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LOK SABHA DEBATES

) ]
LOK SABHA

Wednesday, March 28, 1973/Chaitra

7. 1895 (Saka)
The Lok Sabha met at
E even of the Clock.
{MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Postal Stamps in Commemoration of
1857 Revolution and Independence
Revolutions of other Countries.

*502. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether a special postal stamp
has been issued by the Post and
Telegraph Department to  com-
memorate the Russian Revolution;

(b) if so, whether Government
propuse to issue Commemorative
postal stamps to commemorate the
Indian Revolution of 1857 and In-
dependence  Revolutions  of  other
countries; and

(e) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
(a) No, Sir.

(b) and (¢). A commemorative
postage stamp was issued on 15-8-57
to commemorate the revolution of
1857. There are no proposals for
issue of commemorative stamps in
respect of Independence revolutions
of other countries.

Mo HEHIATAGS  qI¥T © WA
TEreg, & wEr wgeg & arArawa
g & == 9w & swmnfm o
fexe ot F7 & ¥ F g £
Aifr @ 9T 59 & A1 F ww ;@ oA
T fRMa@E § ar w7 sEl

e e e e e e e roaes vemamre o 5

97 T gFTT AT AT gE R I &
v F &y # favg T foar @Y
79 T g9 7@ ¥ 7

AT Maeg sgrgd o AR, T
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FRFT J WG 2 WIT Z7 0F §EAE 9%
A 7 ow=l &1 w@Ar 7 fEemafaw
UTATEHI FHI F W, WIT BT A
qr gAn 7 fedmgm frar s 20

Mo FEHATIAW AqIF  AIH H
19 &F 9ATET §, AEAT T 19 5T A=Y
T g faza ¥ 17 4t AT B wfear
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FTf 97 T2 =T W AET fEET
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WEIs U7 TH AV AT S=T6T el fET
qr |

SHRI SAMAR GUHA:* May I know
whether any special commemorative
stamps have been issued in regard
to the August 1942 revolution? If
not, will Government consider bring-
ing out such commemorative stamps?

SHRI JAGANNATH PAHADIA:
This has already been issued.

Involvement of People in the re-
moval of poverty during Fifth Plan

*503. SHRI ARJUN SETHI: Will
the Minister of PLANNING be
pleased to state:

(a) the major tasks 1o be com-
pleted by the people for removal of
poverty in the Fifth Plan period; and
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(b) the steps taken by the Govern-
ment to get involvement of the
people in these tasks?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b), A

statement is laid on the Table of the
House.

Statement

The "Approach to the Fifth Plan”
already placed on the Table of the
House, makes it clear that stepping

up the rate of growth of the
economy, reduction of regional im-
balances and improvement in the

conditions of the various sections of
the community will require many
hard decisions and sacrifices on the
part of all sections of the population.
The Approach envisages reduction
in the consumption level of the top
decibles of the vpopulation. a higher
rate of saving and better perfor-
mance by all sections of the popula-

tion. It is realised in this connection
that without enlisting the public
participation and cooperation, both

in Plan formulation as well as in im-
plementation, it will not be possible
to generate adequate enthusiam or
even mobillse the required resources
for the Plan.

In order, therefor2. to involve the
different sections of the people with
the work of planned development,

the following measures are being
taken:
(av A popular version of the

Approach to the Fifth Plan is being
issued in all regional languages with
a view of their widespread dissemina-
tion and consideration amongst diffe-
rent sections of the urban and rural
population;

(b) Discussions are being organised
in the Planning Commission with
representatives of different political
parties and also with economists,
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scientists, trade union leaders, cham-
bers of commerce, public adminis-
trators and other expert groups with
a view to eliciting their reactions to
the Approach and suggestions for im-
provement in the planning process,

(¢) The Approach has already been
discussed in the National Develop-
ment Council. Parliamentary Con-
sultative Committer on Planning and
has also been placed before the Par-
liament for discussion. It is assumed
that th> discussion in Parliament will
help the Planning Commission in
arriving at a more realistic appraisal
of the reactions of the people to the
Appoarch document.

td) The Planning Commission has
already tlaken steps to assist the State
Governments in setting un Planning
Boards consisting of Ministers, econo-
mists. official and non-official experts.

(e} It is being repeatedly em-
phasiscd on the State Governments
that thev should involve the people
in the formulation and implementa-
tion of their state and district plans
or area nlans, through the associa-
tion of their state and district plans
or area plans, through the association
of working classes, small and
marginal, farmers, enlrepreneures.
officials and non-officials and others
at various levels.

SHRI ARJUN SETHI:
part (b) the minister has given
certain measures Government have
taken to involve the people in the
fifth plan. I want to know whether
some of the State Governments have
not reacted favourably to the Centre’s
proposal about the formation of State
Planning Boards and involving the
non-official people in it?

In reply to

SHRI MOHAN DHARIA: So far 11
State Governments have already con-
stituted State Planning Boards.
Others also have expressed their
willingness and thev are examining
the proposal. No State has so far ex-
pressed any resentment against it.
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SHRI ARJUN SETHI: May I know
in how many regional languages has
the approach paper been published

till now and whether Oriva is one
of them?

DR. RANEN SEN: There is no
regional language in India.  All are
national languages.

SHRI MOHAN DHARIA: we have

requested the State Governments to
publish them in their own languages.
1 have not got the latest position.

SHRI PRIYA RANJAN DAS
MUNSI: It is clear from the state-
ment that the Planning Ministry

desirc the Stale Governmenis to sel
up Planning Boards. Is it a fact that
among the 11 States West Bengal is
one which in its State Planning Board
adopted a new programme called
Comprehensive Area Development
Programme and it has submitted
certain plans to the Planning Com-
mission? What is the reaction of the
Planning Commission? Have they
approved any of these proposals and
schemes?

SHRI MOHAN DHARIA: They are
vet under disussion.

SHRI SAMAR GUHA: In the
second part of the question there is
reference to the involvement of the
people in this task. One of the
‘objects of the minimum need based
programme is the removal of the
poverty of the people. May I know
whether the people of the area
at the sub-divisional or lower
Jevel will be associated in drawing
up schemes for the minimum need-
based vrogramme?  Similarly, in
developing agricultural programme
whether the people at the grass root
level will be associated by forming
some committee? In the same way,
in the industrial sector, both in the
public sector and private sector
undertakings, will the participation
of the workers in the management
#iven consideration?

CHAITRA 7, 1895 (SAKA)
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SHRI MOHAN DHARIA: That is
the idea of the government. We
have requested all the State Govern-
ments to involve the elected repre-
sentatives at the local level while for-
mulating the programmes. So far as
the minimum need programme is con-
cerned. association ol the local re-
preseniatives is very much necessary
to identify what are the basic mini-
mum requisites. So far as participa-
tion of the workers in the mznage-
ment is concerned, we are having dis-
cussion with various trade union
leaders and others involved and we
are trying to have some policy framed
in this regard.

SHRI ANANTRAO PATIL: What
does the Minister exactlv m2an by
“involvement of the people”™ 1 am ask-
ing this guestion becsuse al the State
and district level the Members of Par-
liameni ar: not included among the

people. May I know whether Mem-
bers of Parllament arc also the
people?

SHiET MOHAN DHARIA: Mem-
bers of Parliament are very
much the representatives of the
people. If they are not being

associated by any State Government,
we shall write to the State Govern-
ments so that they will involve Mem-
bers of Parliament and the members
of the Assembly and all elected re-
presentatives of the people in the
process of planning.

SHRI JAGANATHA RAO: The
remova! of poverly also means the
removal of unemployment. In the
last year of the Fourth Plan some
gchemes were fowmulated for this,
What were the physical targets
achieved?

SHRI MOHAN DHARIA: In the
vears 1971-72 and 1972-73 we have
taken up several special programmes
over and above the Plan outlav.
During the year 1972.73 the employ-
ment generated will be of the order
of 9.45.000, Over and above that. we
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have taken special welfare schemes,
which are not included here, so far
as this employment figure is con-
cerned.

SHRI S. B. GIRI: The removal of
poverty is a far-away goal in the
distant future, not in the near future.
At least, about the persons who are
working in Government undertak-
ings. why should there be any dis-
crimination between the casual labour
and the permanent labour? At least
to that extent, may 1 know whether
the Planning Commission has thought
over this problem and do something
about it. The persons working in the
public undertakings are agitated over
it. At least, will the discrimination
between the casual labour and the
permanent labour be removed during
the Fifth Plan?

SHRT MOHAN DHARIA: That
does nut arise out of this. If there
we shall

are any genuine grievances.
forward them to concerned Ministry.
SHRI D. BASUMATARI: As com-
pared to other communities of high-
caste, in respect of Scheduled Castes
and Scheduled Tribes, it is only 1.49
and 0.20 per cent respectively. is
there any special plan to remove the
disparity between these communities,
the Scheduled Castes and Scheduled
Tribes, and other high castes?

SHRT MOHAN DHARIA: It shall
be our endeavour, while implement-
ing these programmes, to give priority
to Scheduled Castes and Scheduled
Tribes,

SHRI DINEN BHATTACHARYYA:
May I know whether the Planning
Commission has m~4~ any objective
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study about the existing conditions
of small artisans, specially, the
handloom weavers, the persons who
do brass and metal work, etc.? Lakhs
of small entremreneurs are on  the
point of extinction. In view of that,
may I know what are the special
steps the Government proposc to take
about it during the Fifth Plan period”?

SHRI MOHAN DHARIA: While
drafting the Plan, we shall take this
aspect into consideration.

SHRI NAWAL KISHORE SINHA:
The hon. Minister has been pleased
to inform the House that 11 States

have constituted their Planning
Boards. The hon. Minister of Plann-
ing has been making repeated

references to district planning cells.
Mayv I know whether there is any
proposal under the consideration of
Government to assist State Govern-
ments to create district planning cells
to involve the neople at the lowest
level with the planning process of the
country?

SHRI MOHAN DHARIA: We have
alreadv requested the State Govern-
menis to treat district as a unit for
planning. We are also giving assis-
tance to such States that are taking
up district plan formulations.

SOME HON. MEMBERS rose—

MR. SPEAKER: Too many of vou
are standing up. Why not have a
serarate discussion on it on  some
day?

At Wi 1 W o mar fafaee
a7 a1 W 7oA A owr oA
T ¥ od7 51 F = g R Ay
Ty FarTE * PR Ay Y IEATHE
AT A1 72 E A AT AP Ty
w1 % O FTIFT AW A AR A
T A ZA O TeAar a ¥ d
mfAfoms ot oz ¥ T fAn #
A A 2 o' oTiEEY oA B
fafrezs Amg = 3 7
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QIHAT WAL (ﬁﬁo Tlo §T): 39
TE AF TAT KIE EAA AET 2 Fey OF
FACH AT TAANT AT AFAZ 2 3T I
Tt &q fFar wm, Afaw w5faw ww
I F ST § fF ozEeiz awEr ¥
afva $w varfamna a1 3% o e A
§¥aTa FTIW g1 Al 9% FI9 HI9 2T
R
Payment of Overtime Allowance (o

P. & T. Employees

*505. SHRI RAJDEO SINGH: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government had paid
a sum of Rs. 11 crores to the P. & T.
employecs as overtime during the last
financial year;

(b) if so, whether payment of
overlime has encouraged the ten-
dency in the staff to go slow; and

(c) if so, what steps Government
propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
(a) During the financial year 1971-
72 the total expenditure incurred on
O.T.A, was of the order of Rs. 10
crores 29 lakhs.

(b) No.
(¢) Does not arise.
oY Trwaw feg T3 gur oA ()
¢ 39 T AqTF RAT gy A A’
# famr & mE (dT) FRAT 2
“whether payment of overtime

has encouraged the tendency in the
siaff to go slow™.
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I o7 &1 Farg ‘AT 7 faar 2
IRE A AA WT T 10 FLT, 29
ATE T HET-ZIEH TATHE (201 § 47
A% AfzT FTATE fF 21 A9 21 FAr
21 ar A ag @ vt F w0 F
2o ferad AT zaar AR g
TAAT YT WHTIZ H1E7 Z5H WATSH
F ET R AT qEAT & | &GT AT
WA 7 9@ agAr g fF osmm oA
‘T F warg frar g AT e F fAA S
F 9™ ArqRve FqT 2 fR o o
TR AT TR

sl wTwTe qETfEET o A AT AT
FIH W7 4T FT AT 2 | TR
FHREFA S A fAfaa &1 A&
AE A7 FHAET W FTA F AT OF
9% A% A1 &5 wWETeEw J@r
FMET, 30 F 372 fAqAT 27 FI7 F94 2
Iq & "1 zrew faar @@ 200
AT TF FAFT FIH FVA T AZ AT
¢ ¥ 32 mifeas 7 a5 e fafma
FT A X TTF ATAIT T AAEAS
o 2, A AT 7 AR, I 0T
ar faam, fo & =z g € AfE
fa=dr st 7 Ty o T groqreT,
7z WITH 2T O® MM, TH A
a7 afrrs 37 & gy, fama qog
" A1 TR ZEAT AfE A AET SraEaT
o7 AT T AFAT @ | W1 e ZW
T FTH 779 I A g F IT7F 9
qIAEl aZ9 FTH OEIAT 2 | 3w few
oz #77 *feA @ fF 37 4 #= gt
ATAT 2 27 FTA FT ) Afaw # g
m&:t‘a’m‘rﬂqﬁm&mqg}
F7 AT, 30 F fa7 7 7wy wwai
21 7% 2 e 3 s gy mfeR
¥ OF & S A F 5T 3 )

Wt Twdw faw : i fafaee
ArRd A 9rd @ wfafaw am 7 R
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gy Y gt aFar 2 | W EZW FWA
2w gare dw & S afafeeadt &
FARTA g1 2, 3T A 97 fow Tow
fenfai wre 3 & s g & fo ww
femdt 7@y =ifed, ovemmEz wfer o
T3 fora & Afrar 78 a7 2, ¥
N FT T QAT 9 2T § ITZAL AR
¥ gAY ¥vA ? | &+ A1 sfae
adt ®1 femrevm gar w1 fom ¥
TuATIHE 34 & Tt 7 ot nF =R
q 1 T "E S #T @A
gu & ¥z 7% 2 fE faaft @@ vam
A7FT A W7 7 AET IR F R
¥ = 2 I awda afam g =
F e fag o aF 29T gE A
7o TAAHE F UF AEFA AT AT B |
IW AEA & T W OF #85E9 W@l
a1 fom ¥ ARz 91ew mfna 4
5 7= #1 F1 aEA gn Fn fafeee
Azd wuq fegrede &1 "8 @4
arfem o 77 2zw &1 momm fam
W A% |

st wwre qgifea ;o qRE qgd
=14 W1 &8 97 fa=re faar smam

SHRI A, P. SHARMA: May I know
what is the specific reason for pay-
ment of this overtime allowance? Is
it increase in the work of the Depart-
ment or is it inefficiency—people not

working to the schedule? What is
the main reason? What is the ratio
of this amount of Rs. 11 crores in

comparison with the total wage bill
of the P. & T. employees?

SHRI JAGANNATH PAHADIA: 1
have already given the - percentage.
It is about 6.9 per cent. So far as the
reasons are concerned, apart from
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what the hon. Member mentioned, cer-
tain other reasons are shorlage of
staff, inadequacy of leave reserve
staff in telegraph offices, RMS etc.

SHRI A. P. SHARMA: Why have
vacancies not been filled up? What
is the reason?

S CRTEATT TN T AT [T
q 19 ¥ A F9 AW 791 afaaat
W7 G AFZ ATHI A NG qAG T7 7T
®T F T IR AVE A0 fAwEI W
2 f& &1 "7 Trg #7977 7 TT FE-
Fifar 1 q9g 07 531 F@r AET 2,
39 7 gAEers faae fear s 27
afz zr.arza gFE I fAm ool
T e Rt 31 a7 dwr frear
% fam maq o wrgard 4y  afz
A1 ®|ar !

st strera agrfwar - w7 At e
ZrEw #7147 gET § AR #0192 T
F WA 39 %1 f2m wr §) & Awen §
f& o wfaw 7 a0 =W I &1 ) IR
foo ox SwtaT & fm 1 w197 FEA
qTr & | gUTETIAL  FETE A1 OZET 2
9 F1 qOfEEw= o wfgy g@m 2

it wew fagrt avodadt WA S
7 = faar g fa s € qEw
Frawz A M oEy zew fagrar wrd
=TT, #1 ImEw aar oW feAr @ 7
T 9 9981 A&} g0 fF AT RS §
38 &1 Q7 F7 fAar wo 7

st surwTe qETiear . we w1 H
mF F0 ag |1 grAr # fR faem
74 # uF @ TEra § faw a1 wEr
F7AT qTAT & A1 (e w7 fr & at
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37 1 2fan 2 qea 2 gow ) eAfam
IA H FHT AW AT 2| 42 9 0F T
2

ot wew fagrdt wwdar o avAr aA
¥ Aer afwar moaEr qwAr 2, ZfRw
r qgAr g, wafao oET A=A oAy
oY w7 rew fzar semo ovzar ?
PN A7HTT AN THATZAT7A(2 7,

wY wrara apfya g7 owEEw
T AR X HAN O TAr w0 2| 5
AT & T 72 7 AT T 5 A o a0

71

SHRI N. K. P. SALVE: May 1
know from the Minister of Communi-
cations whether 1l 1s realised that in
tiig P & T Department payment of
overtime to employees will invariably
vonstitute very great disincentive to
efficiency and impede optimum pro-
ductivity to human endeavours? May
I also know whether there are inter-
nal checks to ensure thay you are not
putting premium on irefficiancy by
making this overtime payment? What
are the salient features broadly of such
internal checks?

SHRI JAGANNATH PAHADIA: In-
ternal checks are carried on by the
supervisory staff. Internal checks
differ from post to post.

SHRI N. K. P. SALVE: Whal are the
salient features? I am asking the
salient features.

SHRI JAGANNATH PAHADIA: As
'I said, there are various posts and this
differs from post to post.

qoqTA A & frame wava qoowd
P T 9w € w1
v ardy afer & faeg W o
wrimt
*507. Y URo UHo WWIET TIX :
= fow WX e
FUT g AT T AT FTFIT FIA
.
(%) 71 v% =pfdq w7 FIF
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qAFT g9 wAT § foAa wgr 91 o
T qEAlS &1 W TE 8

(=) afz 27, a1 e 7\ 7 aa
T 2 A

() 333 =fE ¥ favz mvwre
JF s@zAy Ay g 7

T war A Tew A (s pow
TAGA) : (F) 7 (W) S B, Hw
feam® 2 W, 1973 ¥1 qAF 9 FAFT
15z ava=q fag T ¥ s afaq
FT 54 9% 9uTH HaAr F faamm F 0w
vF 2T A FAT F7 AR IO A
o7 HA1 TR I fAmT o7 9r ) el
FTA q7 OF TRF ITHIT F1 AL 4T
Tgw # 31 F1TIE 4L g0 7 | oA mfu-
frgs &1 gr71 25 F WA nF qrEAT
zv f@ar mm a1 7 qeAe A9r @
74 97 48 qigr 4 fF F=w f4z
Faom T aTE=E | faAE 10-0-73
a1 7t famdft & gun oot & sifefoms
wfawzz 2177 w4 IA TH ATHE A WA

g7 fzm w20 A ¥ @7 osw
g & 39 1 ATTA A faar av
(fagre) & faa & &w a1 | 39 %1 famT
¥ agF 7 @4 % afgw e @oar)
oy § I & favg wwEr am-
aA & oar TR

SHRI M. S. SANJEEVI RAO: T am
sure you will agree that the new orga-
nisation Black December consisting of
persons with quixotic and sadistic
ideas is out to destroy most of ovur
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leaders. Therefore, obviously their
main target will be our beloved Prime
Minister’'s life. I sincerely belicve
that our security system is most out-
dated, [Is the hon. Minister conteni-
plating introducing any new electro-
nic gadgets or a system like closed-
circuit television and surveillance so
as to protect our beloved Prime Min-
1ster?

SHRI K. C. PANT: I have no 1a-
formation of any link in this case wiil,
the organisation to which the hon.
member has referred. It is just an
individual who came; nothing more
should be read into it.

So far as security arrangements are
concerned, these are left to the ex-
perts in these matters, because 1t 1s
their job to see the proper security
arrangements are made, particularly
regarding the security of the Prime
Minister. They are very much alive
to this responsibility and are certain-
1v tightening up measures wherever
it is thought necessary.

SHRI M. S. SANJEEVI RAO: Have
thorough investigations taken place in
regard to this? Are there any foreign
nationals involved in this?

SHRI K. C. PANT: No, Sir.

Y gN WFT wGATT 77 AT TZAT
AT 2wz QA ATV AET A 2 TR AT
AWyt gramgzaEr Y WA A
17 orfdEy FOET ATH ¥ SuiE mAr §
fram & o 7 oY 77 ¥ MAT 91 R
T qreR mfEr i ) oF AT a7 47 AT
fAwig) ¥ oA T gAE AT
qurs w4t 7 for 3 oy o w37 AT 2
f£a aomm o | & sty RAT 2 R
I AL ? M A T T A
1 = P o 3 A5 @aE A
AT F7 9% Fowars @7 39 A faa

Ta.—ﬁ? ok
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MR. SPEAKER: I am not guing to
aliow such questions. It is not rele-
vanti at all.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHD:
There 1s absolutely no foundation 1n
this. It is malicious and mischievous
statement and downright lie. I have
no links with any of these peopie, ner
has any member of my family.

o gew w7 oA B ooy 3 7
fed =75 2 1 3 A ® 7 ar faa

E 2
o

Irg AA T o7 @I A1 E | B AT
Tz 7 fr o v am A = 7 faar
FF At FEATE F1 2 7

MR. SPEAKER: Please do not do
it.  There should be some limit. (In-
terruptions)

SHRI K. C. PANT: I only wanted
to point out that a case was going on
and this 15 a matter which is in the
court of law. 1 wanted to point out
that every private citizen, whoever he
may be, has some rights, and that
this kind of irresponsible statement
cannot be allowed on the floor of this
House.

{ Interruption)

MR. SPEAKER: There should be
some limit. Hsa is a most irresponsi-
ble person here. Now, I call Mr.
Vikhe Patil,

SHRI NAWAL KISHORE SINHA:
Sir, some of the remarks made by the
non. Member are irrelevant and un-
parliamentary and they should be ex-
punged. Will you examine them and
expunge them?

**Expunged as ordered by the Speaker.
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MR. SPIXAKER: I have not allow-
ed them. r. Vikhe Patil.

Central Assistance to States

~508. SHR! E. V. VIKHE PATIL:
Will the Minister of PLANNING be
pleased to refer to the reply given tu
Starred Question No. 128 on the 28th
February, 1973 regarding requests by
States for revision of formula of
Central Assistance to States and state:

{a) whether any principles have
now been laid down for giving Assis-
fance by the Central Government to
the States during the Fifth Five Year
Plan; and

ih) if so, the broad principle laid
down?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Principles
for allocating  Central  assistance
among States in the Fifth Five Year
Plan are still under consideration in
the Planning Commission.

(L) Does not arise.

st §o dto fam wifem : 28 w7adr
T ATHTL F WT 7 IO7 F 497 747
q7 f& &0 #gegmar F g N4y
GH-TGTT FIAT HT O TV FEEH AT
TATE &7 fear mar @ #iv aredt gg-adiy
a9t & fAv aeraedt Mfeges w5
fama Emm ar—wr 21 & ag s
w181 g i 7 farfaoes %= &% s
g_‘r?rT&'r‘usﬂ'mii AT gH-adiy
T & yeaa vEars U & fau
AT 150 FI13 ¥IGT @I T4T 8, A7 AT
fafars & wmare 97 =z Y A
w7 & g8 ft S wmear g
w@TH &1 91 dg vfaeew & wwr
I4 gyrAaT fF#9 @ #1 & avRi—
qEE gat & fa=rg drmm 5, ar
refies fresas #1, ar fe IaE
ol
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SHRI MOHAN DHARIA: Sir, the
amount of Rs. 150 crores for advance
action in the terminal year of the
fourth five year Plan is to create a
proper base and to take care of our
irrigation, power and other basic core
sector. Regarding the principles of
Central assistance for the fifth five
year Plan, this matter is “eing
considered and ultimately it is the
National Development Council which
has to take a decision as to what
should be the Central assistance. How-
ever, | can assure the hon. Member
that, a1t we have stated in our appro-
ach to the fifth five year Plan docu-
ment, all possible priority will be
given to backward areas, and the
people from the backward sections in
society including the drought-prone
arcas where they bave to suffer be-
cause of lhese droughts.

St adfag Aromor O @ 48
it 74 & fF wzam @ o1 F79 ofveq
& Tt @, S9 § IOT AW K1 IAT
ATEE & fgama 7 1969 7 OTT AF
FEfFER AR AT waET A
Tt ¥ 7 fafaaes faaifa fvg §—
az far aferer a7 &= ofda T et
37 g 3Er WW AT W el
N A Tl A AR AT HOFE F
& &, A1 #3910 faar sw ?

SHRI MOHAN DHARIA: Sir, the
Central assistance given so far is on
the basis of the formula, 60 per cent
of which, as we have stated on many
occasions, is based on population, 10
per cent on the backwardness of the
State, 10 per cent for the spill-over
schemes, 10 per cent for tax efforts
having regard to the per capita in-
come and 10 per cent for special pro-
blems like drought, flood and others.
While considering the fifth five year
Plan, we are well aware of the de-
mands coming particularly from the
backwarg States, and I have no doubt
that the Government will take care in
order to render proper assistance.
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SHRI M. SATYANARAYAN
RAO: | would likz to know from the
hon. Llinister whether there is any
discrirination between Maharashtra
and other States so far as power is
concerned, because, recently, the
Minister of Irrigation and Power him-
self dmitted that “I have got only
the Piywer Ministry and I have no
politica] power behind me to sanction
schemes.” He has expressed his in-
ability. Is it a fact the Plannmng
Minister as well as the Finance Minis-
fer are not exiending a=v help lo
Andhra Pradesh which, as vou know,
is also a backward area and il is ex-
periencing an unprecesdented drought
condit on?

SHRI MOHAN DHARIA: The Cen-
tral Government is interested in the
balanced growth of the whole of the
countty and I can assure the hon.
Member that there was no discrimi-
nation and there will be no discrimi-
nation whether it is Andhra, Maha-
rashtra or Tamilnadu or West Bengal.

o wtframa frafaar : it 7%
fu-adfa deETET § FEE A &
o st waar faaf= fem mn 2,
mard & feama ¥ 3ra famow 7 29
¥ Froor Ie7 waw W fagre d@ w2
T® @ W | FAT ATETT qTIE
Ge-adiy AT § 08 fagr e,
for ¥ AT T TS w1 A &
BTTT o7 wOAT fHe wh 7 ¥ ACRTC A
e g e #¢ faan @ e qiedt
qu-adty g & fasef o faard
Aot F yrafiwar & w7 AN
fqwg g ww &, a1 1 2wl @ faed
go firedr &, aa aiwft o2ty Ao A
37 %Y saar vy faar arem T &
A AT ¥ TAA T TR I
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SHRI MOHAN DHARI: I have al-
ready stated the formula en which the
Central assistance is given; sixty per
cent of it is on the basis of population.
5o far as the Fifth Plan is concerned,
as has been askad by the hon. Mem-
per, we shall lay emphasis on irriga-
tion and power projects all over the
country, particularly in  backward
areas if 1 may bring it to the notice
of the hon. Members, the national
programme on minimum needs is from
that point of view and if the backward
villages and their difficulties are 1den-
tified I have no doubt that priority
will go to the backward areas. Be-
sides, T can assure the House that it
will be our endeavour to see that
those who are lagging behind will be
given all possible help from the Cen-
tre.

SHRI KRISHNA CHANDRA HAL-
DER: North Bengal is a backward
area and I should like to know from
the hon. Minister whether the Gov-
ernment had sanctioned ahy assistance
during the Fifth Plan for the deve-
lopment of North Bengal, especially
the tribal areas ang backward arcas
of West Bengal?

SHRI MOHAN DHARIA: It is a
separate question but for the infor-
mation of the hon. Member 1 can say
that what we do is lo give grants
on the basis of block grants. In the
Fifth Plan we should like to discuss
with the State Governments so that
we can take into consideration the
problems of the backward areas also.

Economic Cooperation between India
and other countries on the pattern of
Indo-Soviet Commission

*508. SHRI SAMAR GUHA: Wil
the Minister of PLANNING be pleas-
ed to state:

(a) whether organisational pattern
on the lines of Indo-Soviet Commis-
sion for economic cooperation exists
between India and any other country
other than Bangla Desh; and
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(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY -OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir.
India has set up Joint Commissions
with Afganisthan, Czechoslovakia,
Jran, Poland, Sri Lanka and Swedan
in addition to one with the Soviet
Union

(h) Does not arise.

SHRI SAMAR GUHA: Is it a fact
that India is having both export and
import relations as well as aid rela-
tions with hard currency countries in
greater volume than COMICON coun-
tries, and that during 1971-72 both the
exports atd imports ¢ the COMICON
countries decline and if so what are the
yeasons? May 1 know why such joint
economic commissions have not been
established with regard to any of the
hard currency countries? Has the
attention of the Government been
arawn to reports from Moscow dated
October 10, 1972 in which it was stat-
~1 that the COMICON countries would
he glad to have membership publica-
tion from India to associate itself with
COMICON planning? In view of the
statement made on 12 December by
the hon. Minister about greater volu-
me of trade with the communist coun-
tries, is the Government going to de-
votail our plan with the plans of the
COMICON countries?

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): I have to ans-
wer a battery of questions,

MR. SPEAKER: It is not the inten-
tion that your reply should be very
long.

SHRI D. P. DHAR: [ shall take the
1asl gquestion first. There is no proposal
under the consideration of the Gov-
crnment to clevotail our plans with the
plans of any other country. But, very
naturally, in economic relations which
we have with so many countries, there
ig a certain amount of inter-action and
that inter-action is inevitable.
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The szcond question is: why we dc
not have joint commissions with coun-
tries which do not fall within the bra-
ckets of the COMICON. I would like
to draw the kind attention of the hon.
Member to the reply which has been
given to the question. Iran and
Sweden are the two examples which
are there. We have joint commis-
sions with many countries and we
have various types of relationships in
determining our economic cooperation
with  various countries including
U.S.A., including France, Germany
and Japan. These committees are the
platforms with officials as well as non-
officials. Therefare, there is no ques-
tion of any other discrimination in
favour of a country or agains* a coun-
try in having contacts on the basis of
commitiees or commissions. We would
only be too glad to respond to any
suggestions from any country which
are aimed at enriching, deepening and
widening our economic and other re-
lations for our mutual benefits.

SHRI SAMAR GUHA: In view of
the fact that Russia has recently
shown interest to have trade relations
as also industrial collaboration with
the private sectors in India and as a
result of that whether the Director
General, Technical Development, has
identified 130 such favousable indus-
tries and also whether it is a fact that
Russia has shown interest for 58 such
industries to have collaboration with
the private sectors in India including
the monopoly houses? If so, what are
the details about them? And whether
any such collaboration has already
taken place or is being proposed to
take place.

SHRI D. P. DHAR: It is extremely
difticult for the Government to read
the source of the private sector.

SHRI JYOTIRMOY BOSU: You do
not keep track of the private sector.

SHRI D. P. DHAR: We do kecep
track as to what the private sector
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does within the limits. But, we do
not inform ourselves as to what is sec-
retly going on in the minds of auny
person in this country. This is not
physically possible,

(Interruptions)

The Sovet Union is pertfectly at liberty
1o enter into any collaboration provid-
ed that such a collaboration is within
the procedure and law of the land and
it does not .mpinge upon our policies,
1 can assure the hon. Member that as
far as Soviet Union is concerned, we
shall take care to see that they seek
tne permission of the Government.

Reparding the identification of 150
odd industries in which the Soviet
UInion are interested, a study has been
made. [ shall require notice. I shall
mase inquiries about the identifica-
tion.

SHRI K. LAKKAPPA: May I know
whether the Government are consi-
dering having economic cooperation
between India and the socialist coun-
tries to avoid global conflicts of im-
perialism in this country?

SHRI MOHAN DHARIA: It is a sug-
gestion for action.

SHRI MOINUL HAQUE CHOU-
PHURY: Do I understand that any
collaboration with any foreign coun-
iry does not require the approval of
the Government?

SHRI D. P. DHAR: I have bcen
completely misunderstood by the hon.
member, who ought to know better.
The fact is that any collaboration that
is entered into by a private party in
this country with another party in an-
other country has to be within the
framework of the rules and regula-
tions, which include approval, which
can De granted only if certain condi-
tions were satisfied.

SHR1 G. VISWANATHAN: [ want
to know whether the monopoly houses
are also going to be allowed to have
«ci'aborations with Russia, inasmuch

MARCH 28, 1973

Oral Answers 24

as \he Government of India has suc-
reeded in bringing Russia also into
the system of mixed economy.

SHRI D. P. DHAR: It will ve con-
sidered when such a collaboration
arrangement is brought to the nolice
of the Government for their sanction,
The question has not so far arisen.

SHRI ATAL BIHARI VAJPAYEE:
What 1s the policy of thg Governmem
in this regard?

SHRI D. P. DHAR: There are cor-
tain rules and regulations, which are
published and which are common
knowledge. uccordingly to which colla-
borations are permitted, There are
certain restrictions under which mono-
poly houses are to function both with
regard 1o their exnansion and also
new invesiments, whether they are in
collaboration with  some other party
or without collaboratlicn,

SHRI DINESH CHANDRA GObh-
WAMI: Apprchensions have been
expressed in some  quarters  that
in the name of collatoration soine

of the political powers, whose politi-
ca]l influence is dwindling in ecectaln
countries, are trying to bring back
their power in India. In view of that
matter, may [ know whether govern-
ment have evolved any definite policy

in the matter of collaboration with
other countries?
SHRI D. P. DHAR: The hon.

Member has raised a question which,
in my humble opinion, has no rele-
vance to the question that we are dis-
cussing at the present moment. But
T would like to state very categori-
cally that India, being what it ir. is
not going to be the dumping ground
of the rejectees of the world.

Setting up of Industries in Backward
Districts of North Bengal

*510. SHRI R. N. BARMAN: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have any
proposal to set up industries in the
backward Districts of North Bengul;
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(b) whether any industrialist has
approached Government so far, for
setting up industry in private sector
in backward areas of North Bengal;
and

(c) the nature of industries Gov-
ernment propose to set up in back-
ward areas of North Bengal in publie
as well as private sectors?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). While
this Ministry and the Planning Com-
mission have no proposals in this re-
pard, two industrial licences and a
letter of intent have been granted
since 1971 to three private parties for
manufacture of paraformaldenyde,
‘wheat products and Kraft paper.

SHRI R. N. BARMAN: Will the
‘Minister give us details of the par-
ties mentioned in the answer, the to-
tal investment. employment poten-
tial, location of the proposed indus-
tries and the reasons for delay in
ecstablishing these irdustries?

SHRI PRANAB KUMAR MU-
'KHERJEE: As 1 have already men-
‘tioned, only two licences have been
granted to private parties in 1972,
Messrs. Allied Resin & Chemicals,
Calcutta, have been permitted to es-
‘tablish a factory to manufacture pa-
ratormaldehyde in Cooch Behar. The
licence was issued on 25-2-72. Messrs.
Bharet Flour Mill:, Culcutla, were
issued a licence on 9-8-72 to establish
a wheat products factory in Jalpai-
guri, A letter of intent has been
issued to Messrs, G. Locken & Com-
pany Pvt. Ltd., for manufacturing
Kraft paper in Darjeeling district,
The letter of intent was issued on
20-1-73 and it is still to be converted
into a licence.

SHRI R. N. BARMAN: North Ben-
gal being the most backward region.
apart from these, what other indus-
Aries have the Government in mind?
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SHRI PRANAB KUMAR MU-
KHERJEE: So far as the Govern-
ment of India, or the Planning Min-
istry  are concerned, they have no
specific proposal 1o establish any in-
dustry in North Bengal. But it has
been decided in agreement with the
State Government that the Small
Scale Industries Development orga-
nisation there is ready to render all
sorts of help like technical advice,
finanecial assistzance, marketing facili-
ties to the small entrepreneurs who
are eager to establish their indus-
tries in North Bengal, All the North
Bengal districts are entitled to have
concessional finance from the finan-
cial institutions.

SHRI KRISHNA CHANDRA HAL-
DER: May I know whether the gov-
ernment have any proposal to set up
a jute mill in North Bengal because
North Bengal is a jute-growing arva?

SHRI PRANAB KUMAR MU-
KHERJEE: There is no proposal to
establish anv jute mill in North Ben-
gal, but the West Bengal Industrial
Devclopment Corporation has sog-
gested that certain small scale units
may be established for jute. ‘There
is no specific proposal to establish
any factorv like this.

SHRI B. K. DASCHOWDHURY: In
view of the cardinal objective of 1he
Government of reduction of regionai
imbalances. the hon. Minister has just
nera stated that  all attempts shoald
be made by the Government in that
direction. But I find from the reply
of the Minister that no attempt has
been made so far. 1 would like 1o
Enow from the hon, Minister whether
it is a fact that the Guvernment of
India in the Ministry  of Industrial
Development have made several pros-
pecting  surveys in  various parts of
the country, for example, for estub-
lishing a paper mill a cement fac-
tory, a fertiliser unit, ete, 1 want to
know whether any prospecting =ur-
vey has been made of backward re-
gion in norih Bengal to establish in-
dustries on the basis of available raw
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materials, such as, a cement factory,
a paper, etc., and, if not, why the
prospecting survey has not been done
and whepn it will be done,

SHRI PRANAB XUMAR MU-
KHERJEE: In fact, the surveys have
been made by two investigations, not
only by the Small-scale Industries
body of the West Bengal Government
but also by the United Bank of
India and, on the basis of their sur-
veys, they have suggested that cer-
tain small-scale units may be estab-
lished in north Bengal on the basis
of raw materials available....

SHRI B. K. DASCHOWDHUPY:
Whether any prospecting survey has
bteen made by your Ministry. by tne
Government of India.

SHRI PRANAB KUMAR MUKHER-
JEE: No prospecting survey has been
maie by the Government of India.
So far as paper mill is concern-
ed, sometime back., the West
Bengal Industrial Development
Corporation suggested the esta-
blishment of a paner mill in North
Bengal which has a bearing on
the State Annual Plan for 1971-72.
But there is no such mention in the
State Annual Plan for 1972-73.

Cases of Social Boycott of Harijans
by Caste Hindu Landlords

*512. SHRI M. KATHAMUTHU:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

{a) whether a number of cases of
sociul boycott of Harijans by the
Caste Hindu landlords have been re-
ported from different parts of the
country during the past year;

() whether these
been investigated: and

cases have

te) if so. the action taken in this
répgaril?

TEE MINISTER OF STATE IN
THE MMINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) Case of un-
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touchability and harassment of Hari-
jans have been reported in different
parts of the country,

(b) and (c). These cases are investi-
gated by the State Governments and

action is taken under the appropriate
law.

SHRI M. KATHAMUTHU: Sir, the
answer of the hon. Minister is very
inadequate. My question is very spe-
cific. I have asked about the social
boycott of Harijans by the caste
Hindu landlords. But the relevant
information is not collected and sup-
plied to us. In faci, in almost all
the States, wherever the Harijans hap-
pen to be agricultural workers. when
they begin to insist for higher wages
and a'so insist for (4eir rights on
their home lands, the social boycotts
are imposed.

I want to know from the hon. Min-
1ster whether the Government is
aware of the happenings in the rural
India aboul imposing social boycotls
on Marijans. As vou know, specially
in Punjab, they are imposing some
sorl of a syslem known as Nakabandi
which is. more or less, a social boy-
coll. Thev are not allowed to go out
of their houses. Such is the cituation
I want to know [rom the hon. Minis-
ter why he has failed 1o collect all
the information and supply to us for
a discussion.

SHRI RAM NIWAS MIRDHA: The
Government is fullv awkre of tre
prob em that is mentioned by the hon.
Member. What I had said was that
these cases are rezistered under vari-
ous laws. If it is a social boycott, it
comes under the Prevention of Un-
touchability Act: if it is a ouestion of
other oppressions and other things,
suitable cases are registered. We
have always bheen impressing upon
the State Governments that they
should give the highest prionty
for investigalion and prosecution of
these cases. From time to time, ins-
tructions have been sent to the Chief
Ministers. When the State Chief Mi~



Written Answers

nisters are in Delhi for confcrences,
thic matter is alwavs impressed upon
thein. ‘The Government is fully alive
{0 the problem and is doing all it can
to see that this type of social hoycott
or other atrocities on Harijuns do not

take place. If, unfortunatciy. they do
tuke place, prompt aclion is t{aken
against the culprits,

SHRI M. KATHAMUTHU: Even

now. the Minister has nol given the
facts as 1o how many cases were lodg-
ed and how many have been prosecu-
ted. 1 want to know from the hon.
Minister what steps the Central Gov-
ernment propose {o take 1o protect
Harijans and agricultural labourer:
and prevent recurrence of such social
boycott,

SHRI RANM NIWAS MIRDHA: Gow
ernment has taken, as [ said. a num-
ber of steps to check these atrocities
angd similar things.  About the latest
istances, in January 1973, the Prime
Minister personally took up the mat-
ter with the various Chief Mimisters,
Thev were advised that thev should
have special cells under them to pui-
cue these cases, lo see that they are
investigated. We do hope that the
Prime DMinister's advice and expres-
sion of serious concern would have a
lot of impact on the Chief Ministers
who ultimately are responsible for the
law and order situation.

WRITTEN ANSWERS TO QUESTIONS

Removal of Unemployment and
Poverty

*501. SHRI NARENDRA  SINGH:
Will the Minister of PLANNING be
pleased to slate:

(a) the names of the programmes
launched during 1972 to end unem:-
ployment and banish poverly:

(1») the achievements made so far:
and
(¢) whether the schemes have been

successful to generale the expected
employment opportunities?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). A
statement is laid on the Table of the

House. [Placed in Library. See No.
LT-4634/73.]
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New Industries in Backward Areas of
Mysore

“506. SHRI G. Y. KRISHNAN: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether any {eam of represen-
tatives from the Small Scale Indus-
tries Consultative Organisation of the
Central Government has visited the
Taluk Headguarters and the entrepre-
neurs in the backward District of
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Mysore to exfent necessary guidance
and assistance for starting new indus-
tries there; and

(b) if so. the outcome of the visit?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY 18:HRI C. SUBRAAM A
NIAM): (av Presumably the reference
15 to the Small Scale In:dustries Deve-
lopment Organisation. This Organisa-
tion with the assistance of other agen-
cies has organised an inlensive cam-
paign petween 5-3-734 and  13-3-73
which covered all the eleven Taluks
in Mysore District.

(b) During the campaign a number
of enlrepreneurs Were assisted 1o
identify industries to be set ubp and
furnished necessary technical informa-
tion.

Visit of West German Technical
Delegation

*511. SHRI VEKARIA:
SHRI D. P. JADEJA-

Wil the Minister of SCIENCE AND
TECHNOLOGY be pleased to stale:

(a) whether any technical delegation
nf Wesl Germany visited India recent
Iv:

thy if so, whether any discussion
was held by the delegation w:th the
Government or the private sector. and

{c) if so. the outcome of the discus-
sion?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) A team consisting of 10
scientists from Federal Republic of
Germany visited India during the pe-
riod 11—24th February, 1973. Apart
from the scientists the team also con-
sisted of one official each of the Fede-
ral Ministry of Foreign Affairs, Fede-
ral Mimmshvy of Economic Affairs and
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Federal Ministry of Research and
Technology. The leader of the team
was Prof. A. Boellcher formerly of
Nuclear Research Centre at Julich and
now al the University of Aachen.

(b) Discussions were he'« with the
team by the various Ministries of the
Government of India including Depart-
ment of Scienc2 and Terhnology and
with other bodies concerned with sei-
entific research like CSIR UGC and
G.S.1.

(cy During the discussions hoth
sides indicated areas of their interest
for scientific and technical coopera-
tion. It is exnected the delegation on
their return will submit o report to
their Government and would propose
a separate atreemen! for coooperation
vetween the two countries in the field
of science and technology.

Telephone link between N.C.D.C.
Coalfields and Sidhi (M.P.)

*514. SHRI RANABAHADUR
SINGH: Will the Minister of COM-
MUNICATIONS bLe pleased to stale:

(a) whether no telephone or tee-
cruph hink exists  between N.C.D.C.
coal fields and Siwdhi which i1s the Dis-
trict head quarters;

(b) whether the lack of such a link
causes serious difficulties when law
and order situation calls for urgent
action on the part of the District au-
Lhorities; and

(c) what sleps '~ contemplated to
provide this link arn! by when it will
be provided?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir. There is no link at pre-
sent.

ih) No such incidents have come to
notice
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(c) Communication facilities will be
provided on rent and guaraniee basis
if demand is p.aced by State Govern-
ment, N.C.D.C.. or any other party.

Postal and Telephone facilities in Hilly
and Backward areas at concessional
rales

“514. SHRI P. A. SANMINATHAN:
SHRI C. T. DHANDAPANI:

Will the Minister of COMMUNICA-
TIONS be pleased to stale:

(i) whether Government have de-
cided 1o provide postal and telephone
tac:lities in the hilly tracts and back-
wurd areas of the country at conces-
nal rates; and

(b) if so, the concessional rales pro-
posed for surh areas and the areas to
which these concessional rates will
apply?

TIHE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir,

() Postal facilities:

The following concessions are being
given:—

(i) whereas post oftices are opened
in normal rural arcas at a permissible
limit of loss upto Rs. 500 or Rs. 750
per post office per annum  provided
they serve certain population, post offi-
ces are opened in hilly and other “very
backward” areas upto a permissible
limit of loss of Rs. 1000 per post office
per annum and in some exceptional
cases uplo a further enhanced limit
of loss of Rs. 2500 without any res-
triction of population to be served.

(ii) In normal rural areas, opening
of post offices is dependent upon the
anticipated capacity of the proposed
post office earning a revenue of not
less than 25 per cent of its cost. But
post offices can be opened in hilly areas
©f they are expected to earn a reve-
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nue of only 10 per cent of their cost
and in other “very backward” areas,
of 15 per cent of their cost.

A list of areas in which the afore-
said concessions are applicable for
opening of post offices is as indicated
in the Annexure ‘A'. [Placed in Libra-
ty. See No. LT-4635/73.] This list l#
subject to revision on the recommen-
dations of State Governments and alse
of Heads of Circles.

Telephone facilities:

The concessional policy allows pro-
vision of PCO facilities at

(i) Places with a population of
10,000 or more in rural areas
and 5,000 or more in urban
areas; and

Places with a population of
2.500 or more within 12.5 Kms,
of an existing Exchange sub=
ject to the anticipated reve-
nue being not less than 10 per
cent of Annual Recurring ex-
penditure in the case of hilly
areas and 15 per cent in the
case of backward areas.

(11)

Nationalisation of Tyre Industry
%515, SHRI MUKHTIAR SINGH

MALIK:
SHRI BIRENDER SINGH
RAO.

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleascd to slate:

(a) whether Government propose to
nationalise the entire tyre industry in
the country; and

(b) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). No, Sir. The
policy of Government is to resort to
nationalisation only on a selective
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basis when it is necessary in the in-
terests of the economy. (Government
does not consider it necessary to na-
tionalise tyre industry.

Manufacture of Meters for Auto-
Ricwshaws

*516. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased {o stale:

ta) whether at a meeting held on
17th August. 1972 in the Office of the
Director of Industries. Delhi, the Di-
rector had assured that verv soon per-
mission for the manufucture of chea-
per brands of metars for use in Auto
rickshaws would be given: and

(b) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The Directorate of Indus
tries, Delhi. has reported that the De-
puty Director-cum-Controller of
Weights and Measures. Delhi, held a

meeting on 17-8-1972. and amonagst
other points stated that steps were
being taken to make auto rickshaw

meters available in adequate numbers
and at reasonable prices by approving
some more makes of auto rickshaw
meters,

(b} The Directorate has since ap-
proved two more makes of meters.

Uniform regulations for Film Produc-
tion and Exhibition

*517. SHRI SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Wil the Minister of INFORMATION
AND BHOADCASTING be pleased to
state:
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(a) whether Cinematograph Exhibi-
tors Association of India has urged
Government to evolve a set of uniform
regulations for film production and ex-
hibition covering the whole country;
and

(b) il so, the reaction of Govern-
ment theretol

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJ-
RAL): (a) Yes, Sir.

(by The film industry 15 in the pri-
vate sector. There 1x no control on
production of (ilms n India. How=
ever, no film can be exhibited 1n India
unless it ix certitied us suilable for
public exhibition vy the Central Board
of film censors.

One of the recommendations of the
recently concluded Information Minis-
ters’ Conference re.ates to the diver-
s10n of a fixed proportion of entertain-
ment tax collections for the construc-
tion of more c.nemas and other deve-
lopment aclivities. Earlier. Govern-
ment had commended the standardis-
ed bye-laws relating to the construc-
tion of cin~ma houses formulated by
the ISI to the State Governments.

T.V. Factory at Nainital

*518. SHRI NARENDRA SINGH
BISHT: Will the Minister of ELEC-
TRONICS bLe pleased to state:

(a) whether a Letter of Intent has
been issued to some party for setting
up a TV factory at Nainital;

(h) the proposed outlay, .apacily
and the emplovment polential of the
factory and the likely date by which
the factory wi'l go into production;

te) whether the Letter of Intent nas
since been converted into an industriay
licence: and

(d) if so, the reasons for nuol sec-
ting up the factory in the Public sec
tor?



THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) No letter of
intent has been issued to any party
in the organised seclor for setling up
a TV factory at Nainital, However.
the U.P. Parvatiya Vikas Nigam, Nai-
nital (a public sector undertaking of
the Government of U.P.) has been ap-
proved on 14-9=1972 to set up a unit in
Nainital in the small scale sector with
an annual  production capacity of
5000 TV, sets.

(L) The proposal envisages an in-
vestment of Rx. 7.40 lakhs on land.
building and eguipment and employ-
ment of 127 personnel including tech-
micil and non-technical staff. The fac-
tory is likely to go into production in
1974-74.

(c) Does not arise since approval in
the small scale sector is equivalent to
a licence.

() Does not arise.

Impasse between UP.S.C. and the De-
partment of Science and Technology
on Appointments of Scientists

“519. SHRI DEVINDER SINGH
GARCIIA:

SHRI VARKEY GEORGE:

Will the Minister of SCIENCE AND
TECHNOLOGY be vleased to state:

(a) whether hic attention has been
drawn to a news ilem reported in
Hindustan Times dated the 4th March,
1474 that the Department of Science
and Technology and the U.P.S.C. have
reached an impasse over the appoint-
ments of scientists in the Department
as the latter has refused to give its
concurrence to almost all such appoint-
menits made since 1971; and

(b) if =0, whether any decision has
been taken in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND

TECHNOLOGY (SHRI C. SUBRAMA-

NIAM): (a) The point made in the
news item that the Department of
Science and Technology and the

U.P.S.C. huve reached an impasse over
the appointment of scientists in the
Department is not based on facts,

(b) Does not urisa,
Cost of Setting up of New Manufactur-

ing Units
~520. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the cost of establishing
new manufacturing facilities has gone
up tremendously in the last three or
four years as a result of continued
inflationary conditions prevailing in
the economy;

(b) if so. the extent thereof: and

(c) what action, js being taken in
this regard?

THE MINISTER OF INDUSTRIAL
DEVEi..OPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C, SUBRAMA-
NIAM): (a) to (c). The cost of estab-
lishing new manufacturing facilities
has undoubtedly gone up during the
last three or four vyears. Details of
the increases. which will vary from
industry to industry, are not readily
available. Apart from steps to con-
trol price increases within the coun-
try through fiscal, monetary and other
appropriate policies, there is a propo-
sal to initiate cost studies in certain
selected industries such as paper ma-
chinery, cement machinery and other
items of machinery and equipment,

C.LA. Activities in Colleges in Bihar

4928. KUMARI KAMLA KUMARI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(.a) _whether C.LA. has been very
active in the colleges of Bihar; and
(b) the steos Government propose

to take to check such activities of
C.LA?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment have no such information.

(L) Government maintain a continu-
ous watch over such activities. The
disclosure. however. of information
which Government have in ils posses-
sion or the detai's of what is done 1o
counter the activities of foreign intel-
ligence organisations. inclu(_iing the
ClA. will not serve any public inter-
est.
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National Income

4930. SHRI G. Y. KRISHNAN:
Will the Minister of PLANNING be
pleased to state:—

(a) whether Government are in
a position to give the Na-
tional Income figures for
1970-71; and

(b) if mot, the time by which
these would be placed on the
Table of the Sabha?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(). According to the Press Note on
Quick Estimates released by the Cen-
tral Statistical Organisation, the na-
tional income for 1970-71 has been
placed at Rs. 187535 crores at 1960-61
prices.

The detailed revised estimates of
national income for the year 1970-71,
both at current and at constant
(1960-61) prices, are under compila-
tion and they will be placed before
the House immediately after the
exercise is over.

Grant of Pension to Freedom Fighters
of Punjab

4932, SHRI SAT PAL KAPUR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of applications
received from freedom fighters from
Punjab for the grant of pension, dis-
trict-wise; and
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(b) the number of applications so
for considered and the number of
freedom fighters who have been
given pension?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Infor-
mation is given in the attached
statement.

(b) Out of 9,437 applications re-
ceived till  20th March 1973, 1287
applications have been considered so
far and pension has been approved
in 689 cases.

Statement

SL Name of District Numb r

No. received

1. Amritsar 2610

2.  Bhatinda 469

3. 'Gurduspur . 671

4. Terozepur - 948

5. Hoshiarpur 1063

6. Jullundur fsg

7. Kapurthala 3169

. l.udhiana 1107

9. Ropar .. 529

10. Patiala 367

11.  Sangrur : 449
ToraL _-;E?-
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hydel puwer available to States fac=-
ing power famine;

(b) if so, the reaction of the Cen-
tral Government thereto; and

(¢) whether the required financial
assistance has been giv-n to those
States for executing several of their
hydel power projccts on hand?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir. The communication offers to
make available any surplus power
that Mysore may have to the neigh-
bouring  States of Maharashtra,
Andhra Pradesh and to Goa.

(b)Y The State authorities have
proposed exploitation of hydro po! u-
tial in the State for meeting the in-
creasing power demand in the region.
The projects in hand are Sharavati
Stage TIIT (2x89.5 MW) Kalinadi
Stage I (2 x135 MW) and Lingana-
maki Dam Power Station (2x27.5
MW). Centre has agreed to meet the
outlavs required on Kalinadi Stage 1
during the last two years of the
Fourth Plan outside the State Plan.
The other two schemes will be
financed from State Plan resources.

(¢) Additionnl financial assistance
by wav of market borrowing has been
released in the current year to the
following states:—

Hydel Power for States Facing Power
Famine

4933, SHRI C. K. JAFFER
SHARIEF: Will the Minister of
PLANNING be pleased to state:

(a) whether Government of
Mysore have sent any communication
to the Planning Commission to make

Amount

States Sciieme Rs. crores

Punia’y/Harvana/

Roijasthan * Beas T 500
Maharashtra * Koyna III 200
Kerala - +  Idikki 300
Orissa Balimela 1-00




\,-l'{'cpurt on Ferozabad
Riots

and Varanasi

4934. SHRI AMBESH: Will the
Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 1373 on the
22nd November, 1972 and state:

(a) whether the report of the in-
quiry has since been received from
Uttar Pradesh Government; and

(b) the action taken by
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIR§ AND IN THE DEPART-
MENT OF PERSONNEL (SHR!I RAM
NIWAS MIRDHA): (a) and (b).
The report of the inquiry has not
been received su far. Government of
Uttar Pradesh have been requested
to furnish a copy of the report.

Govern-

/
' Appointment of Commission by
Tamil Nadu Government on Riots in
Ferozabad and Varanasi

4935. SHRI AMBESH: Will the
Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 2204 on the
29th November, 1972 and state;

(a) whether Government have re-
ceived relevant facts in regard to the
Commission appointed by the Tamil
Nadu Government to inquire into
riots in Ferozabad and Varanasi; and

(b) the action taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) and (b).
While fulfilling the assurance given
in reply to Unstarred Question No.
2209 dated 29th November 1972 it
has already been stated that accord-
ing to the information received from
the Government of Tamil Nadu no
such Commission was constituted by
the State Government.

Suggestions given by the Indian
Assembly of Youth for removing
Unemployment

4937. SHRI CHANDRASHEKHAR
SINGH: Will the Minister of
PLANNING be pleased to state:

(a) whether the Indian Assembly
of Youth at New Delhi has written
to the Planning Ministry suggesting
certain steps for easing the unem-
plovment problem in the country,

(b) if so, what are those sugges-
tions; and

(¢) the reaction of the Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c). The Indian Assembly of Youth
forwarded to Planning Commiasion
a copy of the Resolution adopted by
the Executive Committee of the
Assembly at its meeting held on
February 6, 1973 suggesting wvarious
measures to be undertaken by Gov-
ernment to relieve the unemploy-
ment problem and reorientation of
the present eduational system to
make it need-based and purposive.
The suggestions made in the Resolu-
tion for tackling the unemployment
problem are summarised below:

(1) Linking of the major rivers in
the country so as to provide irriga-
tion facilities all over the country.

(2) Optimum exploitation in rural
electrification, inland water transport,
coastal shipping, animal husbandry
to provide jobs for rural folk.

(3) Greater encouragement to
small-scale industry and handicrafts.

(4) Seizure and utilisation of wvast
unaccounted money for develop-
mental use;

(5) Vast housing programme, both
rural and urban.



(6) Full usc of indigenous talents,
machines and know-how; optimum
utilisation of the existing installed
capacity of all industrial units both
in the private and public sector;
effecting shorter working hours per
day and shorter working week,
which could be five day a working

weck  with a maximum of forty
hours;

(7) The education policies should
be re-oriented so as to make educa-
tion necd-based and purposive.

Most of these suggestion: made in
the Resolution are already engaging
the  attention of  Government and
these will be kept in  view in for-
mulating the Draft Fifth Plan.
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dependent on Foreign
Know-how

Industries not

4940. SHRI G. Y. KHRISHNAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to

state:

(a) the nature of industries which
have rcached a stage when they t.‘an
do away with dependence on forefgn
know-h}aw and equipment and wh!cn
have developed their own expert_:se
of designing engineering and in-
stalling new plants; and

(b) whether the Fertilizer Corpo-
ration of India is also independent in
this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) A substan-
tial industrial base having already
been created in the countrv and con-
siderable experience gained in de-
signing, engineering and  installing
new plants in industries such as
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textiles, sugar and cement, Govern-
ment are exercising a greater de-
gree of selectivity with regard to im-
port of know-how and designs so as
to ensure that what is within indi-
Eenous capability is not allowed to
be imported. The neced for import
of know-how and designs in sophis-
ticated fields, however, arises with
the emerging technological require-
ments of the economy and diversifi-
cation of the capacity for machine
building in the country.

(by Although the Fertiliser Cor-
poration of India is not vet fully in-
dependent  of  foreign know-how,
considerable progress has been made
by the Corporation in indigenising
the  know-how and fabrication of
equipment. The Planning and De-
velopment Division of the Fertiliser
Corporation of India has develnped
into a full-fledged institution of fer-
tiliser technology.

Directors /Partners of the ‘New Wave’

4941. SHRI BHALJIBHAI PAHK-
MAR: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the “New Wave" is
published by a registered firm or
company or partnership;

(b) who are its
ners; and

Directors/part-

(c) what is the share-capital and
the shares of each Director/Partner?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Accord-
ing to the Annual Statement for the
yvear ending 3lst December 1872,
submitted by the publisher to the
Registrar of Newspapers for India, the
Weekly “New Wave" is published
by a registered Society with the
following persons as members: —

1. Shri Om Prakash Sangal
(President)
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2. Dr. (Km.) S. Vijayalakshmi
(Vice-FPresident)

3. Shri Ganesh Shukla (Manag-
ing Director)

4. Shr1i N. Gopinathan Nair
(Member)

5. Shri Rajeev  Saxena (Mem-
ber)

6. Shri Girish Mathur (Mem-
ber)

7. Shri Shiv Ram (Member)
t. Shri V. M. Saluja (Member)

9. Shri T. K

Ramaswamy
(Member .

{c} There is no share capital for
the Society. Members pay a mem-
bership subscription  of Rs. 500 and
an annual fee of Rs. 100/-.

Production of Colour Films in Hin-
dustan Pholo Film Manufacturing Co.

4942 SHRI K. MALLANNA: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have any
plan to expand the Hindustan Photo
Films Manufactuirng Company
Limited to produce colour films; and

(b) if so, the
thereof?

broad outlines

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, SIr.

(b) In their expansion programme
during the Fifth Five Year Plan
period M/s. Hindustan Photo Films
Manufacturing Company  Limited,
propose to begin with the conversion
of colour films from imported Jumbo
Rolls. After gaining sufficient ex-
perience the Company will be taking
up the manufacture of colour films.
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Loss incurred by Hindusian Photo
Films Manufacturing Co., Ltd.

4943. SHRI K. MALLANNA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the total loss incurred by the
Hindustan Photo Films Manufacturing
Company Limited; and

(b) whether any steps have been
taken to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
1 "PMENT (SHRI PRANAB KUMAR
MunHERJEE): (a) The cumulative
losses of M s, Hindustan Photo Films
Mifg. Co. Lid. as on 3lst March, 1972
amounted to Rs. 1188.61 lakhs.

(b) With a view to improve the
efficiency of their working, the Com-
pany have taken a number of steps to
remove the technical defects in the
plant such as modifying their base
casting drums and installing additional
equipments. Their quality contro] de-
partment has been strengthened to
ensure that in quality their products
continue to stand comparison with
other world-renowned brands. With
the various steps taken to improve
the quality of the production and re-
duce the levels of rejection and sol-
vent loss, the company are confident
that they can reach the break even
point in the near future.
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Issue of Stamp in honour of Arya-
bhatta

4947. SHRT ANADI CHARAN DAS:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose
to issue a stamp in honour of Arya-
bhatta, the great Indian mathemati-
cian and astronomer whose 1500th
birth anniversary falls in 1976;

(b) if so, the broad outlines of the
proposal; and

(c¢) if not, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA):
(a) to (c). The proposal will be
placed before the Selection Sub-
Committee of the Philatelic Advisory
Committee when it meets to consider

the programme for issue of a stamps
during the year 1976.
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tfre  ‘wafer’ (sseia) &
fawma
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Screening of Refugees coming in India

4950. KUMARI KAMLA KUMARI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of refugees who
came to India after 1971 from Pakis-
tan as also from other countries,
separately;

(b) whether Government are aware
that some persons connecteq with
agencies like C.ILA. or agencies of
other countries also came with them:
and

(e} if so, the steps taken to see that
no C.LLA. agent is allowed to come to
India?

CHAITRA 7, 1895 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) A state-
ment is attached.

(b) and (c). Comprehensive
arrangements have been made for the
registration, screening, etc., of refugees
at the border checkposts, and for the
verification of the antecedents of
those in regard to whom there was
any suspicion. Wherever necessary,
action was also taken either by de-
taining them under the Maintenance
of Internal Security Act, 1971, or un-
der the appropriate penal provision of
law. Utmost vigilance is being exer-
cised by all authorities concerned to
prevent the infiltration of undesirable
elements into the country.

STATFMENT

According to information available with the Ministry of Home

Affairs the number of

refugees who cometo Indiafrom Pakistan and other  countries is as under :—

Name of the No. of
Country refugees/
repatriatcs

Erstwhile East Pakistan
(Bangladesh)

Pakistan 79,595

0.499.305* Almost all of these refugees have been repatriated to
Bangladesh.

Remarks

A large number of Pakistani nationals had crossed
over to India in Gujarat and Rajasthan as a result of

Indo-Pak hostilities of 1971, upto 6th - March, 1973,
‘The number of them who have not gone back 1s

79,595

Burma

5694 These are Indian nationals repatriated to India
had arrived during the period from 1st January, 1971

who

to 24th March, 1973.

Sri Lanka
and

Uganda

42,725 Persons of Inlian origin granted Indian citizenship
repatriated o India
Jduring the pzriod from 1st
March.

and who had arrived
January, 1972 to 10th

1973.

9,809 These persons arrived in India from Uganda during
the period from 15th August, 1972 to_4th March,
1973.

Passport-wise the break up is Indian 5,663,

[ | U.K. 3,500and Uganda 838. The remaining 208
arc  Stateless.

China (Tibet)’ 376

*This figure is of refugees who had sought refugee in India during the period from 25th

March, 1971 to 315t December, 1971.

The information regarding the number of such refugees

is being further verified from Ministry of Rehabilitation.
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Meeting of Group of British Indus-
trialists at New Delhi with Minister

4951, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether a Group of British In-

dustrialists met him recently in New
Delhi;

(b) if so, the main points discussed
angd the decision arrived at the meet-
ing?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGP (SHRI C. SUBRA-
MANIAM): (a)» and (b). A Trade
Mission organised by the Birmingham
Chamber of Commerce and Industry
called on the Minister of Industrial
Development on the 6th March, 1973,
This was in the nature of a courtesy
call and the discussions related gene-
rally to Indo-British collaboration in
industry and trade. No decision as;
such was arrived at in this meeting.

Allocation of Funds to States during
1973-74 for creating Employment

4952, SHRI VAYALAR RAVI: Will
the Minister of PLANNING be pleased
10 state:

(a) the general principles adopted
or proposed to be adopted in the dis-
tribution of the amount allotted in the
budcet for 1973-74 for creating em-
ployment opportunities among diffe-
rent States; and

(b) the shares of each State?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The basis of
State-wise allocation of funds in 1973-
74 for the various special emplovment
programmes are being worked out.

() Does not arise.
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Financial Assistance to Kerala and
Calicut Universities during 1973-74
for Research Schemes

4953. SHRI VAYALAR RAVI: Will
the Minister of PLANNING be pleased
to state:

(a) the amount proposed to be
allotted for Kerala and Calicut Uni-
versities by the Ministry of Plaunning
under the financial assistance pro-
gramme for research schemes during
the wyear 1973-T4; and

(by whether Central Government
have received any representation for
more financial assistance; and if  so,
their reaction in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) So fur no
proposals for research have been re-
ceived from the Kerala and Calicut
Universities for financial assistance
during the year 1873-74,

{(b) No such representation has been
received uptill now in the Planning
Commission.

All India Freedom Fighters Conference

4954. SHRI VARKEY GEORGE:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether an All India Freedom
Fighters Conference was held in Feb-
ruary, 1973 in Kanpur; and

(b) if so, the main points of discus-
sion held and the decisions arrived at
in the conference?

THE DEPUTY MINISTER N LHE
MINISTRY OF HOME ANFAIRS
(SHRI F. H. MOHSIN): (a) and (b).

The U.P. Government have reported

that a Freedom Fighters Conference
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was held on the 25th and 26th Feb-
ruary 1873 at Kanpur. The main points
discussed were:—

(1) General decline
standards.

(2) Curbs be imposed on anti-
social and anti-national elements
and casteism.

(3) Lack of facilities to the free-
dom fighters.

Some of the decisions taken at the
Conference and as reported by the
State Government were:—

(i) Political prisoners
neither be awarded
punishment nor should
be imprisoned.

in moral

should
capital
they

Preventive measures be taken
against foreign agencies,

(ii)

Causes leading to death of
Shri Chandra Shekher Azad
be enquired into and severc
action taken against those
found guilty.

Statue of Shri Ganesh Shan-
ker Vidyarthi be installed at
Moti Jheel Kanpur,

(1ii)

(iv)

Zan on entry of the Hindustan Stan-
dard into Orissa

4955. SHRI VARKEY GEORGE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether recently Orissa State
unit of CPI had urged upon the Gov-
ernments of West Bengal and Orissa
to ban entry of the Calcutta Daily The
Hindustan Standard—into Orissa; and

(b) if so, the reasons advanced by
the unit therefor and the steps taken
by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The in-
formation is being obtained. from the
State Government and will be laid vn
the Table of the House shortly.

4092 LS—3.
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Child of a district magistrate held on
Ransom by Andhra Pradesh Agitators

4956. SHRI S. N. MISRA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether a chid of one of the
District Magistrate in Andhra Pradesh
was held on ransom by agitators and
threatened 1o be thrown in the burn-
ing fire;

(b) if so, the date of incident and
the name of the Officer; and

(c) how much damage has been
caused to the family and properties of
District Magistrate?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
According to the information received
from the State Government, ne such
incident has come to their notice.
However during the incidents of 21st
November, 1972, the private property
of Shri T. R. Prasad, District Magis-
trate of Ongole (Prakasam District),
was altacked and damage worth Rs.
3.500/- caused to it. His car was
also burnt.
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Lictaces applied for setting up Indus-
tries in Uttar Pradesh

4958, SHRI S. N. MISRA: Wil] the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the nature and value of licences
applied for the establishment of indus-
tries in the State of Uttar Pradesh
during the last twelve months;

(b) their names and addresses and
the names of items;

(c) the number of licences or let-
ters of intent granted in respect of
these applications; and

(d) the period for which these ap-
plications have been pending with the
Ministry?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). 263 appli-
cations were received for the estab-
lishment of new industries in the
State of Uttar Pradesh during 1972
These cover practically all the sche-
duled industries. Details of applica-
tions are normally not disclosed.
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(c) Against these, 1 licence and 29
letters of intent have been issued so
far. Another 8 applications have been
otherwise disposed ot.

(d) Of the 263 applications referred
to in (a) above, 202 applications are
pending as on 1-3-1873. These are
pending for the following periods:—

Less than 6 months. 79
More than 6 months but

less than one year. 107
More than one year, 16
Total 202

Internal Combustion
Engines

Production of

4950, SHRI B. V. NAIK: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the production of
interna! ¢ombustion engines will be
taken up in the public sector indus-
tries;

(b) if not, whether their supply at
present in all usable ranges of horse
power is considered satisfactory; and

(c) if not, the manner in which the
demand is proposed to be met?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Internal combustion
engines are already being produced
in the public sector and no proposal
to set up any new unit for the pur-
pose has come to the notice of this
Mini:ztry so far,

(b) By and large the requirement
of internal combustion engines is met
from internal production only. How-
ever, for a few specialised needs
manufacturing facilities do not exist
at present.
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(¢) Proposals for taking up manu-
facture of engines of high ratings are
considered favourably and where un-
avoldable imports are also allowed.

Statistics re;: Unemployment in Kerala
State

4961, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister
of PLANNING be pleased to state:

(a) whether Government have col-
lected stutistics in regard to unem-
plovment prevailing among illiterate
and educated persons, graduates, post
graduutes, enginecrs and doctors iIn
the State of Kerala;

1bY if so, the total amount of hclp
provided for them by the Central
Government during the last financial
vear: and

{c: whether the entire amount
thereof has since been spent, and if
not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DIIARIA): (a) to
{c). According to the information
available from the Live Registers of
Employment Exchanges there were
447016 job seekers in Kerala as on

66
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31st Deoember, 1972, the details of
which are indicated below:—

the Live Register of
g;'p“mm ?xchﬁlgnv in  Kerala

as on 31-12-1972.

1. Total of all categories 447,016

2. Below meulatcs mclud: ng

illiterates 1,8 3,386
3. Total Educated (including
persons with  Matriculation
or higher qualification) 2,63,630
lates/Higl Secon-
(i) Matn{.;; ates/Higher  Se . 296848
(i) Graduates © 24971°
(dir) Post-Graduates 2,114 **
__"ir;:mding 2,029 Engineers and 573

Medical Graduates.
#*Including & Engincers.

Under the wvarious sPecial schemes
for unemployed, an amount of
Rs. 233.70 lakhs was allocated by
various Central Ministries to the State
Government in 1971-72 but on the
basis of performance only Rs. 197.82
lakhs were actually released during
the year. The schemes are continuing
this year. The scheme-wise details
of the funds allocated and released in
1971-72 and the amounts allocated in
1972-73 were as under:—

e — L —— . . S, e, . 2

(Rs. in lakhs)
SL. 1971-72 1972-73
No. Scheme
Amount  Amount Amount
ailocated acrually allocated
released
1 2 3 4 5
I. Improvement in the quality of clementary education 12°20 12-20 96-00
2. Financial assistance to entrepreneurs v . 48-00 1570 70°00
3. Rural Enginccring Surver . . 0°95 Nil. 544
4. Advance investigation of Ccmral Road Pm]et:ts l’or
Fifth Plan o 85 085 2°55
§. Rural Water Supply o070 Nil 120
6. Investigation of Imgatmn Fuwtr and Flood Cuntrol
Projects - . 12-00 1007 60- 00
7. Natural Resources Surveys - +  Scheme not com- 315
menced
8. Crash scheme for Rural Employment 159'00 15900 159° 00
ToTtaL . . ' : 233-70 197-82 39734
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The main reasons for the non-utili-
sation of the funds sanctioned for some
of the schemes in 1971-72 were: the
time taken for preparation of guide-
lines, formulation of programmes by
Central Ministries and the State Gov-
ernment and the time taken to ap-
point the staff and organise adminis-
trative machinery. The programme
have picked up momentum and it is
_expected that these schemes will be
implemented during the current vear.
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Surprise visit by Enforcement Direc-
torate, Calcutta to James Finlay and
Co., Calcutta

4963. SHRI JYOTIRMOY BOSU:

Will the PRIME MINISTER be pleas-
ed to state:

(a) whether the Enforcement Direc-
torate Calcutta paid a surprise visit
to the office of James Finlay and
Company, Calcutta and seized some
incriminating documents and papers;

(b) if so, the naturc of papers and
documents seized; and

(¢} the follow-up action taken in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF

PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) to (¢). In Decem-
ber, 1470, the premises of James

Finlay and Company Ltd., Calcutta,
and their managed CONcCerns were sear-
ched by the officers of the Enforce-
ment Directorzte in connection with
alleged violation of Foreign Exchange
Regulations and a number of docu-
ments were seized. Based on enqui-
ries so far conducted three Show Cause
Notices were issued to which replies
have been received and these matters
are pending before the Director of
Enforcement for adjudication. Fur-
ther enquiries arc also in progress.

Post of Secretary in the Ministry of
Irrigation and Power

4964, SIHRI SHYAM SUNDER
MOHAPATRA: Will the PRIME
MINISTER be pleased to state whether
the Secretary to the Ministry of
Irrigation end Power is going to be
drafted from amongst the engineers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Appointments to posts
of Secretaries to Government of India
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are made on the basis of selection on
merit from amongst eligible persons
from wvarious services, and therefore,
the question of limiting the field of
selection for the post of Secretary to
the Ministry of Irrigation and Power
10 engineers does nog arisc.
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Visit by Indian Team to Tanzania

4967. SHRI S. A, MURUGANAN-
THAM: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIEN-
CE AND TECHNOLOGY be pleased
to state:

(a) whether an Indian Team re-
cently visited Tanzania to study the”
possibility of establishiNg Jindustries
there,

(b) if so, the results thercof; and

(¢) in what way India is expected
to assisy Tanzania in setting up indus-
tries?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-

NIAM): (a) to (c). A delegation of
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experts from the Small Scale Indus-

tries Organisation visited Zanzibar
and the muainland of Tanzania in
January-February, 1973. While the

report of ihe delegation on Zanzibar
has been submitted, that for the
mainland of Tanzania is under prepa=-
ration. The repori on Zanzibar sug-
gested, among other things, the setting
up of an industrial estate in the
countrv. The Government of India
have agreed to  assist  Zanzibar in
setting up this industrial Estate and
consider the supply of equipment and
machinery required for the common
facilities service centre to be organis-
ed in the proposed industrial Estate.
India has also offered services of
appropriate experts for setting up the
industrial estate and the common
facilities workshop and to rovide
t‘raining facilities for Zanzibar nomi-
nees in India.

A team of engineers from the Na-
tional Industrial Development Corpo-
ration Ltd., also visited Tanzamia in
February 1973 and has entered into
contracts with National Development
Corporation, Tanzania, for providing
consultancy services as per details
given below:—

(i) General agrecment for Co-
operation between NDC, Tanzania,
and NIDC.

(ii) Contracts for the preparation
of Reports on:—
‘a) National
td

(b) Steel Roliing Mill Ltd.

(¢) Machine Tool Industry.

(dy Agricultural Machinery and
Farm Implements Industry.

Steel Corporation

Decentralisation  of Recruitment in
P, & T. Department

4063, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) wnether applications arce being
invited on plain paper from the can-
didates for appointment against the
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posts of clerks, sorters, T.0s:. and
telegraphists by the PMG or DMT or
GMT in P&T arm in Bihar Cirele;

(b) whether the applications are
changed [rom one Unit to another be-
vause the office comes to eonelusion
about the position of each candidate
before selection in view of the fact
thut documents are attached by them
along with plain paper applications;

(¢) whether there is proposal to
decentralise the recruitment and to
allot recruitment to units concernea,

(d) whether undue delay takes
place due to centralised recruitment
system; and

(e) if so, the steps proposed by
Government to avoid hardship and
stop malpractices?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):

(a) Yes, Sir.
(b) No, Sir.
(¢) No, Sir.

(d) The recrwtment prucedure has
recently been streamlined to elimi-
nate delay to the extent poussible.

(e) There is hardly any hardship at
present and cxisting recruitment pro-
cedure based on the marks obtained in
matriculation or equivalvnt e¢xamina-
tion is in itself o safeguard against
possible malpractices.

Staff Position in Bihar Circle of
P. & T.

4969. SHRI RAMAVATAR SHAS-
TRI: Will the Minpister of COMMU-
NICATIONS Le pleased lto state:

(a) the number of posts sanclioned
till 30th June, 1972 and nurnber of
persons working against such post in
Bihar circle ~f P&T.;
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(b) whether there is a procedure of
six monthly recruitment, to recruit
adequatc number of persons to fill up
the vacancies in Bihar Circle of
P&T.;

(¢) whether adequale hands are not
turning up for emplovment even after
recruitment, if so. the reasons there-
for, in Bihar Circle of P&T:

(d) whether repatriation cases are
being held up in Bihar circle for want
of adequate hands in respective units;
and

(e) if so, The measures likely to be
taken by Government to speed up fill-
ing of the existing vacancies?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a)

Sanctioned  Working

Strength strength

Class T 26 26

Class T1 73 73

Class TIT 16,283 16,140

Class 1V 4444 4,377
(b) Yes. Only in clerical cadre.

(c) Adequate candidates are turning

up for employment cxcept in the
cadre of Engineering Supervisors.

(d) Cases of transfer under Rule

38 which have already becn approved
are sometimes held up due to shortage
of hands in individual Divisions.

(e) The recruitment procedure has
recently been streamlined to speed up
the pace of recruitment.

Disobeyance of Quit Orders by Pak.
Nationals

4971, SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of
HOME AFFAIRS be pleased to state:
have

the

Government
under

(a) whether
taken up some cases
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Foreigners Act apainst the Pakistani
MNationuls who have not obeyed quit
orders served on them by Govern-
moent of India after the Indo-Pak.
Wur; and

(b) if so, the number of such cases
and the action tuken by Government
against them?

THE DEPUTY MINISTER IN THE
MNSTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). The
mnformation is being collected and
will be laid on the table of the House.

Shortage of Cement in M.P.

4973. SHRI G. C. DIXIT: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether cement is in shart

supply in Madhya Pradesh; and

(b) if so, the reasons therefor and
the action taken by Government to
remove the shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No, Sir.

(b) Does not arise.

Representation from Employees of Coir
Board regarding their problems

4974, SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased o state:

(1) whether Government have re-
ceived any representation from  the
emplovees of the Coir Board regaid-
ing the attitude of the authoritivs of
the Board;

(b) whether a few employeas of
the Board have been vietimised by
the authorities;

(c) if so, the number of those em-
ployees; and

(d) the steps taken by Governinent
in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) No. Sir.

(b) No, Sir.

(¢} Does not arice.

(d) Does not arise.

Employment to educated unemployed
in Bihar and U.P.

4975. KUMARI KAMLA KUMARI.
Will the Minister of PLANNING be
pleased to stale the expected number
of ecducated unemploved nersons who
will get empleyment in 1973-71 in the
States of Bihar and U.P. separately?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA ) The various deve-
lopmental procrammes envizaged in the
Annual Plans of Bihar and U.P. are vx-
pecled to gencrate substantial employ-
ment opportunities for ali categories of
persons including educated unemployed
in the respective States. The following
special employment programmes are
also expected to generate additional
employment opportunities in the res-
pective States:

(i) schemes for educated unem-
ployed (for which Central
assistance is provided by Gov-
ernment of India),

(ii) Special Employment  Pro-
grammes (with Central assis-
iance as well as matching con-
tribution from the States).

(iii) Crash Scheme for Educated
Unemployed,

It is not, however, possible at this stage
to indicate the number of persons who
are likely to get jobs on account of
these programmes as they are yet to
bLe finalised.
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Expenditure on new Capital of Assam

4977. SHRI BIBHUTI MISHRA : Will
the Minister of HOME AFFAIRS be
pleased Lo state:

(a) whether Assam's new capital is
taking shape near village Despur in
Gauhati;

(b) whether the cost of building the
capital is Lkely to be three crores of
rupees; and

(¢) if so, whether the entire cost is
going 1o be met by the Central Gov-
crnment?

TS DEPUTY MINISTER 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): ) to (c). The Gov-
ernmenil of Assam have intimated that
they are cunstructing a purely tem-
porary capitai at Dispur near Gauhati
and that the total cost of construction
is cstimated to be roughly Rs. 4.75
crores. A request has been received
from the State Government a few days
ago for sanction of Rs. 2.43 crores on
an ad hoc basis to meet the expendl-
ture on this project during 1972-73
which is under consideration.
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#1 WEgAT #1 AW ¥ T@q g0 wrfe-
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Violation of foreign exchange regula-
tions by Shri Kalyan Basu
4980. SHR1  SHYAM  SUNDER

MOHAPATRA - Will the PRIME
MINISTER be pleased o state :

(al whether Government are aware
that one Shri Kalyan Basu alleged pur-
chaser of M/s. R. G. Shaw & Co, in
England is on bail in a Calcutta Court
for alleged violation of foreign ex-
change regulation: and

(b) the specific charges against him?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAN NIWAS MIRDHA):
{a) Yes, Sir,

(b) Shri Basu appears to have con-
travened certain  provisions of the
Foreign Exchange Regulation Act, 1947.
No specific charges have_ however,
been framed so far, as the investiga-
tions are still in progress,

Assistance for cdevelopment of back-
ward arcas in States during 1973-T4

4981. SHRI ARVIND M. PATEL:
SHRI VEKARIA.

Will the Minister of PLANNING be
uleased to stale.

(a) the total amount demanded by
the ®tale Government for the develop-
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ment of backward Di-triets, State-wise,
for the vear 1973-T4: anid

(b) the total amount sanctioned”

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA (a) and (b). In
the 1673-74 Siute Annual Plans, only
the States of Gujurat. Jammu & Kash-
mir. Meglalaya. Tamil Nadu, Uttar
Pradesh and West Bengal proposed
separate outlays for the development
of backward areas within their State
plans. Outlays proposed as well as
the ouilays approved are given be-
low:

1973-74  (Rs. lukhs)

State Proposed  Approved

by by

State Planning

Commission
1. Gujarat 326 326
2. Jammu & Kashmir 660 250
3. Tamil Nadu 50 35
{Nilgiris

onl}’)
4. Unar Pradesh 425 425
(Urttarakhand

only)
5. West Bengal 82 82
6. Mcghalaya 28 20

In the 4th Five Year Plan, central
assistance is allocated to States on the
basis of an objective formula endors-
ed by N.D.C. in block lnans and grants
No separate central assistance s,
therefore, sanctioned for their plants
to mcet the needs of any particular
areas or programmes,

Quantum of Ex-[.-fratia payments to
former Rulers

4982. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased (o refer to the reply given to
Unstarred Question No. 541 on 15th
November, 1972 regarding quantum of
ex-gratia payments to former Rulers

g
-k,

1973 Written Answers 8o
and state the names of the ex-rulers
who will reesive ex-Zritia pavments

for more than rupees five lakhs euch?

TEE MINISTER OF STATE N THE
MINISTRY OF HOME AFFAIRS {SHRI
K. C. PANT): Acrording 1o the scheme
of ca-gratin payments 106 former rulers
would be eligible for reeciving  more
than rupees five lakhs. Their names
will be finalised after the decision of
the Supreme Court on the writs filed
by two former rulers, is known,

Appointment of Special Police Officers
or setting up of a Cell to enquire into
Cases of Atrocities against Harijans

4983. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the State Governments
have been advised hy the Centre to
appoint special police officers or set
up a cell to enquire into cases of atro-
cities against Harijans: and

(b) if so, the names of States that
have arted accordingly?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): (a). State Governments have
been advised by the Centre to consti-
tute a commitiee at State-levei for
devoling special attention 1o the task
of improving the performance of admi-
nistrative agencies, registration, inves-
tigation and prosecution of offences
under the Untouchability (Offences)
Act and for instructing supervisory
District Offrers (including police) to
pay special attention to the eomplaints
registered with the police {o give ins-
tructions to the proscculing agencies,
to give high priority to the cases under
the Act and the annual review of all
such cases. They have also been advis-
ed that investigation of serious offences
involving Harijans, where caste con-
siderations are suspected, should be
treated as special report cases and
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enirusted to selecled investjgating ofli-
cers. A suggestion was also made that
such investigation shcuid be underta-
ken by oflirer: nof Slowe {he rank of
Depuly Superintendents of police  or
Inspector ol Police.

(L) Comm.tlees ot Siuie level have
been constituted in Andhra Pradesh,
Madhya Prade-h. Bihar, Uttar Pradesh,
Dcelhi. Gujurat.  Assar:. Tamil Nadu,
Jammu and  Kashmir. Maharashtra,
Mysore, O.issu, Pusjab, Haryana,
Rajasthan, Goa. Daman and Diu, Tri-
pura, Pondicherrvy :ind Dadra and
Nagar Haveli.
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Criterion to provide Financial Assis-
tance to Scheduled Castes for Higher
Education Abroad

4985. SHRI ONKAR LAL BERWA:
Will the Minister of HOME AFFAIRS
be pleased 1y stale the grounds on
which Government provide financial
assistance to the children of Scheduled
Castes for higher education abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Finangcial
assistance is given to  Scheduled
Castes candidates for higher studies
abroad under two Schemes

(i) Nation] Overseas Scholarships
for Scheduled Cases, Schedul-
ed Tribes, Denctified, Nomadic
and Semi-Nomadic Tribes;

(i) Passage Gramts to Scheduled
Castes, Scheduicd Trihes, De-
notitied, Nomadie and Semi-
Nomadic Tribes,

The following are the conditions of
eligibilify 1 —

(:3 The candidate  should belong
to one of the Scheduled Castes
and Tribes efc., as recognised
by the Government of India
under their orders issued frem
time to time;

(it A candidate should possess a
First-Class or 60 per cent and
above marks either in Degree
in Engineering/Medicine or
Master's Degree in other sub-
jects,
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(i) A candidate must be helow 35
years of age on 1st October of
the year of award. This s
relaxable to 3 years at the
discretion of the Sclection
Committee iy the case of
candidites otherwise  well-
qualified.

The normal period of Overseas Scho-
Lirships is generally 3 vear and is ex-
teaded n exceplional circumstance: ¢n
the merite of each casc.

Schenie for Passage Grants:

Under this Schemee there are 4 Pas-
sage Grants available for Schedaied
Castes cvery year. They are given to
those candidales who are in receipi of
a merit scholarship for Post-graduate
stuslies, Research or Training abroad
from a foreign Gevernment 'Organisa-
tion or under any other scheme, where
the cost of passage is not provided by
the foreign organisation. In this case
alsn, the candidates who possess a
Master's or an equivalent Degree in
case of arts or science subjects and a
bachelor's degree in case of engineer-
ing, technical and medical subjects. are
eligible,

Candidates who are in receipt of
any aid from any other source for Pas-
sage are not eligible,

Overseas Scholarship to Scheduled
Castes and Scheduled Tribe
Candidates

SUKHDEO PRASAD
HOME

4987. SHRI
VERMA : Will the Minister of
AFFAIRS be pleased to state:

fa) the total number of candidates
who applied for scholarship for over-
seas studies from amongst Scheduled
Castes and Scheduled tribes denotified,
as nomadic and semi-nomadic tribes
during the year 1972-73 so far; and

(b) the number of such candidates to
whom scholarship has been granted?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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F. H, MOHSIN): (a) and (b). 182 can-
didates applied for scholarships for
1972-73 & 1973-74 for which selections
were made simultaneously. 28 ecandi-
dates have peen selected for the award
of these scholurships.

Setting up of separate Cells for the
execution of improvement works in
the Harijan Welfare

SINGH
HOME

«988. SHRI BIRENDER
RAO: Will the Munistor of
AFFAIRS be pleased to state:

Stiles in the
1o =t up
exeenttinn of

ta) whether ail the
country have
-ate cells fer the

ceuen aadvised

s
mprevenent . works by Tlarijan
welfare:; and

thy f so. the amount allotted to
earh State for the year 1973-74 for

this purpose?

THE DEPUTY MINISTER IN THRE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a). No, Sir.
Most of the State Governments have
separate Departments for Harijan
welfare.

(b} Does not arise.

Adivasi Girls working as Slaves in

Mathura, UP.
4989. SHRI NARENDRA SINGH:
SHRI HUKAM CHAND
KACHWAL
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn towards a news-
item published in weekly magazine
‘Organizer’ dated the 27th February,
1973 that near about 100 Adivasi girls
are working as slaves in Mathura,
who have been brought by force from
Adivasi arcas;

(b) the reaction of Government
thereon; and
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*" (c) the action taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND IN THE DEPART.
MENT OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) to (c). Gov-
ernment have seen a news-item on the
subject published in the ‘Organizer’
dated the 24th February, 1973. Facts
are being ascertained from the Gov-
ernment of Uttar Pradesh.

Radio Station at Gorakhpur

4990. SHRI NARSINGH NARAIN
PANDEY: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state whether the
Radio Station at Gorakhpur has start-
ed functioning; if not, the steps taken
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): The high power
mediumwave transmitter at Gorakh-
pur has started functioning from 2nd
October, 1972, relaying programmes
from Lucknow.

Installation work on permanent
studies is in progress and is expected
to be completed during 1973-74.

Departmental Promotion Committee

in Ministries

4991, SHRI NARENDRA SINGH:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether each Ministry of the
Government of India is having its
own Departmental Promotion Com-
mittee for considering the depart-
mental promeotion of its employees;

(b) if so, the functions of suc.h
committees and mode of their consti-
tution;
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(e) whether employees who are-
promoted without consulting the:
respective DPCs are liable to be
demoted after a specific period; and

(d) if so, the period fixed for such

demotion of the employees who are
promoted  without consulting the
DPCs?

THE MINIST¥R OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) and (b).
According to the existing instruc-
tions, each Ministry /Department
of the Government of India has
to consiitute a Departmental Promo-
tion Committee or Committees to deal
with departmental promotions etc.
Instructions have also been issued
recently to the Ministries/Depart-
ments to ensure that Departmental
Promotion Committees for promotion
to “selection” as well as “non-selec-
tion” posts are consti‘uted forthwith,
wherever they do not exist at present.

The Departmental Promotion Com-
mittee ordinarily ccnsists of the Head'
of the Office or Department concerned
(or an officer nominated by him) and
of o'her officers of the Department
who are familiar with the work of
the persons who are to be assessed
for promotion etc. In the case of
promotions by selection from Class II
to Class I and within Class I, the
Chairman or a Member of the Union
Public Scrvice Commission is also
associafed with the Departmental
Promotion Commi tecs who acts as
the Chairman of the Commitiee. In
respect of Departmental Promotion
Committees for Class TII and Class IV
posts, one of the members of the
Committee should be an officer from
a Department not connec.ed with the
one in which promotions are consider-
ed.

The functions of the departmental
promotion committee are as follows:

(i) Assessment of suitability or

otherwise of officers for pro--
motion/confirmation; and
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(i) Assessment of the work and
econduct of probationers for
the purpose of determining
their suitability for retention
in service or their discharge
from it or for curtailing or
extending the prescribed
period of their probation.

(¢) and (d). Where administrative
-exigencies so require. an efficer not in
“the panel approved by a Department-
al- Promotion Committee may be
appoin‘ed for a period not exceeding
tiiree months.

Senlority of Jumior Field Officers In
Small Scale Indusiries Development
Organisation

4992. DR. LAXMINARAIN
PANDEYA:
SHRI PHOOL CHAND
VERMA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Delhi High Court
has decided in March, 1972 a writ
petition in favour of Junior Field
Officers (Now Small Scale Industry
of Ecomomic

(b) whether they are to be includ-
ed in feeder service of Indlan Eco-
nomic Service; and

(c) it so0, the steps taken to fina-
lise their seniority?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.

(ty Yex, Sir, subject to qualifying
gervice of four years prior to 31-12-19€6.

(c) UPS.C. has been requested to
consider the cases of these officers
for inclusion in the Select List of
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Officers of Grade IV of LES. and
LSS. Their seniority will be deter-
mined after the select list has been
finalised by the UPS.C, :
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Stay of Station Directors etc, in

Delhi beyond five years

DR. LAXMINARAIN PAN-
DEYA:

SHRI DHAN SHAH PRA-
DHAN:

Will the Minister of INFORMA-
TION AND BROADCASTING be
p'eased to refer to the reply given
to Unstarred Question No. 8148 on
the 31st May, 1972 regarding tenure
of Station Directors, etc. in ALR.
and T.V. Centre and state:

4994.

(a) the number of Station Direc-
tors, Assistant Station Directors,
PEXs, TREXs who have heen in
Delhi for more thap flve years;
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(b) whether Government propose
to transfer them in near future; and

(c¢) the reason of retaining them
in Delhi beyond five years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Forty-five officers
belonging to these cardes, including
two whose transfer orders nave been
issued, have been in Delhi, in onne
capacity or the other. for more than
5 years.

(b) and (¢), Transfers are made
taking a variety of factors into con-
sideration mainly the exigencies oi
service and the requirements of sta-
tions. Transfer of the remaining
ofticers will be considered at  the
appropriate time if the intcrests of
‘the service so demand.

Schemes for Creating Employment
during Fifth Plan

4995. SHRI ARJUN SETHI: Will
the Minister of PLANNING be pleas-
ed to state:

(a) the specific schemes Govern-
ment envisage in the Fifth Plan which
would lead to the maximum possible
creation of durable productive assets
ernsuring employment content; and

(b) the amount earmarked and the
employment opportunities thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). The Fifth Year Plan is under
formuiation and the various employ-
men!-oriented schemes envisaged in
the Fifth Plan are being worked out.

T 76 ¥ 29 famiw wrw fowr W R
T JqE
4996, =t = == =4t : FyrHAR
At gz A 1 FOFGF

(%) &1 EF-ae fawrr &
frarr oF T 20 fadiw wrw fowe
TG A T

CHAITRA 7, 18085 (SAKA)

Written Answers 90

(&) war @ wiws erew fewe
o o ¥ qga FNT ardy g fg
158

B (7) af & I oy fag am
ares @mew fewel & geafraa qawl
Y1 fraat aar wgmAql geATHl F AW
Tz’

daTT WA (s gwaE AR W
) 2 (%) W@ Er
(@) < 7

() =it =ar qea 9T @ T
v faar war § ) [yearea § celt
nay | Tfme Fwr LT— 4638 /73]

Statellite Instructional T.V. Experi-
ment ip 1974-75

4997. SHRI RAJDEO SINGH:
SHRI DHAN SHAH PRA-
DHAN:
Will the Minister of SPACE be
pleased to state:

(a) whether India is to have the
first experimental application of a
direct broadrast =atellite for deve-
lopment puryoses, through the Satel-
lite Instructional Television Experi-
ment in 1974-75;

- (b) whether this experiment is to
be followed by national Indian pro-
gramme the ultimate goal of which
is to provide each of the nearly
600,000 villages with a television set,
specially equipped to receive broad-
cast beamed from the Satellite; and

(e) if so, other main features of
the National Indian Programme?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
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INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir,

(b) A proposal to use a national
satellite in order to achieve full
nation-wide television

coverage is
under consideration. Rediffusion,
direct reception as well as limited

rebroadcast will be utilised to achieve
coverage.

(¢) The broad features of the pro-
posal are contained in the book
entitled “Atomic Energy and Space
Research—A Profile for the Decade
1970-80", coples of which are avail-
able in the Parliament Library. De-
tailed proposals are being worked out
for incorporation in the Fifth Five
Year Plan.

Development of Agriculture by In-
dusiries

4998. SHRI RAJDEO SINGH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have come
to the conclusion that industry
should also back agriculture by pro-
ducing better agricultural implements
and developing better chemicals and
fertilisers;

(b) whether devclopment of Agri-
culture will create more purchasing
capacity in nearly 80 per cent Agri-
culture population and lead to deve-
lopment of industries; and

(c) whether Agro-based industries
will boost the Agriculture if located
within the rural areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). Yes Sir.
It is the continuing effort of Goverq-
ment to promote the growth of agri-
culture by improving agricultural
inputs as wel] as equipment and
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materials required for the growth of
agricultural production. For this
reason, the highest priority is attach-
ed to the development of the fertili-
sers, pesticides and other industries
essential for agricultura] growth. At
the same time, Government also be--
lieve that it is only with the deve-
lopment of agriculture that the
standards of living of the vast masses
of the people can be improved, both
directly by improving nutrition and
consumption standards, as well as by
providing the raw materials for in-
dustrial growth and by  increasing
the purchasing power of the people
engaged in agriculture. Government
believe in this connection that the
development of agro-based industries
would encourage the growth of agri-
culture if such industries are located
close to areas of production/consump-
tion. depending on the nature of the
industries.

Issue of Letters of Intent ang Licen-
ces for Cigarettes

4999, SHRI G. Y. KRISHNAN. Wwill
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number of letters cf intent
and licences issued for cigarette in-
dustry during 1971-72; an:

(b) whether the letters of intent
will meet the requirements of Fourth
and Fifth Plans?

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) During 1971-72 twelve
letters of intent for the establishment
of New Undertakings for the manu-
facture of cigaretteg were issuea for
an aggregate capacity of 51,600 million
pieces per annum. No industrial licen=
ce was issued during that period.

(b) When these schemes are imple-

the
mented, they are expected to meet
demand for cigarettes during the fourth:

and filth plans.



93 Written Answers

Technical Delegations sent abroag to
Study Relative Merits of Telephone
Exchange Systems

5000. SHRI G. Y. KRISHNAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether two technical delega-
tions werc sent abroad by India to
study the relative merits of telephone
exchange system: and

(b) if so, the names of the countries
visited by these delegations and the

decisions taken by Government re-
garding the purchase of telephone
equipment?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Three Technical teams, one main
Team and two Study Teams had been

sent abroad to study the relative
merits of two telephone exchange
systemas.

(b) Countries visited by these teams
are as follows:—

(i) Main Team; Thailand, Singa-
pore, Australia, Greece, Swe-
den angd Belgium.

(ii) Study Team-1: Thailard. Aus-
tralia.

(iii) Study Team-Il: UAR. Greece
.and Romonia.

The case regarding the purchase of
telephone equipment is under conside-
ration.
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Villages of Maharashtra, Haryana and
U.P, with Telephone Facilities

5002. SHRI E. V. VIKHE FATIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of villages in the
States of Maharashtra, Haryana and
Uttar Pradesh which have been given
telephone facilities during 1972-73;
and

(b) names of the villages telephone
District-wise?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) The number of villages provid-
ed with telephore facilities during
1972-73 in the States of Maharashtra,
Haryana and Uttar Pradesh is 40, 4
and 60 respectively,
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(b) The names are indicated in the
statement placed on the Table of the
Lok Sabha. ([Placed in Library. See
No. LT-4639/73].

Narora Atomic Power Station in U.P.

5003, SHRI E. V. VIKHE PATIL:
Will the Minister of ATOMIC ENER-
GY be pleased to stale:

(a) the numes of agencics/authori-
b2s which have becen entrusted with
the respansibility ol preparing design
ol the Narora Atumic Power Station
in Uttar Pradesh;

(b) the amount allocated for design-
ing of this project;

(¢) whether the designers are other
than those respobsible for designing
Tarapur, Rajasthan's Rawatbhzta and
Kalpakkam atomic plants; and

(d) whether the know-howw and ex-
pertise of such designers have been
made available to the Narora Plant
designer?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): (a) The
responsibility for the preparation of
design of the Narora Atomic Power
Projest will be entrusted to the Power
Projects Engineering Division (PPED)
of the Departmeht of Atomic Energy.
It is proposed to employ Indian con-
sultants for preparing the design of
the conventiona) portion of the station.
The nuclear portion of the station will
be designeg by PPED. However, even
in the nuclear portion, it is proposed
to engage the gervices of Indian con-
sultants In areag in which they have
developed requisite expertise.

(b) The estimate for the Narora
Atomic Power Project is still under
preparation. In view of this, it is not
possible, at this stage, to indicate the
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amount allocated for
design of the station.

(e) and (d). The Tarapur Atomic
Power Station, which ig of a different
type, was designed and built on a
turn-key basis by M/s. General Elec-
tric of USA. The Rajasthan Atomic
Power Station was designed by the
Atomic Energy of Canada I.td. and a
Canadian consulting firm. The Madras
Atomic Power Station has been design-
ed and is being built by PPED. The
nuclear gide of the design is the res-
ponsibility of PPED ang the conven-
tional side has been entrusted to
Indian  consultants, The technical
know-how ang expertise gained in the
construction  of the Rajasthan and
Madras Atomic Power Stations will be
utilised in the construction of the
atomic power station at Narora.

preparing the

Stations to be Linked with Microwave
Transmission System

5004. SHRI E. V. VIKHE PATIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the names of statlons which are
planned to be linked on microwave
transmission system within the next
two years;

(b) the total cost of the projects;

(¢) whether all these projects would

be implemented with the help of en-
tirely indigenous know-how; and

(d) if not, the nature of know-how
to be imported?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) About 40 stations are planned to
be linked during the next two years.
Lists showing the names of the stations
already on the Microwave network of
P&T and those expected to be connect-
ed in about two years are placed on
the Table of the Lok Sabha. [Placed
in Library. See No, LT-4640/73.]

(b) The tota] estimated cost of the
projects is about Rs, 52 crores.
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(c) and (d). No, Sir. The projects
will be implemented completely with
indigenous know-how but part of the
equipments for the projects will be
imported. The total cost of the im-
ported equipment would be approxi-
mately BRs. 9 crores out of the total
project cost of about Rs. 52 crores.

Nomination/Selection of Indian
Delegation to ‘One Asia
Assembly”

5005. SHRI TRIDIB CHAUDHURI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

ta) what wus the liaison between
Governmeny ol India, particularly ot
the  Ministry of Information and
Broadcasting ang the ‘One Asia As-
sembly’ sponsored by the Press Foun-
dation of Asia;

(b) whether the Indian :lelegation
to the Assembly was nominateq by
Government officially; and

(e) if not, how it was selected”?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DIIARAM
BIR SINHA): (a) The Government of
India maintained liaison with the orga-
nisers of One Asia Assembly as consi-
dereq necessary through Press Infor-
mation Bureau, New Delhi.

(b) and (c). The official delegation
was nominated by the Government of
India and consisted of the following:—

1. Shri S§. K. Mukherjee, Director
General, All Indla Radio.

2. Shri H. J. D'Penha, Principal
Information Offlcer.

3. Shri S. K. Singh, Joint Secre-

tary, (XP), Ministry cf Ex-
ternal Affairs.
4. Shri H. Y. Sharda Prasad,

Director (Informatioh), P.M.'S
Secretariat.
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Non-official delegates were nominat-
ed by va~nus organisations which
participateg in the deliberations of the
Assembly.

Shifting of Industries
Bengal

5006. SHRI SAMAR GUHA:
SHRI BHAGIRATH BHAN-
WAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased {c state:

(a) whether Government permitted
a few industrial concerns in West
Bengal to (i) shift to other Stetes and
(ii) open pew units outside the State;

from West

(b) if so, the names of the iadust-
rial concerns which were permitted to
(i) shift to other States outside West
Bengal during last three years and (ii)
open new units outside the State
during the same period; and

(c) the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (¢). Between 1-1-1970
and 30-11-1972. two applications were
recelved for permission wunder the
I(D&R) Act to shift existing industrial
undertakings from West Bengal to
places outside the State. One of the
applications which was received in
1970 for regularising the shifting of
production from Calcutta to Bombay
was approved. The other application
recelved in 1972 for ghifting g manu-
facturing unit from Caleutta to Kan-

pur was rejected.

Government are anxious to promote
industria] development as speedily as
possible in West Bengal and a num-
ber of measures have already been
taken in this behalf. Government
have discouraged and will continue to
discourage shifting of existing indust-
rial undertakings from West Bengal
to places out-side the State. The State
Government is also consulted in deal-
ing with applications for shifting of
locatlonhs.
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Proposals for setting up new under-
takings can be submitted by any
party whether existing or new, for any
location and are examined on merits,
on the basis of techno-economic consi-
derations.  Accordingly, location of
new units outside West Bengal has
been allowed in a mnumber of cases.
Details of all industrial licences and
letters of intent issued including the
address of the concern. article of
manufacture, location of the unit etc.
are periodically published in a num-
ber of Journals, viz. the Weekly Bul-
letins of Industrial Licences, Import
Licences and Export Licences; the
weekly Indian Trade Journal and the
monthly Journal of Industry and
Trade. Copies of these publications
are avaijlable in the Parliament I ibra-
TY.

Pmdncﬂoh of Nuclear Energy as a
Mixture of Fission and Fusion

5007. SHRI SAMAR GUHA: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the claim
Dr. F. Winterberg of the University of
Nevada as reported in Nature' of UK.
that a new technology of production
of nuclear energy as a mixture of
fission and fusion process with the help
of Laser Beam can be developed;

{b) if so, the broad features of the
probability of the new technology of
extracting nuclear energy from ‘mass’
very much less than ‘critical mass';

(c) whether the scientists of the
AEC are seized of the theory of the
new technology of releasing nuclear
energy and making study to develop
experimentally; and

(d) if so, to basic feature there-
about?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROADCASTING
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AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): (a) Atten-
tion of Government has been drawn
to an article by Dr. F. Winterberg in
the February 16, 1973 issue of Nature
suggesting a new method of igniting a
thermonuclear micro-explosion by the
application of a powerful laser pulse
of precisely controlled shape.

(b) to (d). The announcement is
only in the nature of a proposal and
is being studied by scientists at the
Bhabha Atomic Research Centre,

Waiting list for Telephone Connections
in Gujarat

5008. SHRI VEKARIA;
SHRI ARVIND M. PATEL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of persons on the
waiting list for the provision of tele-
phone connections under “Owm your
Telephone” scheme and other catego-
ries in Gujarat Circle. exchange-wise;
and

(b) the last year of registration
which has been covered exchange-
wise?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) and (b), The information is heing
collected and will be placed on the
Table of the Lok Sabha.

Cases of Atrocities on Harijans in
U.P.

5009. SHRI M, KATHAMUTHU:
SHRI JHARKHANDE RAIL:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a large number of cases
of atrocities committed on Harijans
have been reported from Uttar Pra-
desh in the past one year;

(b) whether there is @ feeling of
insecurity among the Harijan popula-
tion in the State; and
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(c¢) if so, whether the Centre has
any proposal to intervene directly anu
provide protection to Harijans from
such atrocities?

THE MINISTER OF STATE IN THIL
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Availabie informa-
tion on this subject was furnish=
ed in this House in answer 1o
part (a) of the Unstarred Question
No. 1263 on the 28th February 1973.
Further information regarding the
number of incidents of a serious na-
fure, and in how many allegations
have been substantiated, are beingp
ascertained from the State Govern-
ment.

(b) Central Government do not
have any such information.

(¢) Does not arise.

Inconvenience caused to people in

making Telephone Calls from Public

Call Offices due to the modifications
in the Telephone Boxes

5010, SHRI DHARAMRAQ AFZAL-
PURKAR: Will the Minister of COM-
MITNICATIONS be pleased to state:

(a) whether Delhi Telephone Au-
thorities have modified the Public Call
Telephone boxes following the deci-
sion to charge 30 paise for a call:

(b) whether new system is ecausinz
considerable inconvenience ang hard-
ship to the people, as new 10 paise
coin are not easily available; and

(c) if so, Government's reaction
thereto? "

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N. BAHUGUNA):
(a) Yes.

(b) The system is technically al!
right and modification is not causing
any inconvenience to the Public. How-
ever, due to shortage of new 10 paise
coins general public may be ircon-
venienced at times.
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(c) Such cases, as ang when broughi
to our notice are reported to the Min-
istry of Finance to arrange for release
of more coins.

Exploitation of Uranium Deposits  in
M.P,

3011. SHRI RANABAHADUR
SINGH: Wil] the Minister of ATOMIC
ENERGY be pleased to state:

(a ) whether substantial deposits of
uranium have been found in Sarguja
District of Madhyg Pradesh; angd

(b) if so, the steps Government
propose to take to exploit thesc de-
posits?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF IN.
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): (a) Some
occurrences of wuranium have been
found in Sarguja District of Madhya
Pradesh. The nature and extent of
these occurrences are under investi-
gation.

(b) The question of exploitation of
the deposits will depend upon the res-
;ult; of the investigations currently in

and.

New T.V. Licences likely to abandan
their projects because of the congi-
tions laid down by Government

5012. SHRI RANABAHADUR:
SINGH: Will the Minister of ELEC-
TRONICS be pleased to state:

(a) whether a number of new TV
licencees are likely to abandon their
projects because of the current con-
dit;ons laid down by the Government:
an

(b) if so, whether Government have
taken any steps to make the present
conditions more congenial for launch-
ing their ventures?

THE MINISTER OF STATE IN TH:
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) and (b). No
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conditions have been laid down by
Government which make it difficult
for TV licencees to implement their
projects.

Ten Licences/Letters of Intent have
been issued in the organised sector
for a capacity of 105,000 TV sets per
annum. Of these, 4 parties have gone
into production and 3 more are ex-
pected to do so shortly. In the Small
Scale Sector, 67 approvals have been
accorded for a capacity of 191,100
sets.  More than 30 parties have been
clewred for the required capital goods
and at least 10 unitzs have already
gone into production,

Rewa LKadio Station

5013. SHRI RANABAHADUR
SINGIH: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) when Rewa Radio Statien will
start functioning; and

{b) the reasons for delay?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM

BIR SINHA!: (aj; The iransmitter is
expected to b commissioned in 1974-
75 and the studios in 1975-76.

(b) The delay is mainly ullributable
to longer time taken in getting the sile
for studios. There was also some de-
lay in a~quiring the private lund for
the Transimitter. The siles nave sinre
been acquired wn¢ the building work
fur the transmitter has commenced.

Industrial IHygiene Laboratgries in
various States

3014, SHRI MUKHTIAR SINGH
MALIK:
SHR! BIRENDER SINGH
RAO:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

{(a) the names of places in various
States where Industrial Hygiene Labo-
ratorieg have been set up during the
last three vears:
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(b) the names of Productiop Cenires
where environmental studies have been
made so far;

(c) the details of the industrial dust
and other producing units; and

(d) the steps proposed to be taken to
prevent the evils and other precaution-
ary measures being taken in this re-
gard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (d). Mecussary in-
formation is being collected ung would
be placed on the Tahle of the House.

Role of National Productivity Council

5015. SHR: MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGTI
RAOQ:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the services rendereq Lv the Na-
tiona] Productivity Council for dis-
seminating  oroductivity miTrmation
and providing other servires in differ-
ent fields of economic artivity: and

(b) the stepg proposel to be taken to
take the work of the national produc-
tivity council fo Tehsil ar Taluk level
in the country?

THE MINISTER OF INDUSTRIAT,
DEVEI.OPMENT AND SCIENCE AND
TECHNOLLOGY (SHRI C. SUBRA-
MANIAM): (a) Productivity ipforma-
tion is disseminated by the Natiopai
Productivity Council in the following

ways:—

(1) Through mass media of com-
munication such as dccumen-
tary films, daily newspapers,
radio and TV and screening of
productivity films at enterprise
level.
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(ii) Through the organisation ot

seminars and confercnces at
the local, regional and national
levels, exhibitions. newspaper
supplements.  talks, lecture
meetings, etc. Over 1200 semi-
rars. symposia and c(onferen-
ces With more than 37000
partizipants have so far been
organised.

(iii) Through the production and

(iv)

(v)

(vi)

(vii)

sale of sudio-visnal aids such
as films, slides, film strips and
operation of a productivity film
lending library. The total
number of productivity films
in the N.P.C. tilm lending lib-
rary is 814 at present The
N.P.C. has produced, on its
own, seven films, including one
on Agricultural Produclivity
and some of these have been
dubbed into all the regional
languages of the country and
exhibited in einema houses of
the countrv. The Filme Divi-
siem of the Governmment has
also exhibited one of these
films in the countrvside thro-
ugh its Rural Publicity Units.

Through the production and
vale of honks, pamphlets, ma-
nuals and ofker jnstructional
materials for the benefit of
workers. cupervisors, produc-
tivity trainers. fechnicians,
middle and {op management
personicl. These include three
periodicals. one of which is in
Hindl.

Through the operation of A
library, productivity documen-
tation ang information service
for the benefit of productivity
consultants, business executi-
ves, research workers, stu-
dents, ete.

By sponsoring in country and
overseas productivity study
teams.

Through applieq research pro-
jects.
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The other services provided by the
N.P.C. in dillerent fields of economic
activity include the following:

(i) Productivity Appreciation tra-
ining programmes for different
levels of personnel, in com-
pany application programmes
tailored to specific needs of
enterprises, a two-year prac-
tice-oriented training program-
me in Industrial Engineering,
a year long supervisory irain-
ing leading to the award of
the Nationul Cerlificate in
Supervision, Productivity
Programmes for P trade
union officials and workers.
Since 1959-60, the N.P.C. has
organised 3,750 training pro-
grammes with over 69,000 par-
ticipants of various culegories.
Local Productivity Councils
have been encouraged to spon-
sor not only joint teams of
Management Technicians and
Labour but alsn team exclu-
sively of workers to study the
application of productivity toc-
hniques in other regions of the
country. So far, over 270
teams with over 2600 pwin-
bers have been sponsorerl.

(ii) Produclivity Survey ord Im-
plemeniation Service ¢xclusive
productivity cells fcr promot-
ing productivity in small scale
industries and technological
services in the arens of Fuel
Ffficiency. Plant Engineering
and Production Engineering.

(b) The N.P.C. presently, provides
productivity services in three impor-
tant scctors of the economy. namely,
industry, public utilities and publie
administration. During the Fifth Plan
period, however, it proposes to extend
its activities to the area of post-harvest
problems in agriculture which is likely
to take its work to the tehsil/taluk
level. It is alsop proposed to establish
more local productivity councils in
various centres having concentration of
economic activitieg with the purpose of
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spreading the message of productivity
througheut the length and breath of
1the country.

Bureau of Industrial Costs and
Prices

5016, SHR1 MUKHTIAR  SINGH
MALIK: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
TECHNOLOGY be pleased to state the
functions ot the Bureau of Industrial
Costs and Prices set up by Govern-
ment?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIEXNCE AND
TECHNOLOGY (SHRI C. SUBRA.
MANILAM: The function of the Bureau
of Industrial Costs and Prices is lo
lender advice to Government on the
various issues pertaining to cost re-
duction. Improvement of industrial
effictency and pricing problems in re-
lation to the :ndusirial cosls.
Telephone Revenue in Katihar Sub-

Division

5017. SHRI BHOGENDRA .JHA-
Will the WMinister of COMMUNICA-
TIONS be pleased to state:

(a) whether telephone Revenue
under Katiha: sub-Division has fallen
since April, 1970;

(b) by how much; and

{¢) the reusons therefor and sleps
Governmen!l propose to take in  the
matter?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
fa) and (b). The yearwise telephone
revenue realised under Katihar Sub-
Division is as under—

Year Rzverme realised

19-0-71 Rs. 12,84,000

19;1-72 Rs. 12,£9,000

1972-73 (upto Feb., 73) R..
12,89,000

Though there was  decrease of

Rs. 15000 during the year 1971-72, the
position in 1972-73 has imp oved.

MARCH 28, 1973
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(c) The small decrease during the
year 1971-72 cannot be attributed to
any specific reason.

Agreement of Scientific and Technical
Cooperation between Indla and
Egypt

5018. SHRI SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of SCIENCE AND
TECHNQOLOGY be pleased to late:

() whelher India and Egvpi have
signed an agreement on 2nd February,
1973 at New Delhj for scientilic and
technical eo-operation (during 1073-74;
and

(h) if so, whether the two countries
will co-operate in research on prieluc-
tion of protemn from convenlional and
non-conventional =ources, pesticides,
‘eather fanning and food canning?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). Yes, Sir,

§9 Wi® q@T W W gt
# gt &loee ® foy oo
Arern wt afrardan o

T
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Development of Hill Areas of UP.

5021. SHRI NARENDRA SINGH
BISHT: 'Nill the Miniser of PLAN-
NING be pleased to state:

(a) wlether a Committee of Direc-
tion for the development of hill areas
of UP, established by the Planning
Commission has set up many Task
Forces for conducting survey of the
region;

(b) if so, their terms of reference
and the target date fixed for submis-
sion of Lheir reports; and

(c) whether the Task Forces have
since submitted their reports; and if
su the action taken or proposed to be
tuken for implementing the recom-
mendations of the Task Forces?

THE MINISTER OF STATE IN THE
MINISTI'Y OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). The

velopmet of the U.P, Hill Areas under
the Chairmanship of Dr. B. 8. Minhas,
Member, Planning Commission, The
following task forces/working groups
bave been set up at its instance:
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(1) Task Force for industrial de-
velopment;

(2) Working Group for ferest de-
velopment apd utilisation;

(3) Working Group for the de-
velopment of tourism;

(4) Working Group to appraise
the on-going programmes and
schemes in the U.P. Hill Dis-
tricts;

(5) Working Group to look into
the possibillties of organisa-
tional and administrative in-
novations in the U.P. Hill
Areas; and

(6) Working Group to examine
the possibility of initiating
rapid land resource surveys
in the hill areas.

The terms of reference of the work-
ing groupsitask forces are given in
the attached statement.

Reports of the working groups for
the reorganisation of the administra-
tive machinery for the hill areas, ap-
praisal of on-going programmes (for
Pauri District) and Rapid Land Re-
sources Survey have already been sub-
mitted and the State Government have
initiated action on these reports. Re-
ports of the other groups are also in
the process of finalisation and would
be made available to the State Gov-
ernment so ‘hst they could make use
of these rc . .; in developing a co-
ordinated &,p.vaci: {or the hill area of
U.P. while formul.ung the Fifth Plan
for the accelerated development of
these areas.

STATEMENT

Terms of reference of the Working
Group/Task Forces set up at the in-
stance of the Committee of Direction
for the development of U.P. Hill Areas.

1. Task Force for industrial develop-

{1). To. take stock of the existing
.industries In these districts;
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(i1) To examine the varioug resour-
ces available in these districts
for the development of indus-
tries; and

(iii) Based on the resources avail-
able, to examine the possibi-
lities of setting up of indus-
tries in these districts during
the next five to ten years and
also to Identify the locations
where industries are to be set
um,

2. Working Group for forest develop-
ment and utilisation,

(i) To make a rough estimation
of the area, quantity, quality

and value of the wvarious
forest products in the U.P.
hill areus.

(li) To identify industrial possibi-
lities based on specific major
and minor forest products
giving rough economics or
project profiles for the indus-
tries suggested.

(iii) To suggest measures for co-
ordination belween the depart-
ments concerned with agricul-
ture, horticulture, grass-land
development, forestry, soil
conservation ele.

(iv) To suggest policy measures re-
garding the maintenance and
development of forest areas
under control of local bodies,
panchayats, Revenue Depart-
ments and the private indivi-
duals.

3. Working Group for the develop-
ment of towrism.

(i) To identify places of tourist
" interest in the U.P. bills and
also to attempt an estimation
of the wvarious -categories of
tourists for whom the facili-
tles have to be provided.

CHAITRA 7, 1895 (SAKA)
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(ii) To define the norms for the
facilities to be provided for
different categories of tourists

(iii) To look into the existing faci-
lities and infrastructure at
each place.

(iv) To assess the need for the
provision of various services
and infra-structural '[facilities.

(v) To work out a broad approach
to the development of tourism
in the Fifth Plan period and
to indicate the responsibilities
which could be assigned to the
Central and State Govern-
ments as well India Tourism
Development Corporation.

(vi) To indicate what studies and
surveys should be taken up
for planning, development and
extension of tourism in the
Uttar Pradesh’s hill areas.

4. Working Group to appraise the
on-going programme.—To appraise the
on-going plan schemes for the hill dis-
tricts with a view to reorient and
modify these schemes and suggest revi-
sion of operational priorities, This
would be done by on the spot evalua-
tion of the on-going programmes on
the basis of field visits,

5. Working Group for reorganisa-
tion of machinery for planning and
development.—

(i) To suggest suitable measures to
reorganise and strengthen the admi-
nistrative structure in the UP, hill
areas and to work out detailed admi-
nistrative implications.

(ii) To recommend steps so that the
machinery can be so fashioned ag to
carry out the following functions:

(a) Collection of socio-economic in-
formation from secondary sour-
ces as well ag field surveys;

(b) Carrying out diagnostic studies
of identified problems;

(c) Formulation of long-term frame
work for the development of hill
areas;
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(d) Preparation of integrated opera-
tional plans indicating the
spatial as well ag sectorai con-
tact within an internally con-
sistent strategy;

(e) Monitoring and review of pro-
gramme implementation;

(f) Identification of problems of re-
search and field trials through
pilot projects;

Issue of fAnancial and adminis-
trative sanction for schemes and
reallocation of budget provisions
on the basis of review of re-
quirements.

—

(g

6. Working Group to initiate rapid
Land use surveys in the Bill areas.—
To work out the details regarding the
integration of the schemes of land use
surveys and the rura! engineering sur-
vey to be undertaken in some of the
hill districts.

.Garhwal Post Offices werking without
any money to pay to Payees of
Money Orders

5022. SHRI DEVINDER SINGH
GARCHA:

SHR1 NAWAL KISHORE
SHARMA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Post Offices in Garh-
wal are working without any money
to be paid to the payees of money
orders for the last many months; and

(b) if so, the reasons therefor and
the remedial measures to be taken to
mitigate the suffering of the payees?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) and (b). In certain areas of Garh-
wal, the Post Offices face difficulty in
prompt payment of money orders as
the cash for payment is sent through
postal runners who carry limited
amounts for security reasons. Steps
are being taken to improve ‘financing

MARCH 28, 1873
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of post offices in these areas by em-
ploying more persons to carry cash
and also by utilising fair weather bus
services wherever available,

50 Post Offices in Delhi and New Delhi
served with closure nrder by D.D.A.

5023. SHRI DEVINDER SINGH
GARCHA:
SHRI M. M. JOSEPH:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether over 500 Post Offices in
Delhi and New Delhi, operating in
residential buildings ire facing closure
as the Delhi Development Authority
has asked for their shifting immedi-
ately: and

(b) if so. what alternative arrange-
ments are being made to avoid any
inconvenience to the public?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Six post offices have so far been
opened in residentinl cquarters in
D.D.A. colonies and nut of them D.D.A
has objected in four cases.

(by D.D.A. has been a3proached for
land in these areas and pending con-
struction of departmental huildings to
allow us to operate post offices in the
residential buildings.

wr-fad vy ari o wren dw
wrewmpdt
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Remittances made by Foreign Tobacco
and Cigaretie Industries

5075. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY he pleased to refer to
the reply given to Unstarred Question
No. 2244 on the 24th November, 1972
regarding the profits repatriated by
the foreign Tobacco and cigaretie in-
dusiries and stale the amount repatri-
ated under each head, viz. trade mark
geod will. use of international brand
names, technical know-how, technical
fees. royalty, current profits, accumul-
ated profits, dividend, interest and
head office and administrative ex-
penses?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): No amount was remitted
towards Head Office expenses, Royalty
and Technical know-how fees. Infor-
mation regarding the remittances under
other different heads is not available.
India Tohkacco Company have issued
shares of the value of Rs. 4.90 crores
towards ‘Good Will' and ‘Trade Marks'".
Information regarding the dividends
remitted by this Company against
these shares. if any, is not avallable,
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Written Answers 118

Ty T & e e
amfoet wr frewrea

5026. i FFW T FGA : FAT
g wEl Ag q@ A g w4

(%) = dtr it ¥ wgraw asw
# fafew fo=t & frawr wfmra ofee
arft amfewt &1 frewfaa far mar
15

(&) wq wfmma orfsert am-
f=t w1 faeprfas &7 & A5aw o
TOHTT FT T FIAAET F44 &7 fa=me
g7

TE Favem # Tww w1 e
wrea): (F) ™ A oamf F
qETaey T ¥ 16 qf v arfsarer
amft &1 freefea fear mm

(@) g arfeem Aot
&1 qar sy & fag fawe afivarr ey
o & 1 Forer qa s ferar o &,
IR AAER TET AT & AGAT I
9% gfaaea @ srar & | feafa amm
g 9T g (oI HAT T99T g7 |

foge wow & Wi arfwerEt
Aot wr feerem

5027. St gen ww woATy : W
qg wA a7 T AN T w5 fr o

(%) ™ @7 a9t & fage T
%ﬁfﬂﬂhﬁﬁﬁaﬁﬂﬁwm
art amfoet ®Y frewrfa femr mam
L ard



119 Written Answers

(=) ww qfmma afeeref amr-
fort w1 fromfaa &< & 7w &
[THTT FT FqT FEATEN F F7 fa=q

2

g WA § IT AN (S THe Two
) : (%) 9 (). g TR
& T @Y E AAT FEA F @A @ QY
AT |

Anidaman and Nicobar Islands

5028, SHRI CHANDULAL CHAN-
DRAKAR: Will the Ministcr of HOME
AFFAIRS te pleased to state:

{a) the rumber of iclands in Anda-
man anri Nicohar Group of islands.
the tota! population of all the islands
and what are the main occupations of
the people;

(b) whether there are regular
steamer service from Madras and if
so. how many per week; and

(c) whether there is any tourist
spot where people from other partsof
our country could visit and whether
any special concession or facility is
provided for students to visit these
islands?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The total
number of islands and rocks, both big
and small, in the Union territory of
Andaman and Nicobar Islandg is 585
(tentative). According to 1971 census
the total population of these islands
was 1,15,133. Agriculture, livestock,
forestry, fisheries, construction work
and other services are the main occu-
pations of the people in these islands.

(b) There is a regular gteamer ser-
vice from Madras to these islands and
its frequency is once i{n 20 days ap-
proximately.
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(c) There are a number of places
in these islands which are of interest
to tourists and can be visited by Indian
citizens. Some of these are Cellular
Jail: Ross Island; Mount Harriet; Cor-
byn’'s Cove Sea Beach; Anthropological
Museum: Horticultural Gardens;
Marina Park; Viper I:land and Chidiva
Tapu.

Students proceerding  from their
schools ete. in these islands to their
homes or vice rersa by vessels playing
between Port Blair and moinland and
a'<o inter-island vesrsels are  allowed
fifty per cent concession ciuring viaca-
tion on proluction of 5 cer'ifcate from
the head of the institution.  Further,
all organised partics from schools, col-
lese< athletic clubs and other recog-
nised institutions tvavell'ns 1o and
from Port Blair and also Yy inter-
island ships are eligible to get Afty
per cent concession for forward and
return journeys. Ordinarily this con-
cession is restricted to hunk class ac-
commodation only.

Laccadive Group of Islands

5029. SHRI CHANDULAL CHAN-
DRAKAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of islands in Lacca-
dive group of islands, the tota] popula-
tion of all the islands and what are
the main occupations of the people;

(b) whether there are regular ste-
amer services from Trivandrum and
if so, how many per week;

(¢) whether there is any tourist spot
where people from other part of our
country could visit it; and

(d) whether any special concession
or facllity is provideq for students to
visit these islands?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a). There are
27 islands (including islets and rocks)
in the Union territory of Laccadive,
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Minicoy and Amindivi Islands. Ac
cording to the 1871 census, the total
population of the territory is 31,810.
Fishing, cocount cultivation, copra-
making and coir-twisting are the main
occupations of the local people.

(b) There is no steamer service from
Trivandrum to these islands. There is,
however, a regular sleamer service
operating about once a week from
Cochin/Calicut. Recently, this service
has also started touching Mangalore
twice a month,

(¢) These coral islands, surrounded
by beautiful lagoons, would be a
natural tourist attraction, There are.
however, no developed tourist gpots in
tne islands at present, and there are
no hotels or other facilities for the
stay of tourists. Further, according
to Rule 3 of the Laccadive, Minicoy
and Amindivi Islands (Restrictions on
Lntry and Residence) Rules, 1967, no
verson who is not a native of the
Islands shall enter or reside in or
sttempt to enter or reside in the
[slands except under and in accord-
ance with a permit issued by the com-
petent authority, provided that no such
permit shall be necessary in the case
ot certain classes of persons specified
in the proviso to that rule.

(d) Students having their homes in
these islands and studying on the
mainland, as well ag students having
their homes on the mainland and
studying in these islands. are allowed
a fitty percent concession in the fare
for the gteamer jourmeys on the main-
land-island and inter-island routes
during vacation, on production of a
Certificate from the Head of their
educational institution, Further, all
organised parties from schools, col-
leges, athletic clubs and other recog-
nised institutions travelling to and
trom thege islands are allowed conces-
sional passage at half the rates, for the
forward and return journeys. Ordi-
narily, this concession is restricted
only to Bunk Class accommodation.
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Implementation of land reforms

5030. SHRI NAWAL  KISHORE
SHARMA : Will the Minister of PLAN-
NING be pleased o state:

ta) whether some hurdles have come
up in the implementation of land
retorms proposed by the Pianning Com-
mission; if so, what are these hurdles;

(b) the suggestions made by the
Commission to avoid delay in the im-
plemenation of the land reforms:

(c) whether the suggestion to set up
watch-cog commitices with the peo-
ple's representatives lo ensure speedy
implenientation of the reforms has been
considered by thg Government; if so,
the decisions arrived at by the Govern-

ment; and

(di if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (d). The
hurdles that have come up in the im-
plementation of land refoIms in the
States relate to want of participation
of beneficiaries in the implementation
of land reform, absence of correct and
up-to-date record of rights, legal hurd-
les. loopholes in legislations and the
lack of political will. The Government
of India have time and again drawn
attention of the State Governments on
the need for speedy and effective im-
plementation of land reforms. In the
Approach to the Fifth Plan (1974—78)
emphasis has been laid on land reform
measures as a matter of high priority.
It has been laid down that necessary
legislation is to be enacted and imple-
mented by December, 1973. In the
guidelines issued by the Government of
India on the basis of the conclusions of
Chief Ministers’ Conference held On
July 23, 1972 it was stated that the
State Govenrments should set up nob-
official bodies at appropriate levels and
place competent official organisation in
order to administer the ceiling legisla-
tion,
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Planning Board in Gujarat

5036. SHR1 P. M. MEHTA - Will the
Minister of PLANNING be pleased to
state:

(a) whether Gujarat Government
have decided to set up a Planning
Board in the State;

(b) if so, whether Central Govern-
ment have agreed to the proposal; and

(c) whether the Board will help the
State Government and the Unicn plan-
ning Commission in formulating the
projects to be set up in the State dyr-
ing the Fifth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRIL
MOHAN DHARIA): (a) Yes, Sir.

(b) The Planning Commission has
advised all State Governments to con-
stitute Planning Board al stale levels
and has issued neccssary guide lines,
The Planning Commission would wel-
come the action tuken by the Stute in
this direction.

(c) The functions to be assigned to
the Planning Board are under con-
sideraticn of the State Government,

Rural Industrial Projects Programme
Centres

5037. SHRI BIRENDER SINGH
RAO: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) the number of Rural Industries
Projects Programme Centres operating
in the country;
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(b) the tasks assigned to these cen-
tres; and

(¢) the results achieved by the
Centres?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHR1 ZIAUR RAHMAN
ANSARID: (a) 54. sir.
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(b) Rural Industries Projects Pro-
gramme aims at creation of additional
employment opportunities including en~
largement of non-farm employment in
rural areas based on locally available
resources. Technical and financial as-
sigtance is given to prospective entre-
preneurs. Various other inputs such
as training and service facilities at
marginal charges are arranged.

(c) The results achieved under this
pProgramme are:—

Indicators

1. No.of Industrial units assisted to come-up

(Cumulative . .
2. Investment (Rs. in ¢crerest Cumulative

3 Gross value of products ‘Rs. in crores)

4. Emplovment generated (persons!
 Cumulative . ' .

Persons trained in improved technigues of
production— Cumulative

Arrangements for Publicity regarding

Raw Materials for Small Industrial

Units

5038, SHRI BIRENDER
RAQ: Will the Alinister
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased 1o state the arrangéments that
¢xist to publicise the nature and glan-
uty of varioug raw materials to be
made available for small industrial
unite in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAHMAN
ANSARI): Details of policy and pro-
cedure regarding  imported Raw ma-
teriuls are publicised by the Chief
Controlier of Imports & Exports in the
Red Book every financial year. No
such arrargement exists for indigenous
raw malrrials, However, allocation of
scarce iwwms of sleel and non-ferrous

SINGH
of INDUS-

Progress upto Percentage
growth rate
March, March,
1970 1971
28,641 30,171 54
16-68 1K- 58 113
2174 2641 2319
(in 69-70: (in 70-71)
1,16,500 1.33.343 146
- 35,325 39.575 12:0

metals to the Directors of Industries
and Small Scale Industries Corpora-
tion are intimated among others tu the
Federation of Association of Sinall In-
dustries of India,

Institutions for Guidance for setting
up Small Scale Industries

5039. SHRI BIRENDER SINGH
RAO- Will the Minister of INDUS
TRIAL DEVELOPMENT AND

SCIENCE AND TECHNOLOGY be
pleased to slate:

(a) the number of
centres  entrusted with  the work of
dealing with enquiries and offering
guidance in the setting up of small
industries in the country; and

instituuong  or

(b) the nature of co-ordination exis-
ting among them? :

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
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ANSARI): (a). The principal organisa-
tion at the Apex level for dealing with
enguiries and offering guidance in the
setling up of small scale industries 15
the Small Scale Industries Develop-
ment Organisation which has got 16
Small Industries Service Institutes, 6
Branch Institutes, 58 Extension Centreg
and Production Centres all over the
country. Nine more Branch Instituteg
have been sancClioned which willi start
functioning shortly. The Small Indus-
trice Service Institutes are located n
the Headquarters of the State Govern-
ments whereas the Exlension Cenlres
and Branch Institutes are localed at
places ‘where there is already a con-
centration of inaustrial unics.

Anart from the SSIDO. there ure
several other organisations which offer
guidance to the small scale units such
us -

1. State Director of Industries n
some States,

[

. Consultancy Bureau of the Stale
Bank of India in collaboration
with Federation of Assoclation
of Small Indusiries of Indla,
New Deihi  and other com-
mereial banks.

3. Enterprencurial Guidance Bu-
reau set up by Indion Invest-
ment Centre.

4. National Preductivity Council

Adyisory Services.

5. Consultancy Scrvices set up by
Industrial Development Bank
of India in collaboration with
State Financial Corporations,
Small Indusirics Development
Corporations and the concern=
ed Lead Banks in  Kerala.
Andhry Pradesh, Jammu &
Kashmir, Assam, Bihar.
Orissa, West Bengal, Jttar
Pradesh.

‘6. Kerala Industrial & Tt’:(‘hni'f‘al
Consultancy Organisation.

CHAITRA 7, 18085 (SAKA)
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7. State Financial Corporations,

(b) The Small Scale Industries De-
velopment Organisation Coordinates the
work relating to the development of
small scale industriegs on an all-India
basig by:—

(i) evolving an all-India Policy and
programme for development of
smali scale industries.

(i) coordinating the policies and
programmes of various State
Governments,

(iii) acting as a liasion between
different States as also bet-
ween the States and Central
Ministries, Planning Commis-

sion, Reserve Bank, State
Bank of India etc,
(iv) mc_n-dinaling the development

of large and small scale indus-
tries.

(v) coordinating the programme for
the development of Industrial
estates and ancillaries all gver
the country; and

(vi) coordinating the activities of
the State Govis. for formula-
fing puiicy for the development
of backward areas, Growth
Centres etc.

faseit Zetwrr qEmAaET wiwfa &
HIEq wY AR eyl w1y
w1 wiysr

5040. 0 §5aT WtqR 97 W
#AT g7 AM K T FOT (6

(%) faeelt Zefrem qorAviETEY
qfafa & Gl & AW 4T §; AKX

(=) =fafs # y@s g1 fFad
ZAET EFT FT gHaT 2
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g WwTT # IvEt (sft gwo Two
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Removal of Regional Imbalances

5042, SHRI VARKEY GEORGE:
Will the Minister of PLANNING be
pleased to state:

(a) whether anv memorandum has
been given to the Government re-
questing them to take positive steps
to remove regional imbalances and
make planning district-wise; and

(b) if so, the reaction of the Go-
vernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a)
Yes, Sir. A Memorandum on behalf
of the Preparatory Committee of the
All India Backward District Seminar
was submitted by certain  Members
of Parliament.

(h) Suggestions contained in the
Memorandum are under examination
of the Government. The Government
has already taken some steps in the
matter and they are enumerated in
the attached statement.
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Statement

Steps taken to remove regional
imbalances

(i) In allocating Central assistance
.among various States for the Fourth
Five Year Plan, after providing for
the requirements of the States of As-
sam, Nagaland and Jammu and Kash-
mir, which have special problems, 10
per cent of the sum available for dis-
tribution by way of Central assist-
ance has been allocated to the six
States of Bihar, Orissa, Rajasthan,
werala, Madhva Pradesh and Uttar
Pradesh whose per capita income was
below the national average;

(i) The non-Plan gap in the re-
sources of nine States (Andhra Pra-
desh, Assam, Jammu and Kashmir,
Kerala, Madhya Pradesh, Mysore,
Orissa, Rajasthan and West Bengal)
estimated to be Rs. 795.23 crores dur-
ing the Fourth Plan period, is being
met by the Centre, so that they can
utilise all the additional resources
which they can mobilise during the

Fourth Five Year Plan veriod for
financing their development pro-
Lrammes;

(iii) A liberal pattern of Central
assistance has been evolved for the
development of hill and border areas.
The entire expenditure on their de-
velopment programmes is being met
by the Government of India within
the total Central assistance for each
of the States concerned; 90 per cent
of the amount of expenditure in-
curred in this behalf in Meghalya,
Assam, Nagaland, Jammu and Kash-
mir (Ladakh) and Himachal Pradesh
(Lahaul, Spiti and Kinnaur districts)
is given as & grant. The balance of
10 per cent is treated as loan. The
pattern of Central assistance in the
hil] and border districts of Uttar Pra-
desh, Darjeeling (West Bengal) and
Nilgiries (Tamil Nadu) is 50 per
cent grant and 50 per cent loan.
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(iv) For the reuson that they are
socially and economically backward,
the development programmes of all
the Union Territories, are fully
financed by the Centre. Their non-
Plan gap is also met by the Centre.

(v) Special assistance of Rs. 45
crores is being provided to the Go-
vernment of Andhra Pradesh to

enable it to spend this amount dur-
ing the period ending on 31st March
1974 on the special regional develop-
ment orogramme of Telengana area
in addition to the Plan outlays in
that area;

(vi) A special area development
programme costing Rs. 2.5 crores is
being implemented in the Andaman
and Nicobar Islands under the auspi-
ces of the Department of Rehabilita-
tion;

(vii) An important measure for
reducing disparities is accelerating
the pace of industrial development in
backward areas. The districts need-
ing attention have been identified
and notified with the cooperation of
the State Governments in pursuance
of the criteria laid down by the
Pande and Wanchoo Committee Re-
ports. Preerence is being given to
such areas in the location of large
scale industrial projects in the public
sector, provided they are found to be
feasible on techno-economic consi-
derations. The Licensing Committee
also gives preferential treatment to
applications from the backward
regions.

(viii) Rs. 3250 crores have been
allocated during the Fourth Five
Year Plan for 484 Tribal Develop-
ment Blocks and 20-sub-blocks under
a Centrally sponsored scheme,

(ix) Techno-economic surveys have
been conducted for the backward

States. Surveys of backward dis-
tricts of Orissa viz. Kalahandi.
Bolangir and Phulbani, hill and

backward areas of Punjab, primitive
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tribes of Madhya Pradesh and of
Basti district in U.P. have also been
conducted, A Study Team has con-
ducted a survey of the development
programmes of tribal greas. A Cen-
tral Team has also studied the pro-

blems of tribal people in Andhra
Pradesh.

(x) District Plans are being pre-
pared in some of the States which
will result in identifying the pro-
blems of backward regions and will
help in evolving measures for solving
their problems.

(xiy A Hill Development Board
has been constituted in Uttar Pra-
desh. Advisory Committees have
been set up for the backward dis-
tricts of Eastern Uttar Pradesh and
Bundelkhand.

(xii) A Telengana Development
Committee and a Plan Implementa-
tion Committee have been constitut-
ed to expedite the progress of deve-
lopment programmes in Telengana.

(xiii) 227 industrial backward dis-
tricts have been selected throughout
the couniry for concessional finance
for new industries from the financial
and creadit institutions. In addition,
the Central Government is giving an
outright grant or subsidy amounting
to 1/10th of the fixed capital invest-
ment of new wunits having a total
fixed investment of not more than
Rs. 50 lakhs each and such of the
existing units which undertake sub-
stantial expansion, in six selected dis-
tricts in each of the States identified
as  industrially  backward (viz.
Andhra  Pradesh, Assam, Bihar,
Jammu and Kashmir, Madhya Pra-
desh, Meghalava. Nagaland, Orissa,
West Bengal and UP) and three
district in  each of the remaining
States, Further, units with a fixed
investment of more than Rs. 50 lakhs
will also be eligible for subsidies
subject to a limit of Rs. 5 lakhs.

(xiv) Under the Border
Drvelopment Programme

Roads
consider-
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able investment is being made in the
border areas.

(xv) Special programmes of large
magnitude are being implemented for
the benefit of the weaker sections of
the rural population and for the de-
velopment of dry and arid areas.
These special programmes are being
sanctioned and implemented under
the guidance of a Central Committee
of Coordinated presided over by 3
Member of the Planning Commission.
An officer of the rank of Additional
Sccretary is the Member-Secretary
of this Committee. 46 Small Far-
mers' Development Agency Projects,
41 bprojects for sub-Marginal Far-
mers and Agricultural Labour and 24
projects for fzrmers in dry  areas
have been sanclioned. An amount of
Rs. 100 crores has also been provided
for an integrated programme of rural
works in 54 chronically drought
affected areas.

(xvi) A crash scheme for rural un-
employment has also been launched
with a provision of Rs. 50 crores per
annum.

(xvii) A Rural Electrification Cor-
poration has been set up recently an.!
is giving finance on concessional
terms to State Electricity Boards for
rural electrification programmes in
backward areas.

(xviii) The Centre has introduced
a scheme of central assistance for the
strengthening of planning machinery
in the States. Under this scheme,
the States are eligible for a reim-
bursement of two-thirds of the addi-
tional expenditure to be incurred by
them in this behalf. It is expected
that the establishment of this machi-
nery will help in improving the pro-
cess of planning as well as implemen-
tation which will be of particular
benefit to the batkward States.
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Maharashtra, Mysore boundary dispute

5043, SHRI SHANKER RAO SA-
VANT; Wil. the Minister of HOME
AFFAIRS be pleased to state:

(a) the sleps taken during 1972-73
towards finding a solution to the
boundary dispute belween Maharashtra
and Mysore; and

(by whether Centre's apathy in this
respect is driving people {o believe
thut inter-Stale and intra-State dis-
putes can only be solved by violent
agitations and defiance of law?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Government are fully alive to the need
for finding an amicable solution to this
issue and have continued their efTorts
in the direction of securing a mutually
agreed  solution  during  the vyear
1972-73 also. There is no juslification
for the assumptlion that the Centra!
Government is showing any apathy in
the matter. Large areas of both the
States have been facing severe drought
conditions for the last few months and
Government hope that people will ap-
preciale that in the present circum-
stances highest priority has to be given
by the Chief Ministers and the State
Governments and also the Central
Government to deal with the drought
siluation even though it may mear
some delay in finding a solution to the
question of boundary adjustment,

ICS/IAS Officers from States on
deputation in Central Government

5044. SHRI SHANKER RAO

SAVANT:
SHRI DHAMANKAR:
Will the PRIME MINISTER be

pleased to state:

(a) the State-wise break-up of 1.CS.
and 1.A.S. Officers reputed to Central
G“"Ernment services;
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(b) whether some States are under-
represented: and

(c) if so, the steps Central Govern-
meni proposed lo take to rectify the
imbalance?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEIL. (SHRI RAM NIWAS
MIRDHA): (a) The State-wise break-
up of ICS/IAS officers working on
deputation in the posts in the Central
Governmenl is as under:—

As on  1-3-1973
No. of
officers serving
State :_}m:?:

Andhra Pradesh - v . 45
Assan & Meghalava 22
Bihar - -+ - 47
Gujarat 34
Haryana 15
Himachal Pradesh 8
Jammu & Kashmir 5
Kerala - - 4
Madhya Pradesh - 39
Maharashtra 35
Mysore 21
. Nagaland I
Orissa * 34
Punjab  * 18
Rajasthan 30
Tamil Nadu 27
Union Territories - 12
Manipur & Tripura 3
Uutar Pradesh . . 8
West Bengal . . . 3
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(b) The above position is not static
but keeps on changing as officers con-
tinue toe come to the Government of
India on appointments or revert 1o
their respective States on expiry of
their tenures assignments, It is true
that some Stales are comparatively
‘ess represented at the Centire than
others.

(¢c) The position of officers on dopu-
tation from various States i1s continu-
ously reviewed. Efforts are made to
oblain suitable officers for manning
pusts in the Government-of [ndia keep-
ina in view the cacdre position in each
State.

Inclusion of Scheduled Caste Senior
Investigators of Central Statistical
Organisation in the Select List for
promotion to Grade IV of the Indian
Statistical Service

5045, SHRI AMBESH: Will the
PRIME MINISTER be pleased to refer
1o the replv given to Unstarred Ques-
tion No. 7356 on the 24th Mav 1972
regarding non-inclusion of names of
Scheduled Caste Senior Investigators
in the First Select List of Indian Statis-
tical Service Grade IV and state-

(a) whether the case of inclusion of
two Scheduled Caste Senior Investiga-
tors of Centra! Statistical Organisa-
tinon, Department of Statistics, in the
first select list for promotion to Grade
1V of Indian Statistical Service, which
was under consideration of the Depart-
ment of Personnel for the last three
vears, js still pending with them; and

(b) if so, the reasons therefor and
the date by which it is likely to be
completed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) The cases of the two
Senior Investigators of the Central
Statistical Organisation belonging to
the Scheduled Castes for inclusion in
the first Select List for promotion to
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Grade IV of the Indian Statistical Ser-
vice have been finalised. One of these
two officers has been approved by the
Union Pub.ic Service Commisssion for
regular promotion and has been ap-
pointed to Grade IV of the Service.
The other officer has been approved for
appointment to Grade IV posts on a
short-term basis and he has also been
appointed to a Grade IV post on an
ad hoc basis.

(b) Does not arise,

Strengthening of survey of India im
Bihar and Orissa

5046. SHRI GIRIDHAR
GOMANGO:

SHRI K. M. MADHUKAR:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Planning Commission
has agreed to provide additiona]l funds
during 1972-73 and 1973-T4 to streng-
then the Survey of India to take up
priority tasks in Bihar and Orissa;

(b) if so. whether Bihar State has
agreed to help in setting up the Office
etc. for survey stafl; and

(¢) whether Orissa has also agreed
to allot land for residential accom-
modation for the staff and also for
other assistance?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir.

(b) and (c). The State Governments
of Bihar and Orissa have offered to
extend all possible help and coopera-
tion for the location of the new offices
and units in their respective states.
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Satellite Communication for
Education

5047. SHRI GIRIDHAR GOMANGO:
SHRI RAMSHEKHAR
PRASAD SINGH:

Will the Minister of SPACE be

pleaced to state:

(a) whether scientists have made a
plea to the Union Government to make
use of Satellites for social change;

(b) if so. whether some scientists
have expressed all-out eflorts in  the
fie'd of space research and satellite
communication for mass education and
social change;

(¢) if so, whether the Director of
the Indian Institute of Science, Banga-
lore has stated that powerful media
with a nation-wide network of T.V.
sels could he'n almost every sphere
of development: and

(1) if so, the steps proposed to be
taken by the scientists in this regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
ELECTRONICS. MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): (a) to (c).
Yes, Sir. The need to utilise space re-
search and satellite communication for
various spheres of national develop-
ment including mass education and
social change has been pointed out by
scientists and others.

(d) An experiment named the Sgte!-
lite Instructional Television Expﬂ:l-
ment is planned to be conducted in
1975-76 for gaining experience in the
use of satellites for television propa-
gation. This will be iollowed_by pro-
jects for achieving nation w:d_e tele-
Vvision coverage which would mc}qde
gatellite television. Such telewston
coverage is expected to have ma_Jor
results in the areas of mass edu_cat:on
and social change. The uliliszi'tmr? of
space research and space applications
in other major spheres of development
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including communications, earth re-
sources survey, meteorology, geodesy,
navigation, etc. is also planned. De-
tailed proposals for these purposes are
being formulated for inclusion in the
Fifth Five Year Plan,

Temporary Staff Artistes with Ten
Year's Service

5048. SHRI S. M. BANERJEE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether severa] staff artistcs
having more than 10 years of service
are still casual or temporary; ard

(b) if so, what steps have been taken
to regularise their services and make
them permanent?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) There is no person
employed in All India Radio who has
been in coniinuous service on rasual
contract for more than 10 years.

(b) Does not arise,

Take over of Shaw Wallace Calcutta

5049. SHRI S. M. BANERJEE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a request has been
made by certain organisations to take
over Shaw Wallace, Calcutta: and

(b) if so. the reaction of (overn-
ment thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). Representation
was receiveq by Government alleging
irregular transaction in sharés as well
as mismanagement in respect of Messrs
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Shaw Wallace and Companay, Cal-utta.
Government's intervention was
sought and one of the forms of this
intervention suggested was taking
over the management of the company.

The matter is now being investigat-
ed by the Enforcement Directorale of
the Government of India. The Depart-
ment of Company Affairs have iscued
an order on 18-12-72 u/s 250(4) of the
Companies Act that any transfer of
the major non-ressdent sharehslding
shall be void for a period of three
Years,

Compensation to Shareholders of
Textiles Mills by National Tex-
tileg Corporation

5050.. SHRI M. RAM GOPAL
REDDY: Wil] the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether National Textile Cor-
poration has decided not to provide
compensation to the shareholders of
the textile mills taken over by the
Corporation: and

(b) if so, the justification for such

a decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Govern-
ment have taken over only the ma-
nagement of some textile undertakings
under the provisions of the Industries
(Development and  Regulation) Act,
1951 and the Sick Textile Undertak-
ings (Taking over of Management)
Act, 1972 These undertakings have
not so far been acquired by Govern-
ment. There is, therefore. no question
of payment of compensation to the
shareholders of such undertakings at
present.

Use of Industrial Waste

RAM GOPAL
Minister of

5051, SHRI M.

REDDY: Will the
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SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the recently hely semi-
nar on “materials science ang techno-
logy™ recommended the establishment
of central body for materials and op-
timum use of industrial waste: and

(b) if so. the decision of (Ivern-
ment in this regard?

THE MINISTER OF !NDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir.

(b) Government will take a view on
the recommendation when it is for-
mally submitled to itl

wegsaar frareer (waerw) wfafaas
& wada wa@ 1@ qed

5052 Y "AMTE SO AT MY
wAl a7 TATH T FU KT fF AT 1971~
72 % gegemAt fareor (woow) afe-
fram & mefta, Toware, fead avad

-

TG g 7

Mg wAren ¥ wriww fawm &
g w4 (< R frawm fawi)
gaaT oFfad £ W @ A 97 w5
*F q2e 9T T & A
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(=) afz g, a1 3997 geg aF
T g 7
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(*f famcgmm wad) @ (F)
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AT AR T A fanande A
I

Y

(@) 593 & adt 3zar

Remittances made by Indian Oxygen
Limited

5055. SHRI D. B. CHANDRA
GOWDA: Will the Mirister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleaseq to state the amount of annual
profits, royalties, services charges and
technical  consultation fees remittea
by Indian Oxygen Limited, during last
iwo years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): The required informalion is
given below:—

1069-70 1970-71

(in lakhs' (in lakhs)
Dividends 5503 Nil
Technical know-how 1435 Nil
Rovyalties . Nil Nil

S e S ——

Vacant Posts of Telephone Mechani:s
in Delhi Telephone District

5056. SHRI PANNA LAL
PAL:

SHRI PRABODH CHANDRA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

BARU-

(a) the total number of Telephone
Mechanics at present working in Delhi
Telephone Distriet and the number of
Posts lying vacant;
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{b) the number of Telephone Mecha-
nics who have been on deputation to
the T & D Circle from Delhi Cirele for
a period of three years and above: and

(¢) how many of them have bLeen
transferred back to their parent Delhi
Circle?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA).

(a) (i)' Actually working 718

(1i) Vacant posts

(b) 12 were on deputation but now
4 rema‘n on deputation.

(¢) 8 Mechanics.

Telegraph Offices in Tehsil Bah of
Agra District

5057. SHRI PANNA LAL BARU-
PAL:
SHRI PRABODH CHANDRA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of Telegraph Off-
ces 1n Tehsil Bah of District Agra;

(b) whether there is @ heavy rush of
work at the Telegraph Office at Bah:

(¢) whether Government propose 10
erect a Telegraph line between Bah
and Jaswant Nagar pia Jaitpur Kalan,
Chitrahat and Kachamaghat and open
Tclegraph Offices at Jaitpur Kalan,
Chitrahat and Kachamaghat;, and

(d) if not, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) There are two telegraph offices 1D
Tehsil Bah of District Agra.

(b) No, Sir, there is no rush of work
at the Telegraph office at Bah.

(c) and (d). There is no proposal
‘to erect g Telegraph lineg between Bah

MARCH 28, 1973
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and Jaswant Nagar via Jaitpur Kalan,
Chitrahat and Kachamaghat and open
telegraph ®ffices 'at Jaitpur  Kalan.
Chitrahat and Kachmaghat s no such
demand has s> far been received,

Sub-Post Offices ang Branch Post
Offices in U.P.

5053. SHRI PANNA LAL BARU-
PAL:;
SHRI PRABODH CHANDRA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of sub-Post
Offives and branch Post Offices in
LU.P.. District-wise:

(b) how many sub-Post Offices and
branch Post Offices are proposed to be
opened in U.P. district-wise in the
financial year 1973-74;

(c¢) the number of new sub-Post
Offices and branch Post Offices propos-
ed to be opened in Bah Tehsil of Agra
District; and

(d) what is the criterion for opening
a new branch Post Office or sub-Post
Office?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
{a) and (b). The information is
given in Statement laid on the Table
of the House. [Placed in Library.
See No. LT-4642/73).

(c¢) Targets for opening new post
offices are not fixed Tehsil-wise
Opening of Sub and Branch Post Offi-
ces in Bah Tehsil of Agra District
during the year 1973-74 will therefore,
depend on the examination of rpecific
proposals fulfilling the conditions pres-
cribed by the P & T Department.

(d) The genera] conditions for
opening 0f new post offices nre Aas
indicated in Statement lald on the
Table of the House [Placed in
Library. See No. LT-4642/73].
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Radio Station and T.V. Centre at
Agra

5059, SHRI PANNA LAL BARU-
PAL:

SHRI PRABODH CHANDRA:

Will he Minister of INFORMATION

AND BROADCASTING be pleased to

state:

(a) whether Government propose to
set up a Radio Station and Television
Centre at Agra during the Fifth Five

Year Plan, and

(b) if so, whether a survev will be
mare in the vear 1973-74 for selecting

u site for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Proposals
for the establishment of Radio and
T. V. stations in the Fifth Plan are

under consideration.

awzyed W IAN ® Fw F A0

5060. ¥ gAT WA ATEITA :
w1 wefre fawm w4t a8 @@ A
IO w4 & w|@T AT IAW AT AE,
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AgE |

CHAITRA 7, 1885 (SAKA)

Written Answers  150:

irrtmfm ¥ TWTC WX ;A
|rTaTeRY W weerd fawra
T ¥

5061. St TIHTAATT SITEAY : F47
g T SETO SefT 4 a@T ® 1 Har
740 fr

(%) ®1 T 7 FIEETAFAT
FT FATT FTA qTS AHTATIAT *1 faa-
97 AZt A F1 FRAT f6aT @ W

(@) afz &1, &1 37 AyATATITAT
¥ AMATZ A ATVGFAT FT JATL
F4 & a1 fa:3 7eFTT 7 A9 1972-
3 fammm AT A AT far @ 7

g1 O THTI0 HATET H IOAA
(" wadz fag) : () o7 (4)
ATFTY FT 07 FHTATIGAT T4T 9fF=HT
1 fasmm 7 7% #r ffx & 51 fad=r
ST 74 § AT AreErfas qraAar
qETET £ 1972-73 F ANH A7-
FIT A 7w 97 fFAY o aErETe-
T #1. famw fasmom #2177 3@ g9
faaw=q 777 929 FEE AR §
fawmat & fA7 vamm= faar @ @
qr. fasnas T 73 wg0 fAErd

far woETt wEATE & qFAT & T
wir @ w1l w qgear

5062. Wt TIRNMAATT TOCAT : 477
aEIT WAT g T4 FT FO7 7477 f

(%) w1 & =% T are fawm
ﬁmﬁi‘gﬁﬂw aﬁ'}‘iﬂ'm
fraet & ;



51 Writter Answers

(W) &1 57 wHwf@l § ¥
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Alleged efforts to poison Ananda
Murti

5065 SHRI RAM BHAGAT PAS-
WAN:

SHRI M. M. JOSEPH:

Wili the Minister of HOME AF-
FAIRS be pleased 10 state:

{ur whether Government's atten-
tion has been drawn to the complaints
made by the followers of Ananda
Murti regarding alleged efforts to poi-
son him in the jail as reported in
‘The Hindustun Times' dated the 27th
February, 1973; and
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Written Answers 152

(b) if so, the s.eps taken by Gov-
ernment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment have seen the relevant news re-
port.

(b) according to the information re-
ceived from the State Government, the
allegation of the poisoning of Shri P.
R. Sarkar@ Anand Murti is totally
false. Shri Sarkar who had comp.
lained of some trouble on 12th Feb-
ruary, 1973, was examined by several
eminent physicians, bul no symptoms
of alleged poisoning were detected.
The State Government also constitu-
ted a Board of Specialists to make a
thorough check up of Shri Sarkar's
health but he has refused to appear
before the Board.

wea o famra & vl & fa fasfoa
B * "o wwAYAT
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Five Point task to Boost Electronic
Output

5068. SHRI D. K. PANDA: Will
the Minister of ELECTRONICS be
pleased to state:

(a) whether the Electronics Com-
mission is engaged in five-point task
to boost electronic output; and

1b) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) and (b).
Some of the measures that are expect-
ed to boost the electronics output in
the country alongwith achieving an
increasing degree of self-reliance, that
have been taken by the Electronics
Commission (Department of Electro-
nics) are:—

(1) A Task Force has been
appointed by the Planning Co-
mission with the Chairman,
Electronics Commission, as
its Chairman to precpare a
Report on the Telecommuni-
cation and Electronics Indus-
tries for thg Fifth Five Year
Plan. The Task Force in
turn set up seven Working
Groups to cover various secs
tors. The Working Groups
Reports have been discussed
by the Task Force and an
interim report made avail-
able to Planning Commission.
The final Repoit of the Task
Forece will soon be ready.
This Reoort will nrovide an
outline for the growth of the
electronics industry through
the Five Plan period.

(ii) Technical Panels of Experts
were set up by the Electro-
nics Commission in specific
areas of interest to the Indus-
try wviz,, Electronic Desk Cal-
culators, Semi-Conductor de-
vices, TV Glass Tubes, Ferri-
tes, Mini Computers and Con-
nectors, The reports of the
first four have been received
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(iii)

(iv)
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and follow-up action is in
progress in the light of recom-
mendations made in them.
The recommendations relate
to licensing guidelines setting
upp of new production and
commercial facilities etc.

The Department of Electronics
set up (at the instance of the
Planning Commission) two
Evaluation Teams—one on
Bharat Electronics Litd., and
other on Indian Telephone
Industries to review their
production programme and to
recommencd action-oriented
measures for achieving full
utilisation of capacity and to
iniprove their overall perfor-
mance. The draft reports of
tke two teams are readv and
are being finalised for submis-
sion shortly. The overall
programme  submitted by
Electronics Corporation of
India Ltd., has been examined
by Electronics Commission
and approved. Add:tionally.
ike programme for the manu-
facture of small and medium-
sized computers at the Elec-
‘ronics Corporation of India,
Hyderabad, a Govt., of India
piiblic-sector undertaking has
been approved by the Elec-
tronics Commission and finan.
ces provided to the undertak-
irg in the form of both loan
and grant.

Specific encouragement has
been given for technically
qualified entrepreneurs to go
irto areas such as the TV re-
ceivecer industry, Electronic
Desk Calculators and others.
A large number of licences/
approvals have been accorded
in this field and production of
TV receivers i1s expected to in-
crease significantly in the cur-
rent year. Over 1,000 Elec-
tronic Desk Calculators have
been sold last year and the
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number is expected to be mul-
tiplied four times during the
current year.

(v) In accordance with the policy

(vi)

(vii)

announced by the Govern-
ment of India, applications
for fuller utilisation of exist-
ing capacity were received in
the Department and expedi-
tiously dealt with. Six cases
have been approved on this
basis which would enable
existing companies to signifi-
cantly expand their present
output.

To promote both production
and the quality of electronic
items produced by the small-
scale units, the Electronics
Commission has offered to
every State Government a
grant of upto Rs. 25 lakhs to
meet upto 75 per cent of the
cost of setting up a Testing
and Development Centre in
each State. The rest of the
expenditure is to be borne by
the State Government. Fur-
ther, the Electronics Com-
mission is in close touch with
various State Governments
and is assisting them to draw
up plans for establishing new
electronics units in  their
states. A special Electronics
Development Committee has
been constituted in West Ben.
gal and an Electronics Deve-
lopment Corporation has been
set up in Kerala,

An Export Processing Zone
for Electronics is being set up
at Santa Cruz near Bombay
in cooperation with the Trade
Development Authority ur.der
the Ministry of Commerce.
A wide variety of Electronic
components and equipments
are proposed to be manufac-
tured in the Zone on a hund-
red per cent export-oriented
basis. Exports are also being
stimulated in the industry



157 Written Answers

through careful assessmeni of
capabilities of units and im-
posing export obligations on
them.

(viii) Research and Development
efforts in the field of Electro-
nics are being assisted both
financially and otherwise to
contribute effectively 1o self-
reliance and increased pro-
duction. a National Seminar
on Research and Development
in Electronics was organised
by the Electronics Commis-
sion in January, 1973.  Areas
in which R&D work is to be
undertaken have begn identi-
fied by Working Groups of
experts. R&D grants are be-
ing made to Institutions and
public-sector organisations for
undertaking specific develop-
ment work in sophisticated
arcas in Electronics.

Issue of Letters of Intent/Licences for
setting up of Industries in Gujarat

5069. SHRI D. P. JADEJA: Will the
Minister of INDUSTRIAL DEVELOP.
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state the
salient features of the letters of in-
tent/industrial licences issued during
the last twg years for industries to
be set up in Gujarat?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): During 1971 and 1972
199 Letlers of Intent and 128 Indus-
trial Licences were granted for os.t:-h-
lishing industries in Gujarat. These
related to metallurgical industres,
elecirical equipment, telecommmuni=
caticns, transportation, industrial ma-
chinery, machine tools miscellaneous
machinery and engineering industries,
commercial office and household
equipments, industrial instruments.

4092 LS—6.
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scientific instruments, fertilizers, che-
micals, dye stuffs, drugs and pharma-
ceuticals, textiles, paper and pulp in-
cluding paper products, food process-
ing industries, vegetable oils and
vanaspati, rubber goods, glass, cera-
mics, cement and gypsum products.
Details of all letters of intent and
licences issued, including articles of
manufacture, location of units etc, are
periodically published in a number of
journals, viz., the Weekly Bulletin of
Industrial Licences, Import Licences
and Export Licences, the Weekly
Indian Trade Journal and the monthly
Journal of Industry and Trade. Copies
of these publications are available in
the Parliament Library.

foq T worEt # WA AEHAT
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Tourists Intrude into Kashmir Security
Zone

5072. SHRI VAYALAR RAVI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Gov.
ernment has been drawn to the news
item appearing in ‘Patriot’ dated the
5th March, 1973 under the caption
“Tourists intrude into Kashmir Secu-
rity Zone”; and

(b) if =so, the reaction of Govera-
ment thercto and the steps taken tno
strengthen the security arrangements?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): (a) Yes, Sir.

(b) In both the incidents referred
to in the news item the concerned
tourists had entered certain prohibited
areas in Jammu and Kashmir State.
They were arrested and later convic-
ted by the courts. Adequate precau-
tions are being taken to ensure that
such incidents are prevented in future.
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Creation of Employment Opportunities
by Expanding Public Distribution
System

5073. SHRI VAYALAR RAVI: Will
the Minister of PLANNING be pleased
to state:

{a) whether the Planning Commis-
sion has worked out any scheme for
creating employment opportunities by
expanding the public distribution svs-
tem; and

(b) if so, a broad outline of the
scheme and how fur the Government
have bheen able to check the rising
trend of unemployvment among ¢duca-
ted?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b)y. No
scheme with the specifie purpose of
crea’ing employment opportunitics by
expanding the public distribution evs-
tem has been worked out in the Piaan-
ing Commission. To make a dent on
the growing uncmployment, particu-
larly among the educated job seek-
ers. recently the Planning Commission
has arddressed the State Governments
‘0 explore the possibilities of  job
opportunities 1n Various avgnues in.
cluding the expansion of public dis-
tribution <vstem. It may be mention-
cd that though strengthening the pub-
hic distribution svstem would be main-
ly towards improving the supply of
essential commodities and holding the
price line, the measure would have
its impact on the problem of uncinp-
loyment.

Change in ALR. set up

5074. SHRI R. V. s WAMINATHAN:
SHRI BIBHUTI MISHRA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government are vonsi-

dering any change in the set up of
AlIR:
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(b) if so, when the final decision is
likely to be taken; and

(n) the nature of chunges likely to
be made?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) and fc). The changes to be
mude are under examination. The
proposal involves  detailed  consulta-
tions with various authorities and as
such i1l i1s not possible 1o indicate at
the present stage when a final decr-

cion will be taken.

P AEs Suggestion to P X T Depart-
ment for allocation of Telephone lines

5075, SHRI AL M. JOSEPH: Will
the Mimster of COMMUNICATIONS
be §leased to state:

ta) whether the Public Accounts
Committee has reitorated its sugges-
1on tat the P & T Department should
luv down precise guidelines for deter-
muming  vriorilies  for  allocation of
additional telephone lines keeping in
view the number on witing List and
the duration of waiting, and

(b} if so, the broad outlines thereof
and the reaction of Government there-
to?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) The PAC have observed fhat
in the waiting list for telephones, more
than twg thirds pertained to the non
OYT category and that the waiting is
much more in this category. The
Commuttee had desired that the De-
partment should quickly decide and
lay down precise guidelines in the
place of existing ad hoc apportionment
for determinhing priorities for alloca-
tion of additional lines keeping in
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view the number on the waiting Lst
and duration of waiting,

The case is still under examination
in the P & T Board.

Ban on Communal Bodies demanded
at the Convention Organised by Delhi
State Anti-Communalism Committee

5076, SHRI M. M. JOSEPH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any ban on communal
bodies was demanded at the two-days
Convention held in New Delhi on 5th
March, 1973 which was organised hy
the Delhi State
Committee: and

Anti-Communalism

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). Government
have seen reports in the press about
the demands made at the Convention
organised by the Declhi State Sam-
pradayikta Virodhi Committee” ‘in
March, 1973. Associations  whose
activities are prejudicial to the main-
tenance of communal harmony and
to the interest of national intergration
can be dealt with under the provisions
of the Criminal Law (Amendment)
Act, 1972 and the question whether
the provisions of the law should be
invoked in respect of any association
is examined by Government from time
to time in the light of material avail-
able with Government in respect of
such an association.
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Enquiry into the robbery in Qazi
Hauz Area, Delhi

507%. SHRI M. M. JOSEPH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any enquiry was held
in the matter of robbery in Qazi Hauz
area of Old Delhi on 5th March, 1973;
and

(h) if so, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR] F. H. MOHSIN): (a) Yes, Sir,

(b) The case is still under investiga.
tion h; the Police.

Conference of Chief Ministers for
Eastern Region's Development

5078, SHRI M. M. JOSEPH: Will the
Minist:r of HOME AFFAIRS be pleas-
ed to state:

(a) whether any conference of the
Chiet Minisiers for the Eastern Re-
gion’'s development was recently held;
and

(b) if so, the main points of dis-
cussions held in the conference and
decisiuns arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No such
conference has been held by the
Ministry of Home Affairs recently.

(h) Does not arise.

Agreement between India and Zangi-
bar on Technical Assistance for
Industrial Development

5079. SHRI M. M. JOSEPH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether recently Zanzibar has
sought any technical assistance from
India for industrial development; and
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(b) if so, the nature thereof and the
main features of the agreement sign-
ed in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C, SUBRAMA-
NIAM): (a) Yes, Sir.

(b)Y On the request of the Govern-
ment of Zanzibar, a delegation of ex-
perts from the Small Scale Industries
Development Organisation visited that
country in January, 1973 and have in
their report suggested, umong other
things. the setting up of an industrial
estate in that country. While no
formal agreement has been signed
with the Zanzibar authorities, the
Government of India have agreed to
assist Zanzibar in the setting up of
an industrial estate and consider the
supply of equipment and machinery
required for the common facilities
workshop to be organised within the
proposed industrial estate. India has
also offered services of appropriate ex-
perts for the setting up of the Indus-
trial Estate and to provide training
facilities for Zanzibar nominees in
India.
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Solar water-Heater invented by the
Central Building HResearch Institute

5081. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state the main features of
the solar water.heater developed by
the Central Building Research Insti-
tute, Roorkee?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): The Central Building Re-
search Institute (CBRI) Roorkee has
developed the following three types of
Solar Water Heaters:

1. Large size Solar Water Heater.

It is suitable for intermittent de-
mands of hot water by hospitals, hos-
tels and kitchens. 1t heats 600 litres
of water upto 55°C in winter after-
noons and gives water at 48°C to 50°C
in the early mornings. The Unit can
be ecasily manufactured from local
matcrials and is estimated to cost
Rs. 2,500 on a single unit basis. Its
efficiency is 50 per cent,

2. Domestic Solar Water Heater.

The heater consists of a flat plate
collector coupled to an insulated sto-
rage tank (140 litres capacity) which
is connected to feed water supply. In
it water isheated up to 55°C maximum
in the afternoons and is available
in the next day mornings at 48°C to
50°C during average winter days. The
night losses are of the order of 20
per cent. The tank is fitted with ther-
mostatically controlled 1.5 KW heater
element and hot water can be supplied
in winter cloudy days also. The cosl
of this unit is estimated at Rs. 900/-
per unit

3. Low cost Solar water Heater.

The low cost solar water heater
(capacity 90 litres) heats water in the
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winter season (December—February)
upto 40°C above the tap water tem-
perature froin sun-up hours to sun-set
hours. It has no maintenance and
running cost. The manufacturing
cost of each unit is estimated to be
about Rs. 230/..

Formation of sub-committees by State

Governinents fuer Greater Opportuni-

ties for employment to Harijans and
other hackwird Classes

5082. SHE! BHAGWAT JHA AZAD:
SHRI NAWAL KISHORE
S1IARMA:

Will the Minister of HOME AF-
FAIRS be pleased to state whether
Union Governmert have asked the
State Goveraments to form sub-com-
mittees to ensure greater employment
opportunities Jor Harijans, Backwara
Classes and nurorities?

THE DEPUTY MINISER IN THE
MINISTRY Ol IIOME AFFAIRS
(SHRI F. H. MOHSIN): The Working
Group se: up under the Chairmanship
of Shri M. K. Yardi recommended that
at the Centre und in the States, it
would be dzrirakle to have a comnut-
tee to resiew the performance of the
Departments in the matter of recruii-
ment of Scheduled Castes in dulerent

services. This recommendation was
forwarded to all the State Govern-
ments for necessarv action. Most of

the State Governments have formed
such committees.

Promotion of a Police Inspector of
Andamans under Suspension for
Negligence

5083. SHRI BHAGAWAT Jlia AZAD:
Will the Minister of HOME AFFAIRS

te pleased to state:

(a) whether the Police Inspector of
Andamans who was under suspension
for negligence in the es:ape of c1eW
from Police custody of the captured
Taiwan vessel in the Nicobar territorial
waters has been promoted and has been
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::laced at the top of all senior ir spec-
ors,

(b) if so, whether he has been ab-
solved of all responsibilities in the
above case; and

(¢) whether any inquiry was raade
by CB.L in the case?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) The vessel involv-
ed 1n the case was not a Taiwan vessel
but was a Singapore vesscl, The Police
Inspector concerned has not been pro-
moted. He is still under suspansion.
By virtue of his seniority his rname is
at the top of the list of permanent Ins-
pectors of Police under the Andaman
and Nicobar Administration.

(b) No, Sir., The departmental en-
quiry instituted against him has ot yet
been completed.

(c) No. Sir

Tax op unexposeg raw Cinema Film

5034. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of NFOR-
MATION AND BROADCASTING be
pleased to state:

(a) in view of the proposed tax on
uncxposed raw Cinema Films, whe-
ther the cost of Government documen-
tary Films and feature Films will go
up: and

(b) if so, whether any proposal or
suggestion as been given by his Mi-
nistry {o make possible concessions in
case of small producers or young en-
treprencurs who will produce com-
mercial Film or Films Financed by
Film Finance Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a). Yes, Sir.

(b) The matter is under considera-
tion.
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Employment opportunities for Educa-
ted Unemployed during Fifth Plan

5085. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of PLAN-
NING be pleased to state:

(a) what would be the actual num-
ber of eduvateq unemployed youth at
the eve of Fifth Five Year Plan; and

(b) what would the totul capacity
of employment opportunity for the
educated unemployeq youlh in the
Filth Five Yeur Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a). Pre-
cise informution regarding the num-
ber of educated unemployed youth in
the country is pot availaole, How-
ever, according to the latest available
inlormation {rom the Live Registers
of Employment PExchanges as at the
eng of December 1972, there were
about 3.3 million job seekers posces-
sing qualifications of .aatriculatioh
and above, A number of programmes
have been introduced in the recent
past to combat the unemployment
problem.  Ip addition, 3 programme
to find jobg for 500.000 =ducated un-
empliyed is being  intrcduced in
14973-74. This will certainly have a
substar.tial impact op the unemploy-
ment position. The exact number of
educated jub seckers on the eve of
the Fifth Plan cannot, however, be
precisely assessed at the moment.

still under pre-

(bl Fifth Plan is X
being

paration and these details are
worked out.

Committee set up to Investigate rea-
sons for Regional Imbalances

5086. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government have set
up any Committee to investigate. the
reasons of regional imbalances. if SO
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whether that comruttee has suggested
some probable solutions in the Agri-

cultural and Industrial sector;

(b) if not, whether in the Fifth Five
Year Plan priority would be given to
those States which are knuwn as  re-
gionally-imbalanced States in Industry
and Agriculture; and

(c) whether West Bengal, Orissa
and Rajasthan have been termed as
regionally imbalanced States in terms
of Planning?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
Planning Commissiopy hus set Lp an
Internal Committes to go the
problems of the identification of back-

into

ward areas and backward States and
aiso suggest ways and means for their

accelerated development.

(biThe policy with regarg to the
development of backward States and
areas has been spelt out in the “Ap-
proach te the Fifth Plan" already laid
on the tabble of the House.

(c) Orissa and Rajasthan have ev-
en ip the Fourth Plan been treated as
backward States for the purpose of
allocation of Centra] assistance, These
have also been treated as industrial-
ly backward States for the purpose of
giving concessional institutional fin-
ance as well as 10 per cent subsidy
on fixed capital investments in selec-
ted Districts. It has also been recog-
nised that there are intra-State dispa-
rities in regard to development in
West Bengal.
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Re-orientation of Film Studios of
Bengal t» meet Demands of Calcutta
T.Y. Programmes

5087, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) in view of the proposed T.V.
Station at Golf Club, Tallegunj, West
Bengal, whether his ministry has takep
initiative to consider the reorienta-
tion of the Film Studios of Bengal to
meet the necessary demands of the
T.V. programme of Calcutta T.V.
Station: and

(b) if so,
posals for it?

what are the basic pro-

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). No, Sir.
For the projected reguirement of a
T.V. Station for film material, such
conversions are not required. Govern-
ment will, however., welcome if Stu-
dins prepare films for T.V. use.

Study team for suggesting methods
for speedy Economic Development and
Implementation of Common Man's
Welfare Plans in large sized States

5n88. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of PLAN-
NING be pleased to state:

(a) wether Government propose to
set up study team for suggesting
methods for speedy economic develep-
ment ang efficient implementation pl
the commop man's welfare plans 1n
large sized States; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
Govermment have no such proposal
under eonsideration.

(b) Does not arise.
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Introduction of Modery Managerial
Techniqueg in implementing Develop-
ment Plans

5092. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PLAN-
ING be pleased 1o state:

fa) wether Governmenht propose to
‘araoduce modern managerial techniqu=
es in implementing  develupment
plans; and

(b) if so, salient features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a). The
Planning Commission has been recou-
mending in successive Plap documents
the use of modern management tech-

nigues in implementation and opera-
tion of projects, programmes and
schemes.

(b) The management techniques re-
commended ip the Fourth Plan docu-
ments are:

(i) Project consideration phase—
improved technigues of plan-

ning, scheduling and control,
information ang reporting
systems. elc..

(ii) Project  Operation phase—

Production Planning and con-
trol systems, scientific inven-
tory management, cost and
qualilty control systems pro-
per incentitive schemes, etc.

Civic amenities in Chittaranjan Park,
Delhi

5093, SHRI B, K. DASCHOWDH-
URY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the statute or by-law barring
the Municipal Corporation of Delhi
from rendering any of the Corpora-
tion’s services to a colony like Chitta-
ranjan Park not yet taken over by
the Corporation, while property taxes
are being collected from all the allot-
tees of the Colony; and
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(b) if not, the circumstances in
which the service like the ¢ivic ameni-
tes are being denied to Chittaran)yan
Park while the property taxes are
being collected there?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The Delhi Municipal Corpuration has
reported that the private streets which
have been declareg as public streets
under sections 315 and 316 of the
Delhi Municipa]l Corporation Act, vest
in the Corporation. The Municipal
Corporation maintains the servi‘es ol
streets. which vest in the Corporation.
There is ng specific provision in the
Municipa] Corporation Act pertaining
o the taking over the services of
the colonies. The Standing Commiltee
of the corporation has laid down
procedures for taking over of the

services of approved colonies which 18
undet

based on the principles lai-l

cections 315 and <Jls of the Act
Under the provisions of Sect:on
313, of the corporation Act. The

Standing Committee of the Corpora-
tion approves layout plans services
plans for the development of the co-
lonies. The  Colonisers developing
agency have to complete the pecessary
services in accordance with the ap-
proved layout plansservices plans as
per the standards prescrived by the
Municipal Corporation. In  case of
Chitaranjan Park, which is an approv-
ed colony and is being developed by
the Department of Rehabilitation, the
revised layout plan was approved by
the Standing Committee of the Corpo-
ration ¢ubject to certain conditions.
Two of the conditions were (i) that all
the services shal] be maintained by the
applicant as per approved standards
ang to the satisfaction of the Com-

missioner, and (ii) that in case the
cervices are transferred to the Cor-
for

poration at a subsequent stage
maintenance, the applicant shall ei-
ther hang over the services in good
order or shall pay the cost of deficien-
cies, if any, that may be Intimated by
the Corporation. Since this colony
is being developedq by the Department
of Rehabilitation, the construction in
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the colony had beep allowed even pri-
or to completion of all the services so
as to enable the allottees of the plots
to construct their houses.

The questicn of fulfilling the condi-
tions for taking over the services is
under consideration of the  Delhi
Municipal Corporation and the Minis-
try of Rehabilitation,

Appointment of Technocrats as
Heads of Technical Departments

5004. SHRI JAGANNATH MISHRA:
Will the PRIME MINISTER be plea-
sed to slate:

(a) whether Government propose to

appoint only tochnucrats to  head
technical departments: ang
ib) if so, the advantages of =sucha

decision?

THE MINISTER OF STATE IN
THE MINISTRY OF IOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). The appoint-
ments to posts of Secretaries to the
Government of India are made by se-
lection on merit from among eligible
officers belonging to various services.
The question of limiting the field of
sclection for any particular posts of
Secretaries to any particular category
of officers does not therefore arise.

West Coast Paper Mills Limited.
North Xanara (Mysore)

5095. B. V. NAIK: Will the Minis-
ter of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether the West Coast Paper
Mills Limited has in memorandum
dated the 23rd February, 1973 given
a warning of the possibility of the
closure of the paper mill at Dandeli,
in North Kanara in Mysore State for
want of raw material viz. bamboos;
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(b) whether this apprehension of
the paper mill has been investigated
by his Ministry, ang

(c) if so, the findings therenf?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-~
OPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) and (c). A report was called
for from the State Government. Their
reply reveals that therg were some
outstanding problems in regard 1o

puyment of royalty on bamboo. and
thot the fsame have since besw recolv-
ed.  Th, Suppiy o; raw naleiaats 1
the fatory is also reported to  have

been resumed.

Consultations with Planning Commis-

sion before preparation of annual

Budget to fix inter sectoral and inter-
Ministeria) Priorities

snui.. SHRT B. V. NAIK: Will the
Mintster of PLANNING he pleased 1c
state:

(a) whether Planning Commission is
consulterd beforg the preparation ©f
the annual budget in the fixing up
of inter-sectoral and inter-ministerial
priorities as outlineg in the firal oul-
lays; and

(5) if so, how year after year the
expenditure on various departments
and Ministries remains constant and
the variations, if any, are only mar-
ginal? 1

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes
Sir. |

(b) It is not correct to say that ex-
penditure from year to year as re-
mained donstant.  There has been
a considerable step-up each year O\_-rel‘
the previous years as the fcllowing
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figures of expenditure and outiay
would indicate:

(Rs.
Year (crores)
1969-70 (Actual expenditure) - 1022° 67
1970-71  (Actual expenditure) ©+ 130564
1971-72  (Actual expenditure; *+ 1558+ 54
1972-73 (Plan outlay) 230717
1973-74 (Plan outlay) 2441783
Froposal tp form Committed Civil
Service
5007. SHRI B. V. NAIK: Will the

PRIME MINISTER
state:

be pleased 1O

(a) whether there are
crete proposals before the
Commission regarding Llhe
of Committed Civil Service;

any con-
Planning

formaltion
end

(b) if so, the outlines of the propo-
sal?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) No. Sir,
(b) Does not arise.
Voluntary Retirement from Central
Government Service
5098. SHRI R. S. PANDEY: will

the PRIME MINISTER be pleased to
state:

for
from

(a) the present regulations
granting voluntary retirement
Central Goverhment Service;
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(b) whether Government are con-
sidering to amend the relevant rules
to enable Government Servants will-
ing to retire from Government Service
voluntarily with the adequate pension
and other retirement benefits; and

(c) if so, the steps taken n this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA: (a) (i) Under rule 43 of
the Centra] Civil Services (Pension)
Rules, 1472, a Government servant
who was permanent on or before 30th
September. 1938 and who holds certain
specified posts. can retire from Gov-
ernment service after he has complet-
ed 215 vears qualifying service by giv-
ing a notice of not less than three
months in writing.

(ii) Under rule 48 of the Central
Civil Services (Pension) Rules. 1472.
a Government servant who is a post-
1938 entrant, i.e. a Government sér
vant who became permanent on or
after the 1st October, 1938. can re-
tire at any time after completing 30
years qualifying service by giving a
notice of not less than three months
in writing.

(iii) Under Fundamental Rule 56
{k), a Government servant in  Class
I or Class II service or post who
had entered Government service be-
fore attaining the age of 35 years can
retire at any time after attalning the
age of 50 years by giving a notice _n!
nat less than three months in writ-
ing and any other Government ser-
vant cap do so at any time after at-
taining the age of 55 years.

(iv) Under Fundamental Rule 58
(m). a Government servant in Class
III service or post is not governed by
any pension rules (can retire at any
time after he has completed 30 years
service by giving a notice of not less
than three months inp writing.
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(v) Under rule 48 of the Central
Civil Services (Pension) Rules, 1972,
a Government servant in Class IV
service or post cap retire at any time
after he has completed 30 years of
service by giving a notice of not less
than three months in writing. A Gov-
ernment servant in Class IV service
or post who had entered Government
service after 23ird July, 1966 could
also retire by giving a notice of not
less than three months in writing,
after he has attained the age of 55
vears, vide Fundamental Rule 56(j).

(b) and (r). The «xisting rules
themselves provide for grant of pen-
sionary benefits to Government ser-
vants who are governed by pension
rules and who retire voluntarily un-
der the wvarious provisions mentioned
above, according to the length of the
qualifying service rendered by them.

Demands of NDMC Employees

5099. SHRI R. S. PANDEY: Wil
the Minister of HOME AFFAIRS pe
pleased to state:

(a) whether the NDMC employees
had started a relay hunger strike for
introduction of pension scheme and to
press their other demands for better
service conditions; and

(b) if so, what are their main de-
mands and the steps taken t» meet
their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b). The New Delhi Municipal
Workers Union resorted to hunger
strike with effect from 2nd March,
1973 and called it off on 12th March,
1973. Their main demands were intro-
duction of a pension scheme and the
grant of er-gratia payment to all the
employees of NDMC.  Regarding
Pension Scheme, Government have
decided to introduce an ad hoc scheme
for the employees of the NDMC on
the same lines as the pension scheme
which is in operation for the em-
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ployees of the Municipal Corporation
of Delhi. The demand for ex-gratia
payment for all the NDMC employees
is under examination of the Delhi
Administration.

Surrender of Dacoits in the Chambal
Valley Reglon of Madhya Pradesh

5100. SHRI R. S. PANDEY: Will
the Minister »f HOME AFFAIRS be
pleased to state:

(a) whether all the dacoits 1n the
Chambal Valley region of Madhya
Pradesh have surrendered and if not,
the estimated number of those still
hiding there;

(b) steps taken to apprehend them-
and

(¢) steps taken so far for thc up-
liftment of the dacoits and their
families who have already surrender-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (e,
The latest information is being col-
lected and will be laid on the Table of
the House on its receipt.

Radio Station at I’haramsala

5101. PROF. NARAIN
PARASIIAR:

SHRI VIKRAM MAHAJAN:

CHAND

Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) whether Government have de-
cided to set up a Radio Station at
Dharamshala in Ilimachal Pradesh:
and

(b)if so, the date by which the W(?rk
for setting up of the said slalion

would commence?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The
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proposals for the establishment of
radio stations in the Fifth Plan are
under consideratijon.

Hindi-Speaking and Non-Hindi
Speaking States in the Country

5102. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the names of States and Union
Territories regarded as Hindi speak-
ing or non-Hindi speaking by the
Government of India as on st Janu-
ary, 1973; and

(b) the basis on which the
are declared as Hindi
non-Hindi speaking?

States
speaking or

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHR RAM NIWAS MIRDHA):
ta) The States of Bihar, Haryana,
Himachal Pradesh, Madhya Pradesh,
Rajasthan, Uttar Pradesh and Union
Territory of Delhi are regarded as
Hindi-speaking and the others are re-
garded as non-Hindi speaking States/
Union Territories.

(b) The basis for regarding the
above States as Hindi-speaking is
that they have adopted Hindi as their
Official Language and the Hindi-
speaking people constitutes substantial
portion of their population,

Privileges lost by Former Princes
5103. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

HOME AFFAIRS be pleased to state:

(a) the mnames of former Princes
who were affected by the abolition of
princely purses and privileges by an
Act of Indian Parliament;

(b) the amounts of purse in each
case which have been affected by this
abolition; and

(c) the various privileges lost by
the former princes?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) to (¢).
Two statements are laid on the Table
of the House. [Placed in Library.
See. No. LT-4645/73].

Soft Loan to Coir Industry in herala

5105. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given to Unstarred Question
No 3144 on 22nd August, lu72  re-
grading resrgamisation of coir indus-
try in Kerala and state:

(a) whether the final decision re-
garding the request made by the
Kvurala Government for a soft loan of
Rs. 1.50 crores for revitalising the coir
industry has < ace been taken;

(b) whether :his amount has al-
ready beegpr: given to the Stote: and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAJ, DEVE-
LLOPAMENT (SHRI ZIAUR RAHMAN
ANSARI,: (a) to (c). Kerala Gov-
ernment had sought some assistance
in the form of a soft loan for revita-
lising the coir co-operatives within
the state. The matter has been under
discussion with the State Government,
along with Reserve Bank of India
and others concerncd. It has since
been decided that the State Govern-
ment would undertake a phased prog-
ramme for restructuring of the coir
cooperative societies in order to make
them c¢ligible for institutional finance.
The State Government has been re-
quested o take further action in this
regard. The Central Government will
give Non-Plan assistance to the State
Government for implementation of
this scheme for a period of three years
on the basis of assessment to be made
in consultation with the Reserve
Bank of India.
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Use of Thorium

5106. SHRI C. K. CHANDRAPPAN:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether attention of Govern-
ment has been drawn to a suggestion
made in the Indian Science Congress
held at Chandigarh that thorium utili-
sation technology should be introduc-
ed to make proper use of thorium
reserves mainly found in Kerala; and

(b) if so,
thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI):

(a) Yes, Sir.

Government's reaction

(b) Government are fully aware
of the secfoance of developing the
technology of thorium utilisation in
power reactors.  Studies towards thas
objective form an important part of
the country’s atomic  energy prog-
ramme.

Reorganisation of Coir Industry

5107. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the steps taken to implement
the proposals made by the study
group set up by Planning Commission
for the reorganisation of coir indus-
try; and

(b) the proposals made by the said
study group?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). The Study
Group on Coir constituted by the
Planning Commission in its report
made various suggestions; the impor-
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want suggestions are briefly:
(i) Cooperative Sector

Conversion of a portion of State
loans to cooperatlive socielies into
equity capital and the other portion
into loans to members of society to
acquire shares. Subsidy of interest on
loans from financial  institutions.
Creation of price fluctuation fund.
Assistance for training managers and
Secretaries.

(1i) Research and Training

Increased efforts for improving pro-
duction mcthods and product deve-
lopment und extending the facility of
training in modern methods.

(1) Internal marketing

Devcloping the internal market for
coir and coir products by pepularising
them ariong larcer scetions of the
population.

{iv) Erport

Reduction of export duty on yarn
and abolition of import duty charged
on coir product: in EEC countries.
Steps have alrecady been taken to im-
plement a  large number of sugpes-
tions. Various schemes  have  been
formulated to cover the r(-m:lining sug-
gestions which are at different stages
of implementation. Major Schemes
under implementation are:

1. Restructuring some selected coir
cooperative societies into produc-
tion-cum-sales organisations  and
making them economically viable to
be eligible for institutional finance.
These societies will also be given
managerial and marketing assis-
tance, Kerala Government has
been requested to take further steps
to implement this scheme on a
phased programme.

2. An intensive Rescarch and
Training Scheme involving about
Rs. 54 lakhs and spreading over a
period of three years commencing
from 1973-74 has approved and
necessary financial provisions made
in Coir Board’s budgets.
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3. More show-rooms are allowed
to be opened by the Cpir Board at
important cities in India and bud-
getary provisions included for inten-
sive publicity through mass media
like press, radio, films ete.

4. Incyeased allocations have been
made to carry out an extensive
publicity campaign abroad in colla-
boration with importers and chain-
stores in foreign countries,

People living below Poverly Line

5108. SHRI C. K. CHANDRAPPAN:
Will the Minister of PLANNING be
pleased to refer ic the reply given
to Unstarred Question No. 2277 on
iGth August, 1972 regarding peoplf
lving below poverty line and state:

(a) the estimated number of people
now living under poverly line:

(b) whether the proposed steps
fakon by the Government to improve
the condition of these poor people,
have produced any result; and

(c) if so, the outlines of the results
achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1
MOHAN DHARIA): (a) No fresh
evidence has been available since Un-
starred Question No. 2277 was answer.
cd on 16th August, 1972 which would
necessitate a revision of the estimate
of the people living below the poverty
line, The cstimate of the poor re-
mains unchanged at about 220 million
or 40 per cent of the total population.

(b) and (e¢). It is too early for the
various programmes launched for the
removal of poverty to produce a
visible impact. Moreover, these
Fourth Plan programmes were, by
and large, conceived in isolation and
their operations were locationally dis-
persed. The Planning Commission has
since given a great deal of thought to
the strategy and programmes for the
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removal of poverty as an integral part
of the growth objectives of the
Fifth Plan. As a result of the postu-
lated rate and pattern of growth, the
stress on a more cffective population
policy, the emPhasis on creation of
mass employment opportunities, the
provision for a National Minimum
Needs Programme and the envisaged
oublic distribution system to ensure
availability of essential goods to low
income strata at reasonablv  stable
prices, it is expected that the monthy
per capita consumption of the poorest
30 per cent of the population would
rise to the level necessary to cnsure
& minimum desirable consumption
standard.
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Break-downs in Atomic Power Plants

5110. SHRIMATI SAVITRI SHYAM:
Will the Minister of ATOMIC ENER-
GY be pleased to refer to the reply
given to Unstarred Question No, 1278
on 28th February, 1973 regarding set-
ting up of atomic power houses in
the country and state:

(a) the total number of break-
downs in all the atomic power Plants;

(b) the causes of the break-downs;
and

(c) the steps being taken to re-
move the defects to avoid break-
downs?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): (a) to
(¢). At present, the only atomic
power station under operation is the
Tarapur Atomic Power  Station
(TAPS). The first unit of the Rajas-
than Atomic Power Project (RAFPP)
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ing is expected to be achieved towards
the middle of 1973. The second unit
of RAPP and both the units of the
Madras Atomic Power Project are
still under construction. As such, the
information given below relates to
only TAPS: —

Since the date of commercial opera-
tion of the Tarapur Station, prolonged

has attained criticality on August 11, outages (outages over four days)
1972 and is presently undergoing have occurred as per details given
commissioning test. Full commission-  below: —

Sl Period of nurage Unit Power drop

Nu.

1 14-7-1970 to 29-B-1970 I 210 MW7 Planned

» outages

2 2-9-1970 10 21-I0-1970 IT 210 MW J

3 B-4-1971 0 25-T-1971 IT 210 MW

4 26-6-1971 to  R-7-1971 ° I 210 MW Planned

outages

5 19-11-1971 Lo 25-11-1971 11 210 MWJ

6 17-8-1971 10 26-4-1472 I 210 MW

7 15-2-1972 o 25-2-1972 II 1o MW7 Planned

\ii ¢ outage

£ 23-3-1972 to 20-12-1972 IT 2r0 MW )

9 12-8-1972 to 18-B-1972 I 140 MW

10 9-9-1972 1o 23-9-1972 1 140 MW

11 27-1-1973 to  date I 140 MW

The outages at Sr. Nos. 1, 2, 4 35, T,
8, 9, 10. and 11 were planned out-
ages for carrying out maintenance.
The third outage from 8th April, 1971
to 25th July, 1971 was a major forced
outage initiated ,by a fault in the
Maharashtra electrical system whieh
resulted in a complete loss of power
to the Station. To prevent recurrence
of such loss of power the requisite
modifications to the protection schemes
in the Maharashtra and Gujarat sys-
tems have been taken up. Unit-l
was shut down for refuelling and
maintenance on August 17, 197L
After carrying out certain improve-

4092 1S—T7

ments in its guide tube holding-down
arrangement and on completion of
refuelling, the unit was brought back
on line on April 27, 1972, Unit-II
was shut down for refuelling and
maintenance on March 23, 1972 and
was brought back on line on Decem-
ber 21, 1972 opn completion of its re-
fuelling. This unit has been running at
about 200 MW since then. The
planned outage at Sr. No. 9 wag avail-
ed of for attending to a cable fault
inside the drywell. The entire cable
in question was replaced. The plann-
ed outage at Sr. No. 10 was availed
of for attending to steam leaks in
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the drywell and 1o accumulation of
radio active liquid wastes, All leaks
were attended to and liquid wastes
were carefully transferred to an
underground tank of the adjoining
Fuel Reprocessing Plant for treat-
ment and safe disposal. Unit 1 has
been shut down on January 27, 1973
for its second refuelling. It is ex-
pected to be brought back on line in
May 1973. Equipment modifications
and changes in operation procedures,
wherever necessary, have been intro-
duced to minimise the recurrence of
outages.

Fifth Plan for U P.

5111. SHRIMATI SAVITRI SHYAM:
Wiil the Minister of PLANNING be
pleased to state:

(a» whether Government of Uttar
Pradesh hove submitied to the Cen-
tia® Government any paper on  ap-
proach to the State’s Fifth Five Your
Plan;

(b) if so, the broad featurcs there-
of; and

tcs) the Central Government's reac-
1ion thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PLAKNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir.

(b1 A Statement
Table of the House.
(¢) Planning Commission is exa-
mining the proposals and implications
of the approach paper of Uttar Pra-
desh Government in consultation with

is laid on the

the representatives of th2 State
Government,

STATEMENT
Uttar Pradesh Government have

suggested an investment of Rs. 3500—
3700 crores in the Fifth Five Year
Plan of the State out of which
Rs. 1,000 crores would be forthcom-
ing frcm the financial institutions.
The broad objectives as identified by
the Stale Government in their docu-
ment ure given below:—
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«i) To provide gainful employ-
munt to the unemployed and the
under-employed and to increase the
productive capacity of small cul-
Uvators und rural artisans to e¢ne
sure them a minimum level of
censumption. (Employment in-
tvnsive programmes).

(i1) To accelerate the economic
development by (a) strengthening
the basie infrastructure of power,
irrigation and roads, (b) increasing
agricu.twre production by 6 per
cent per annum, and (¢) raising
the industrial production by 10 per
cent per annum,

tiiny To  provide basic minimum
needs at the district level.  (Mini-
mum nceds pragramme),

(iv) To ensure halonced regional
acvelopment,

(v) Tou coentain birth rate.
tvie To stabilise prices.

(viiv To develop growth centres
and promote urban development.

(viiit To secure people’s poartivi-
pation.

Setting up of Industries by State
Industrial Development Corporation

5112, SHRIMAT] SAVITRI SHYAM:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleused to state:

(a) whether Government have
takcn note of the colossal failure of
the State Industrial Development
Corporation to take effective steps to
set up industries of wvital importance
to the national economy during the
last three years;

(b) how many letters of intent
issued to them have been converted
into industrial licences during the
last three years;
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licences
been

even where
has

{¢) whether
were issued, the progress
tar below expectation; and

(d) if so, the nameos of the States to
whom licences were issued during the
Just three yecars and the reasons for
slow progress?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (d). Government
are aware that several State Indus-
trial Development Corporation have
nut taken all the effective steps
necessary to implement the letters of
intent issued to them during the last
three wvearg for setting up industrial
undertukings. While 141 Letters of
Intent were issued to various Indus-
trial Development Corporations from
1970 to 1972, onlvy 13 of these have
been converted into industrial licences
during  this  period. Industrial
leences  issued during this  period
were given to the Industrial Develip-
ment Corporations of Amidhra Pradesh,
Assam,  Harvana, Gujarat, Kerala
Myzore, and Punjab.

The principal reason for the slow
implementation of these Letters of
Intent is the fact that adequate pre-
paratory work had not been done by
the State Industrial Development Cor-
porations in respect of projects fer
which Letters of Intent have been
issued to them.

Agreements with olher countries for
Development of Atomic FEnergy

5113. SHRI P, GANGADEB: Will
the Minister of ATOMIC ENERGY
be pleased to refer to the reply given
to Unstarred Question No. 304 on 21st
February, 1973 regarding agreement
with Hungary for development of
atomic energy and state whether
India has signed such agreements with
other countries also?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDH): Be-
sides Hungary, India has  current
bilateral agreements for collaboration
in the ficld of peaceful uses of atomic
energy with Afghanistan, Belgium,
Brazil, Czechoslovakia, Arab Republie
of Egypt, France, Federal Repullic of
Germany, Philippines, Romania, Spain
and USSR.

Epansion of FExperimenial Satellite
Communication Earth Station at
Almedabag

5114. SHRI P. GANGADEB:

SHRI PURSHOTTAM
KAKODKAR:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether he held talks with the
ITU Secretary-General during his
visit to India in the 2nd week of
February, 1973;

(b) if so, the subjects discussed

during the talks;

(e) whether India asked for any
help in the expansion of the experi-
mental satellite eommunication earth
station at Ahmedabad; and

(d) if so, his reaction thereto?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):

(a) Yes.

(b) Matters of mutual interest re-
lating to tele-communications were
generally discussed. The Secretary-
General referred to the programme of
work of the advanced level telecom-
munication training centre to be set
up at Ghaziabad, near Delhi with
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United Nations Development Prog-
ramme (UNDP) /Internaticnal Tele-
communication Union (ITU) assis-
tance and the valuable services ren-
dered by Indian Telecommunication
experts working in various parts of
the world in IL.T.U. assignments.

(¢) Yes, by Department of Atomic
Energy.

(d) ITU, as executing ageney ol
UNDP. is already assisting India since
August, 1971 in the expansion of the
facilities at the Experimental Satellite
Communications Earth Station at
Ahmedabad under a technical
tance project

assis-
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Setting up of Industries during
Fifth Plan

5117. SHRI ARVIND M. PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
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AND TECHNOLOGY be pleased to
state the number of industries which
are to be set up during the next five
years with location State-wise?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): The Fifth Five Year Plan
has not yet been finalised.

Nomination of Members to Legisla-
tive Assembly of Goa, Daman and
Diu

5118. SHRI PURUSHOTTAM Ka-
KODKAR: Will the Minister of
HOME AFFAIRS be pleasced to state:

(a) whether Governmen! huve
received a proposal from the Gov-
ernment of Goa, Daman and Diu for
nominating members to Legislative
Assembly of that Union Territory:

{b) if so. how many nominations
have ben proposed and the criterion
suggested for those nominations; and

(¢) the decision of Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (o).
Certain proposals had been received
from the Government of the Union
territory in/this matter some time
ago. No nominations have been made
so far.

Revision of Gadgil Formula of
Central Assistanc: to States

5119. SHRI VASANT  SATHE:
Will the Minister of PLANNING be
pleased to state:

(a) whether Gadgil Formula gov-
erning the Central assistance to Stat?s
is proposed to be revised/modified in
view of the various considerations p\{t
forth by the State Governments; it
so, at what stage the matter stands;
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(b) the main outlines of the revised
ormula; and

(¢) how far the
vould help to
yalances!

revised formula
remove regional im-

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c).
The question of defining the prin-
siples for the allocation of Central
assistance  for the Fifth Five Year
Plan is still under consideration in
the Planning Commission,

1.A.S. Officers returned from Abroad
after Training

5120. SHRI M. C. DAGA: Will the
PRIME MINISTER be pleased to
slate:

(a) the number of TAS. Officers
returned after training abroad during
1072;

ib) their subjects of study and on
which posts they were posted on
their return from training; and

{¢) the total number of Scheduled
‘Castes and Scheduled Tribe Officers
vut of them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDH.-“-’\):
(4) to (c). The information is being
collected and will be laid on the
table of the House.

Rise in prices of Industrial raw
material

512i. DR. H. P. SHARMA: + Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the prices of Indus-
trial raw materials like steel, nylon,
polyster varn. dves and chemicals
have considerably increased follow-

ing the excise hike on these com-
modities;
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(b) if so, how the present prices of

these items compare with the corres-

ponding prices in January, 1973;

(c) how far the increase in prices
is commensurate with the increase in
duty and how far it is out of propor-

tion with the increase in excise duty:;
and

{(d) the steps being taken to pre-

vent disproportionate rise in prices of
these items?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (c). The increase
ir excise duties (in relation to pre-
Budget prices) would have on im-
pact of around 3.4 to 5 per cent for
most categories of steel (exciuding
<irel categories on which there has
len no excise duty increase); Hs. 5
per kg. for certain deniers of nvlon
varn; Rs. 1.90 per kg. for polvster
varn and fibre (which is almost neu-
fralised by a relief on polysler/
polymer chips); and 10 per ceni on
rubber chemicals. Precise informa-
tion is not available yet on pre-
Budget and post-Budget prices for all
the items mentioned. For steel, the
revised JPC prices announced on
March 4 reflect the revised excise
duties announced in the Budgel. The
manufacturers of nylon yarn have
not yet announced any revised prices.
In any case. changes in excise duty
are not the only factor accounting for
changes in prices of industrial raw
materials. and sometimes existing
margins permit the absorption of the
increased excise duty without a
corresponding price increase.

(d) Necessary action under the
laws related to distribution of essen-
tial commodities would be taken
whenever considered necessary.
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Indian Assistance tp Tanzapia in

building up telecommunication mnet
work
5122, SHRI K, MALLANNA:. Will

the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Tarzania has scught
Indian assistance for the telécom-
munication net work; and

(by if so, the reaction of Govern-

ment thereto?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGU-
NA)i: (a) and tb). (1) No request has
been received directiy from the Gov-
ernment of Tanzania for assistance for
the telecommunication network in
that country. However, the Eust
African Posts and TelecommuUnica-
tion Corporation. an organ of the East
African Community (comPprising
Kenya, Uganda and Tanzania) had
asked for the services of India tele-
communication engineers and sent
offers of appointments to some tele-
communication engineers of the Indian
Post; & Telegraphs Department. The
matter is being processed,

(2) The first Vice-President of
Tanzania and the President of Zanzi-
bar, during his visit to India in Feb-
ruary, 1973, desired that an expert or
a team of experts mav be sent from
India to under-take a study, among
other thing, of improvements and ad-
ditional equipment npecessary for the
telephone system in Zanzibar and
Pemba territories. This request is
under Government's consideration.

Issue of licences fo; setting up of
Cement Factory in Mysore

5122 SHRI K. MALLANNA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY pe pleased to state:

(a_} whethe‘r any requests have been
received for issue of licences or letters
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of intent for the manuafacture of
cement in Mysore State;, and

(b) if so, the reaction of Govern-

ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR

MUKHERJEE): (a) Yes. Sir,
{b) A request for expansion f{rom
one party has been rejected. In other

case, a request for expansion is under
consideration and in two other cases,
letters of Intent have been issued.

Request of Maharashira Goverument
to declare Vande Mataram as Kashtra
(eet

5125. SHRI BHALJIBHATL

PARMAR:
SHRI HUKAM CHAND
KACHWAL:
Will  the Minister of HOME

AFFAIRS bg pleased to state:

(a) whether Maharashtra Govern-
ment have urged the Central Govern-
ment that “Vande Mataram” be de-
clared as “Rashtra Geet”; and

(b) if so, the reaction of Central
Government thereto and the action
taken in the matter?

HE DEPUTY MINISTER I
MINISTRY OF HOME Agli‘.::[}lig
(SHRI F. H. MOHSIN). (a) and (b)
Jana Gana Mana is the Rashtra Geet
(National Anthem). No proposal has
been received from the Maharashtri
Government  tha{ Vande Mataram
(s}hou:]d b? declared as the Rashtra

eet.
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Infiltration of Pakistani Nationals in
ihiar

5126, SHRI BHALJIBHAI

PARMAR;
SHRI HUKAM CHAND
KACHWAL.
Wili  the DMinister of HOME

AFFAIR be pleased o state:

() whether Government's attention
hias been drawn to the news-item pub-
lished in the 'Hindustan® dated the 7Tth
March, 1973 that 50 thousand Pakis-
tani nationals have entered in Bipar
illegally,

(b) the factuul position thereof: and

() action proposed to be taken by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. 1. MOHSIN,: (a) t3 (¢).
Government have scen the concerned
news item, Thg
appeared to Le y
According to the avuilable informa-
tion which had becn obtained from

figares  metitioned

£ross exaggeration.

the Governrent of Bihur on
an earlier occasion, about 1600
non-Bengali Muslims<  have come

to Bihar from Bangladesh without
valid travel documents since the com-
mencement of the freedom struggle in
Bangladesh in March, 1971.
taken against such persons under the
relevant

Action is
provisions of law, Ulmost
vigilance is alsp maintained by the
toncerned authorities io prevent any
Unauthorised entry from across the
Indo-Bargladesh border.

CHAITRA 7, 1895 (SAKA)
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Land for Gorakhpur head post office
and Auto-telephone exchange

5127. SHRI NARSINGH NARAIN
PANDEY . Will the Minister of COM-
MUXNICATIONS be pleased to state:

ta) whether land for Gorakhpur
Head Post Office and Auto-telephone
Exchange has been acquired as pro-
posed; and

(c) if so. when and the progress
made in the construction of the Build-

ings?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H N. BAHU-
GUNA): (a) and (b).

1. Head Post Office. Proceedings
under the Land Acgquisition Act for
acquisition of land for Gorakhpur
Head Post Office had been finalised
and the lang taken possession of, but
the State Government
intimated that they are cancelling
the acquisition proceedings. The case
has been taken up with the State
Government. Action for constraction
of the building will be taken after
the case for acquision of land is finally
setled with the State Government.

have now

2. Telephone Exchange, A plot of
land measuring 1.72 acres was acquir-

ed on 13-9-70,

Tenders for construction of Tele-
building have beén

received and are being scrutlnised.

phone exchange
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED PERMISSION GIVEN BY THE
RaiLway MINISTRY TO MORE THAN
6,000 COMMUNISTS TO TRAVEL WITH-
OUT TICKETS TO DFLHI FROM BIHAR.

MR. SPEAKER:
the call-attention
Kachwai.

Now we take up
motion. Mr.

PROF, MADHU DANDAVATE
(Rajapur): Mr. Speaker, before you
take up the call-attention motion. ...

MR. SPEAKER: No; I am not
allowing this.

(Interruptiony)

SHRI S. M. BANERJEE (Kanpur):
1 rise on a point of grder. Under the
rules there are certain specific iSsUes
on which Calling Attention notices are
admitted.  Sir, ticketless travel is
the order of the day. It cannot be
admitted as a Calling Attention. How
can this be admitted as a Calling
Attention? The hon. Railway Minis-
ter has already completely denied it.

(Interruptions)

MR. SPEAKER: I am not allowing
anybody else. He rose on a point of
order and so I heard him. There is
no point of order in that.

(Interruptions)

MR. SPEAKER: May I make 2
request? After all, the motion is there
and it has {o be taken up. If you
think that you can shout out the mem-
bers, it is a different matter,

(Interruptions)

MR. SPEAKER: I may tell Shri
Dinen Bhattacharyya that that is no
justification for what has been done
now,

(Interruptions)
AMR. SPEAKER:I am not permit-
ting anything. 1 am not listening to
any member.

(Interruptions)

WEAH READ  TW T AT AT AR
gAY ¢ a7 foram 71 ot @ 1 0F g
§ Ay O 2 A1 gHT AN AN FeA
$fr gur @zt @0 A A ) T
o F G Gfr A gy om,
wasm et 27

Al gV AT wFPAG (HIAT)
sy WEed, #§ gfaasadm AW
wza ¥ fa=fafes faug 3 57 =
qAl a1 e frATAT g WY ST w7
zfFag a7 Rog awmAE T

Y27 914, 1973 1 §AT WA 97
¥ WA & fAu 6 gar & "fuw
Faafrdl #1 fage aqr Ew &
s e q faar fewe famedt o
Tl W Hawd g
oAt &1 FHE”

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Mr. Speaker,
Sir, at the outset | would like to state
that no permission was given by the

Railway Ministry, of any other
authority {o any person {o travel
without tickel: to Dclhi,

Workers belonging to the Com-

munist Party of India started arriving
at Delhi to participate in The demons-
tration which was held on 27-3-73.
The first arrivals were reported on the
morning of 24-3-73 when the ticket
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checking squad detected about 240
such passengers arriving at Delhi and
New Delhi by three different trains.
namely, 29 Up, 83 Up and 13 Up. The
Ambala and Lcknow Railway Magis-
irates who are operating in Delhi
area, assisted us in realising the fare
from these passengers. 73 pasSengers
could not pay the fare. Out of these,
40 were convicted till the rising of the
Court and 34 were jailed. A message
was also sent {o all the adjoining
Divisions and Railways {o keep a
cluse watch on such travellers,

On the evening of 24-3-73, a large
number of such workers congregated
a1 Lucknow station with the infention
of boarding 29 Up, 83 Up and 351 UP
pugsenger trains. 351 Up passenger
{riin links 1 MD from Moradabad to
Delhi. These workers had already
ocrupied the compartmenfs of 29 Up
and 83 Up even before the rakes could
I hauled to the platform from the
Washing Lines. They did not detrain
despite  persuasion. Ultimately. a
decision was taken by the Local Divi-
sirnai Officers to back the rakes to
the Washing Lines after they had
been brought on  to  the platform.
Efforts of the Divisional Officers to get
the rakes vacated having failed the
District Magistrate, Luckrar. and the
1.G. Police, U.P., were requested to
tnme to the assistance of the Rail-

ways, With their assistance. it was
possible to get two reserved coaches
vacated,

The District Magistrate, Lucknow.
who was at Lucknow Station platform
at 21.45 hours on 24-3-73, advised the
Divisional Superintendent and other
officers that the Railway should per-
mit the passengers to go on the two
trains which they had already occup-
ied since any delay might result in the
situation going out of hand.

In view of the advice of ife Stale
Government authorifles that this large
crowd should be taken away from an
important city like Tucknow as quick-
Iy as possible. the traing were permit-
ted to proceed on their journey aftcr

tickets of as many passengers as
possible were checked. The ftrains
~ould thus be gtarted only after a few
hours delay,

On the evening of 25-3-73, as a pre-
cautionary measure, Lucknow Divi-
sion stopped the sale of platform
tickets and sought the assistance from
G.RP. and RPF, to screen entry of
persons into the station. A meeling
was also held by the Divisional Sup-
erintendent with the Jocal Civil“and
Police authorities on 25-3-73 at about
11.00 hours. It was decided to bar-
ricade acvess g Lucknow BG as well
as MG station in the evening  The
sale of platform tickets was stopped.
The weekly Dehrs Dun Janata was
augmenied and the persons who had
brought tickets were direcled to travel
by 65 Up weekly Janata which con-
nects 1 MD to Delhi. Both 83 Up and
29 Up traing left in time on 25-3-73
with the passengers who had prior
reservations. These nassengers who
could not travel on 24-3-T3 had been
granted instant refund or were ac-
commodeied on the next day.

The returning rush of those attend-
ing this Rally started from yesterday
evening. Northern Railway, in con-
junction with the local police made
precautionary arrangements at Delhi
and New Delhi stationg and no in-
convenience was caused to bona fide
passengers. The stations were cor-
doned off and entry Was scre€ned.
One special train run from Howrah
to Delhi and batk to Howrah on pay-
ment left New Delhi yesterday.

MR. SPEAKER: Shri Kachwai,
(Interruptions)

MR, SPEAKER: All of you kindly
sit down. May I téll you that I have
called only that hon. Member and
did not permit others to make any
statements. If anything come sin bet-
ween without my permission, it Is not
coming on record.

1 am not calling any “other Member.
I only called Shri Kachwai, to put the
question. Nothing else is going on
record.
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g3 & F¢ 1 THY 7T F A7 o Frav
F1 =T AL AT 2. TA7 A1 AAT 2,
AT § WK T 39 ar § @A
21 gram gifao 2 frooedr o
TAT THT AT | FAT WY TR A2 A
FRTAS ITAT AT FAT I GZIAT

ot ¥ wIATT  TAT AT
FHET T 0F AT (FAEF ST 1ML 2
f wava ZTZAT T AT LT AT T T07
TE GAT GT AT T FATIIAT A
91 F FAF NI & AT T "] OF7 A0
frar | T § Fw 1300 AT wzarE
FTFFT HILIW T T AW TT AT
Tz 3= 4t M7 5z FTET woTAT
afTiE T AT g g3 A% A
FTETT FTATE A 45 FC IAE A0 F77
a, wruw "R & fAAE 91
F79 47 §AgT FT—— (WA

az w1 g famr Prer g9
w1 ¥ oz fagre W w7 uraw T WA
§ 1 T AT ez AGT 2 | TAE G AT A
wAY o ZARAAT A T AT ALAA
w21 o f@ IR & A owAcE I 2 A7
fazr & @ew g1 AT 2, $37 whew
Arr 2z faar froxiz 971 2 (swaam)
faar fzez w=em F1E T AT AL
3 wz ceeen weafasr o A
AT AAAA AL\ A A A FTEAL
# wig= Afs3oa = fazre 7 a3t 7540
gam faAr Rz ar g g A0 T 70
F1 AT fH4r z 1 (mAwnA) AAT5
F frAr &fAes s a a3 Axvss A w7 2
fo azi aqr gfzf=afs dargrai «r,

Fom #1372 €17 77 57 797 & ) T=di7
Fzrz f5 A1 @2 3w ovoAr
a4, IR A FZ7 AT RET A AT 97
T mT qfE 72 77 W AT ey
AATTAL gT.TH fAT 3w owmrEr A
97 g g aw frgr mar Afe
fem o m@r W ardr i w
WATT 1 " uz AN AEAT B
fe 3a {ra 7795 =7 o7 ATHS
7 fo=9 7 far fFra fows
z=q fg7 w1 fF33 Aot Fopz R fops
7T T M7 53 Al F o fowr o
Afea Aramrairwrar A EAfF
AT T 777 frpz 7ifies fan | smamT)

qAT wIrTT q a2 A w21 2, Wi
gaATMAI ANtz A At £ fr A
TAFITAZITLG T A0F FEOE =470 07 5031
T WGz 930w o33 qege w
w1 fear st wifz7 ) T3 7 FarA A A
FIRITTTE I TIm AT A w2 f=
far=a =10 AT =12, 37 ®1 AT 47
(wwem) FwTETEAT § 94 AT F
ATH FT AT IACLT 4T 2 | (AT )

Weual WAZT . WTT 57 % A3 gAat
|

q9r WAt qewT™ Fwf Sah
tAerfawa 191, gt gl Sanw Gt
aqn wafes vt (w A glao v
HAITT RE AT ATIZ 73 &, A7 A0g 457
41z 7zr 2 7 (sqasT)

N} R T[T €SATT | WETLT HLIIT,
s fow 937 7 @A &, A7 AAA-TIT0
afex qfw 2z, ast vowrs AW 20
(zmmar=)

WA I | AT IT T HEITAT
7fg7 | (aaem)

oft ¥ 9T ®w3A@ : 27 AT
FILAINT AT A AHT F R
qETART T Tr FFAT fewAr 0
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(s ) i FaT2 Py ava
775y TEr w17 3sw Pramiywifzai
#1 feamm 41 2 fwostr A gIdA
% fan feerft o Z, v TErg
BIBTT A AT (qEEry)

FAAF AT IR A AT
FAATRVIT &7 T(A TH 52 T Frq-
faez arZt ¥ gmav 7 #7175 awe gzr
A3 T B——AT WIXT | TEIT AW F1
faar fowz 377 F =7 sreATfa famar
(swarm )

Bz AT Jizsr 3 o s
m7 mfeat ¥ spaw g 5 fzzx Ay g,
Fravfeat 712 w2 39 ¥ fAw e
dar wwr fEar o wfrr # a3
T 57 O G0 A Z, HF fAT
ATHIT KT FTAH BAANTET 27
(soaqma) w7 qagwm 2 & m
AT T AT 57 TR Z | (T99E)

"oyl AT - WEAMG JI9% A
SRR AAT W37 2, 92 7 | T TifAw
o w27 —afory agi qma § 7
(smmq™) A w7 AT mE-Ary
LERcS AR ECRE R LR
e

Interruptions

WEQ WA © qZ TH FI{T T
AV ¥ AX FE AFA 2| (omer)

At TFo U0 faw : wewE WERA
W OET H WA T agT A A
@37 FTAT g R fRr ¥ wu A
N, 4T w| ¥, wvrE warfud fear o &
FET WRAT g fF 9z faww = e
FT @A T farwirr w7 el g 1 W
FE o A 7E 2, A 3w A wArnd
A 9T ¥ o7 IEEr Fwa 3 ¥ fAg

&7 Z | T avE A a9 ueq q9T F
HIAAT T30 F 29 % AT 4 Fg1 "I
g 39 &1 @A fFar | @@y avT 7z
FETE AT TE 21 A AAT & e g fy
21 aFgmagEa § ¥ fE 24 A@
9179 fegrz Fezam a4 39
# 7 498 AW ¥ muq feaz aifrw
AT AR AR AT T | AT FI0 AL AT
7%, g Afaw{vat § 99 1 39 g0
feve oz s far —25 ardra fir—
ot &t T 2 A | A 498 A A
g feve afm f&r aa®
7 frmam | Swe g9 € ad IR
A | T ENE I FHfAer aEl arEl
F 9z 9T, 97 T F F FAFAT F T2
FF o afae fea ardr  SwEq
TF Fl a6 T a7 IO T7T AT AT
o7 T AT ARA ) A A GT AT F
Exec:- -

o A I fagr #1 Tt f
foam A A A faen fewz @ ) oAw
o0 T & fF W aww & R
FAT T &A@ GSAT LI H T
za ot dr | gafar Ao fraee 2 om
q7E FT AN ATAT H1 AF T ISTAT
FT

SHRI S. A. KADER (Bombay-Cen-
tral-South): Sir, when the Call' Atten-
tion Notice was given, we were dis-
tressed by the presg reports that 000
people have been permitted by the
Railways to travel without tickets.
Therefore, it did exercise the minds
of the Members hére as to Whéther it
was a faet or not. Now, fRe hon.
Railway Minister's reply is very elear
on tiis point that no such permission
was given. [ think, the House should
take it as a fact,

I do no agree with my hon. friend,
Shri 5. M. Banerjee, when TMé& says
that ticketless travel is the urder of
the day....(Interruptions) It is in
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[Shri S. A. Kader]

this context I am saying that neitber
that is correct, nor the assertion of
my hon, friend Shri Kachwai that
from Bihar most people travel with-
out tickets. That is also incorrect.
A large majority of our passengers
travel with tickets and only a few
persons, a little percentage, are in the
habit who belong to any party or no
party, of travelling without tickets.

What I am going to say is that In
view of the statement made by the
hon, Minister, which is absolutely
ciear and precise, I do not propose
io ask any guestion.

WOF WEAT : AN F AT A
I A9 A 2 | 7@ W A=A
e AFT TR |

- SHRI PILOO MODY (Godhra): Sir.
1 would like to start by saying that I
hope. I never acquire the wisdom: of
my hon. friend, Mr. S. A. Kader, that
he has acquired. [ hope, do not live
that long to acquire that sort of wis-
dom. It is so easy to get apitated on
ome day and then ton be told not to
get agitated the day after.

1 have read the statement of the
hon. Minister from  Bihar. fhe hon.
Minister of Railways from Bihar, and
he has claimed that he has not given
permission to 6000 Bihari Communists
to travel without tickets t» Delhi.
(Interruntions) 1 was also under the
same suspicion. I do not think there
are 6000 Communistg in Blhar. Jf at
all permission was given t6 6000 Com-
munists from Bihar, there must have
been several non-Communists alsa in-
side. Therefore, I think, the balance

is just about equal between Com-
munists  and non-Communists. Why
should non-Communists obiect to

Communists getting free travei when
they are also getting free fravel” 1
think? 1 am "quite prepared i{o accept
temporarily the hon Railways Minis-
ter's assurance that he fave no per-
mission tp 6000 Biharis T travel with-
out ticket to Delhi,

But. Sir, whatever comes out must
al<o go back. I want to know how
these 6,000 Biharis are going back
apain. not to speak of the other 30,000
or 40.000 that may also have come
similarly from other places of the
country.....

SHR! INDRAJIT GUPTA (Ali-
pore): They were not foodgrain
dearers.

SHRI PILOO MODY: Therefore,

they could not afford to pay for their
tickets. (Interruptions) T am drawing
the attention of the Speaker to the
language that was used by the hon.
“lember and 1 strongly recommend tO
yeu ‘pet vou alter parliamentary prac-
tice and request our Seecretary. Mr.
Shakdhar to include itinhis honk =0
that these words can now become
normal Parliamentary practice in this
country. T notice that the House be-
romes terribly sensitive when certajn
expressions which  are Parliamentary
are used...... (Iuterruption). T know
who cares for the poor and who o
not rcare for the poor. These people
have traded on the poor in this eoun-
try. They have used the poor in this
country as chattels; they have used
them like dice so that they can trade
on them and advance their own future
on the poverfy dF tms countr¥. ...

MR. SPEAKER: PleaSe asgk wour
question.

SHRI PILOO MODY: Thousands
of people are coming by train., Whno
is paying for them? Only black-mar-
keteers are paying for them. T want
to know who is paying for this de-
monstration, OAF Tie¢" Gver here and
one lie over there. I want to know
what this country is or has become.
Are the péople of thts éOunfry to be
fooled by lies and counterlies, accusa-
tions and denials? (Interruptions)

MR. SPEAKER: Please do not
use offensive language, irrelevant to
this question. Plrase ask only a
question,
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SHRI PILOO MODY: I happen to
be onc of those fellows who was
caught at a Railway station on Mon-
day morning trying to come to Delhi,

MR. SPEAKER: Who caught you?

SHRI PILOO MODY: My friend
Mr. Shastri was also with me in my
own compartment,

So, let us not be over-lost about
what is being said over here for
public consumption.

I am only interested in one thing
and that is. whether the story is true
or false, Merely the assurances or
stutements of the  Minister do not
salisfy me at all. Whatever has
hoppened, we will never arrive at
the truth how many travelled or did
not travel without tickets, But I
would like to know one thing. What
steps have the Minister taken to en-
sure that all those who are going
back at least pay for their tickets?
(Interruptions) 18,000, 20,000, 50,000,
but they eclaim two lakhs. The Rail-
ways should collect two lakhs of
tickets. Is it not?

Now. T want to find out. shall I
have to wait till the next railway
budget when he comes and announces
his deficit should I have to wait till
then?—or will I know within  the
next week or two how many tickets
the Railway Minister has been able
to sell in the next few days? If he
does not show ap increase of at least
half that amount. namely. 1 lakh
tickets I will have to draw the un-
fortunate conclusion that the charges
and counter-charges that have been
levelled and the assurances given
by the Railway Minister are totally
worthless. (Interrupticns).

1 asked g question. If my friend
to the left did not know what ques-
tion 1 asked, shall I explain it in
Hindi?

#% qur & AT T §ICA
fem & fF gz it < anfow S At

T U A v FFw v AE foET
SUTET 8y ST ?

6,000 Communists to travel

without tickets from Bihar to Delhi (C.A.)

SHRI L. N. MISHRA: I do not
think the statement of Shri Pilon
Mody was made seriously, the way
he put it today. Il he looks to para-
graph 6 of my statement, it is men-
tioned therein:

“The returning rush of those
attending this rally started from
yesterday evening...... b

SHRI PILOO MODY: My copy of
the statement ends with paragraph
5. He says look at paragraph 6!

This is another of
statements.

his fictitious

SHRI L. N, MISHRA: If you like,
I van read it.

SHRI PILOO MODY: That is the
secret paragraph.

MR. SPEAKER: There is no para-
graph 6 in the statement.

SHRI L. N. MISHRA: It is like this:

“The returning rush of these
attending this Rally started from
vesterday evening, Northern Rail-
way, in conjunction with the local
police made precautionary arrange-
ments at Delhi and New Delhi
stations and no inconvenience was
cause to bong fide passengers. The
stations were cordoned off and
entry was screened.  One special
train run from Howrah to Delhi
and back to Howrah on payment
left New Delhi yesterday".

This is what we have done. We have
cordoned off New Delhi and Delhi
stations. We have taken the help of
the local police and we would try to
see that no ticketless travellers get
into the trains.

As for the other thing the men-
tioned, in no statement of mine have
1 said that 6,000 Biharis were invol-
ved in this. The call attention mo-
tion mentions abcut 6000 people
coming from Bihar and other areas.
S there is no question of Bihari peo-
ple or non-Bihari people.
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SHEI PILOO MODY: He savs a
speelal train was run on payment, I
want  to know whether it was in
rupees or in roubles.

MR. SPEAKER: Order, order.

SHRI PILOO MODY: Shri Mohan
Kumaramangalam  is assuring me
that it is in roubles.

SPEARER

1R, Shri

Chavda.

i No, no,

SHRI K. S. CHAVDA (Patan): This
call attendtion is not against the
demonstration  held by the Com-
munist Party of India yesterday. It
is against the ticketless travel and
the inconvenience caused 1o genuine
passengers.

The Railway Minister has admitted
in his statement that on 24 March,
1973 passengers at Delhi and New
Delhi stations were checked and these
found without tickets were convicted,
punished and so so.

13 hrs.

I would like to know from him
whether any cases of ticketless tra-
vel from the 25th to the 27th March
were detected Ly the railway stafl at
Delhi and New Dellhi stations and,
if so. what was the amount realised
by the railways, or wbat other actions
were takepn against them,

My sccond question is, if no case:
of ticketless 1travel were detected
from the 25th to the 27th March, is
th: Railway Minister satisfied that
there was no case of ticketless travel?

My third question is, in case there
was ticketless travel, what is the ap-
proximate estimated loss suffered by
the railways on this account?

My fourth question is whether the
Government could, as a matter of
courtesy, issue a press statement
apologising for the inconvenience
.cause to genuine passengers who were
not allowed to board the train.

I have asked four questions and I
‘would like to know whether the Rail-

way Minister would apply the same
standard to other political parties for
such kinds of Jemounsirations,

SHRI L. N. MISHRA: ] will take
up the last one first. Of course, no
people or members of anv palitical
parly will be allowed to go without
tickets or travel without tickets.
That applies equally to the CPI. the
Syndicate, to the Jan Sanch and to
my Congress party :ulso. No ticket-

less traveller can be alluwed, Mr.
Chavda should zest assure.. As 1
sai¢ :n the other Ilouse and in this

House alse. it applies universally 10
all the people, of uil the pelitical part-
ies: no ticketless trovel can be wllow-
ed.  But. unfortunateiy, in this coun-
try there is ticketless travel, and we
lose Rs. 20 crores to 23 crores on
ticketless travelling every year, ws the
hoh. Member knows.

About the detections made, on the
24th. the number o detecticns  was
712 on the 23th. 218 The amount
of fare recovered on the 24th wus
Rs. 6.012; on the 25th, Rs. 3,911, The
number of people prosccuted on  the
24th. 116; on the 25th, 31. The
amount of fine imposed on the 24th,
Rs. 3.095: 25th, Rs. 431.70. (Interrup-
tions)

MR. SPEAKER: Those who want
to talk. rleased move to the Jobbics.
May 1 request Members not talk.
Kindly move to the lobbics if you
want to talk.

SHRI L. N. MISHRA: The number
of people sent to jail: 24th, 90; 25th,
28.

SHRI K. S. CHAVDA: What about
the 26th and the 27th?

SHRI L. N. MISHRA: 1 cannot say
that there has been no ticketless
travelling on the 26th and 27th. There
must have been, because this is the
practice. What is happening is, the
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without tickets from Bihar to Delhi (C.A.)

deteciion made put of the people: who
were coming to participate in this
demonstration  includes ulso  those
who had not come to participate in
the demonstration.  There are other
passengers  also who had no tickels:

they have also beep detecied. What
amount has been collected on the
26th and 27th for  that, I require

notice, becaury for that, the informa-
tion i not with me.

NI AATE IO (I0ET) 0 HqEA
mPra. wAare T afaz mifar 5 oo
I 7 41 fF afz =T agg ww
AAIMA AN FEAZAIZ AT 77
771 Afas @t 2 A g oAEAr ) Ay
51 7 o I g 4t fr fedr 2o
oTT 94 F fAr A3 A7 qre, T41
773, 219 AfzT 1 "Arg 47 T 7T
g A7 afad grar qrfz7 1 (saEam)

AR, SPEFAKER: May 1
10 pleaze sit down.

o1 AAAT TAT . FAH  FZRA,
FTAT &1 AITHT 79 97 (eqaqq)

g WL - AT A AT T
TN A7 @27 §% A1 AWAAI
|z | g7 & AT AN A 3 R FAT
T TET A

At AAIT AT AF 27 HA FT
feegzara zrzem 2 1wy 9@ A

“Mr, Rao has also alimitted that

party workers from Bihar have tra
velled without railway tickets.”

(saawr)

A R grax Afwr o we Gfraa
T FIAA FT FAT ATIT 2 | FW X AW

request you

wrRT g 7
“In  their enthusiasm ta  reach
Delhi to join the march, ther lor-

got to buy their tickets' ....

W A1 Fw § Zror @1 2 /WA
TETT W@ F2 a7 $7 FTH T 54T
27wl o arfeariiz § A T
TF A wgr fF aw ¥ zqar s faam o

Faamnzfrazdm Zrm i m fan
end WEEA, WA 7 g I "al §
F5 TAATT qEAT AFAT F | FT LA
F crzerg qv = faar fevr w0 or
v £ 7 afer 97 7 fag #rf ¥
garadt 7 & srrar e g fr fae
fegz w= o7 feaer \am ZAT & ar
fraer sTaTAT W agE AT 7

24, 25 WTT 26 ATda 7 fav faq
wifzat 1 91 F For fFr & 99 F 99w
97 7T F1 I ¥ A ferr o
M AR iew fz frA 9! 9@
FA3% A7 qzar  F wfeat =T 7%
AT R TE g mAA? =
770 = 97 wifear agdr A1 o A7
ferir aafes aws fast ? wnfwad
Fra iz ar 48t Ay forr
g s 771 7Y 7 1 oHveHT e fow
91 & 39 & faa AT a9 g
FifzT H17 faar a7 frar A 2 7

7 521 § =0A AWA 7 4T 77
™3 wfgwfmar F famedt &1 92 =341
41 T3 7 AITH ZRIL /AT T3 9T
oY arft KA AT HTIATL FIAT KT
famr 2 zafsr 37 %1 I 9T I
w7 (@IqIR)  AAAT FIAT T
&1 F9 2 07 AqA KT GG FIAT
WA 1R 2

qz F1¢ A0T0 2 | AL FIF &, TAAT
A T 21 (sEANTA) WA FTAT 1
Atz Afxq, werrsar wraw 77 Iriwd
guifs  F@w 72 Afqq | F7@r W oF
;ATFT T A% 7 Fam?  wifaz
7z ife@dz & 1 O &t A ¥
2, fez agr, fowa = g qtad &1 w0
7g A FQ AT qAT A A
I qAY TH AT T 4T £ f¥ AT
gréo e Iro o qHo Hiqg 4 7
grg & arfear 4 swrs @l F
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[t AT T
fozre: foe g 7z 7 w1 9w &
ferra &Y 7 w7 s & A w1 ww
T AN TT T ¢ O§ s g fE o
ardt & A & faem 7 s 78
A sEN R KA I ) & S
wzren g fr wrfo o dto X gl T
qfFe & fa wmfwgt 51 e fam A
frre faar | 7z firmEn 21 ama
qm ow & fww F1 W 7 T
far @@t & ¥& wEwTt ¥ AR
¥ mfeat ¥ 7 77z & @ =0 47
Hrawd 2t & owmAT vEL o I
T miefwar &1 9% a~ HY F I+ &
famam st q@ frar 7

it gFe g0 o : srgT AT evaT A
T &1 1T &, 7§ &9 odT 7% °F FA-
I g & 9% & INT § a7 faur
gr¥sremmagzm s 37 F17m
7139 § it ores fam g ¥
ITA FTIAZ AT A F1 IETET 420
ATEAT T AV AT FEF A g
arft ¥ 9w PR wrodT TEE oTa,
I & fegqr a9~ faar mar | @ 77
¥ QX AR AT MH IH FHG IqAH
Y 2 FFIETT AT WYY AT o
Fii—& 7t ¥z 700 fx o wws
gr, afe AT dT g —3T ST F IO F7
zm | Afgass & fan af swg onfed

ot TR A wro Site dto WL TR
AFTAT TR AT 1A qE @ fE s W
I g ofrfeafr  segr T 90 o
e afes & ot a7 A1
frvir faar a7 w1 grm w17 wifa
& fza wEmm 1 1 owesET w fx
=Tz 4, TRiT o wwaz fEr aw
g fa f mfean ozt g vz ifgT)
a7 gt ¥ f& s mfaat & gt
WA F INET EAT AT HIST A g
ww faa g froma v e T gm0

ot www faw wuwr (Fufar)
ag a7 3% & f& 24 arév #F wa #r
& a3 W @0 ar, FfEw IR oy
T Y 2 a7 T R & gy wava-
Fifear w1 SFa1 w1 @1 faar fewe
s & fgg 1 =g A« AT A
T ¥ (@A) FEF 97 @G TR
2 (Wwem) W1 wERer s
AR B fF 3w AW ¥ omA=ET
AFT A OA9 | (g )

st 7w fagret mwiat (mnfam)
477 AT FT JIA £ | WUAAM meRy
TG UFFANE g TE AT W
AT (UAET)
13.17 hrs. -
PAPERS LAID ON THE TABLE

NOTIFICATION RE, AURANGABAD MILLS
LTD., AURANCABAD

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): 1 beg to lay on the
Table a copy of Netification No, 5.0.
131(E) (Hindi and English versions)
published in Gazette of India dated
the 9th Muich, 1973 regarding
management of the Aurangabad Mills
Limited, Aurangabad, under sub-sec-
tion 12) of section 18A of the Indus-
tries (Development and Regulation)
Act, 1951. [Pleased in library. see
No. LT-4628/73.]

NOTIFICATIONS ETC. IN RELATION TO THE
STATE OF ANDHRA PRADESH (ND ARRAS
(AMENDMENT) RULES,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): I beg to lay on the Table-

(1) (i) A copy each of the follo-
wing Notifications under
clause (5) of article 320 of
the Constitution read with
clause (c¢) (iii) of the Proc-
lamation, dated the 18th Jan-
uary, 1973 issued by the
President in relation to the
State of Andhra Pradesh:—
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(a) G.O.Ms No. 615 published in
Andhra  Pradesh Gazette
dated  the 27th July, 1972
making certain  amendment
to the Andhra Pradesh Pub-
lie Serviee Commissior, Regu-
lations.

(b} G.O.Ms. No. 622 publiched
Andhra  Pradesh Gazette
dated the luth August, 1972
making certain amendment
to the Andhra Pradesh Pub-
lic Service Commission Regu-
lations, 1963.

(i1) An explanatory memoran-
dum (Hindi and English ver-
sions) explaining the reasons
for the issue of above Nou-
fications and for not laying
on the Table Hindi versions

therecof.
|#laced in Librury see No. LT-4629/
73]
(4) (i) A copy of Notification
No. G.U.Ms. 862 published in
Andhra Pradesh Gazetle

dated the Tth September, 1972
making certain amendment
to the Andhra Pradesh Civil
Service (Disciplinary  Pro-
eecidings Tribunal) Rules,
1961, under sub-section. (2)
of section 10 of the Andhra
V'radesh Civil Service (Disci-
punary Proccedings Tribu-
nak)  Act, 1960 read with
ciause (c) (i) of the Pro-
ciamation dated the 18th
January, 1973 issued by the
President in relation to the
State of Andhra Pradesh.

(ii) An explanatory memorandum
(Hindi and English wersions)
explaining the reasons for
the issue of above Notifica-
tion and for not laying on
the Table Hindi version
thercof.

|Placed in Library see No. LT-4630/

73.]

(3) A copy of the Arms (Amand-
ment) Rules, 1973 (Hindi
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und English versions) publi-
shed in Notification No.
G.S.R. 205 in Gazette of In-
dia dated the 3rd March,
1973, unuor sub-section  (3)
of sectin. 44 of  the Arms
Act, 1959,

[Placed in Library see No. LT-4631/
3.

ANNUAL REPORT OF HINDUSTAN
TELEPRINTERS LTD, MADRAS,
1971-72
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): 1
beg to lay on the Table a copy of the
Annual Report (Hindi and English
versipns) of the Hindustan Teleprin-
ters Limited, Madras, for the year
1971-72 along with the Audited Ac-
counts and the comments of the
Comptroller and Awuditor General
thereon, under sud-sectior. (1) of
section 619A of the Companics Act,

1956.

|Placed in Library sece No. LT-4632/

73.]

MR. SPEAKER: Shri Uma Shankur
Dikshit.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On which item, Sir?
There 1s nothing in the agenda in his
name.

MR. SPEAKER: It has been added.

SHRI JYOTIRMOY BOSU: It has

not been circulated to us.

PROCLAMATION AND ORDER IN RELATION
TO THE STATE OF MAINPUR AND
GovennNon's REPORT TO THE PRESIDENT

THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR
DIKSHIT): I beg to lay on the
Table—

(1) A copy of the Proclamation
dated the 28th March, 1973
issued by the President under
clause (1) of article 356 of
the Constitution in relation
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to the State of Manipur, pub-
lished in Notification No.
G.S.R. 181(E) in Gazette of
India dated the 28th March,
1978, under article 356(3) of
the Constitution.

(2) A copy of the Order dated
the 28th March, 1973 made
by the President in pursuance
of sub-clause (i) (c¢) of the
above proclamation, publish-
ed in Notification No. G.S.R.
182(E) in Gazette of India
dated the 28th March, 1973.

A copy of the Report dated
the 27th March, 1973 of the
Governor of Manipur to the
President.

|Placed in
4633/73.]1

(3

—

Library. See No. LT-

I am laying the English versions.
The Hindi versions are wunder pre-
paration and will be laid later.

13.20 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to reporl
the following messages received from
the Secretary of Rajya Sabha:—

ti) “In accordance with the pro-
visions of sub-rule (6) of
rule 186 of tne Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajva Sabha, I
am directed to return here-
with the Appropriation (Rail-
ways) Bill, 1973, which was
passed by the Lok Sabha at
its sitting held on the 20th
March, 1973. and transmitted
to the Rajya Sabha for its
recommendations and 1o
state that this House has no
recommendations to make to
the Lok Sabha in regard to
the said Bill.”

(ii) “In accordance with the pro-
visions of sub-rule (8) of
rule 186 nf the Rules of Pro-
cedure and Conduct of Busi-
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ness in the Raiva Sabha, 1
am direcled 1o return here-
wilh the Appropriation (Rail-
ways) No. 2 Bill, 1974, which
wias passed Ly the Lok Sabha
il ilg sitting held on the 21st
March, 1974, and transmitted
to the Rajya Subha for its
recommendations and to slate
that this [fouse has no re-
commendat.ons to make 1o
the Lok Sabha in regard {o
the said Bill."”

COMMITTEE ON PRIVATE MEM-
BERS' BILL.S AND RESOI.UTIONS
TWENTY-FIFTIl REPORT

SHRI BIREN ENGTI (diphu): Sir,
I beg to present the Twenty-fifth
Repert of the Committes on Privale
AMembes” Bills and Resolutions,

SEVENTY-FIFTH REPORT

SHRI SEZHIYAN (kumbakonam):
Sir, I beg to present the
Sevienty-1iith Report of the Public
Accounts (Committee on Reports of
the Comptroller and Auditor General
of India (Civil) for the years 1969-70
and 1970-71 relating to the Ministries
0. Industrial Development and Internal

Trade (Department of  Industrial
Development), Ilealth and  Family
Planning amd  Warks and Housing
(DDA).

13.24 hrs.

RE. DEVELOPMENTS IN MANIPUR

SHRI JYOTIRMOY BOSU ,(D:amo-
f{urbour): Now I have heard that the
Governor was advised by the Chief
Minister to dissolve the Assembly.
But this adviee was given when his
government had hecome a minority
Government. This was done in the
interests of the ruling party. Now
an alarming news has come out in
today's Indian Erpress which says
that the Education Minister of Mani-
pur, Shri Yajma Singh alleged that the
Central Reserve Police was involved
in the State politics. According to the
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in Manipur
newspaper report, he claims that the
All:muddin Ministry had resigned nol
hecause it had lost majority bul be-
cause some of the members were kid-
napped and kept contined in a con-
centralion camp in the hilly area of
Kiarag about 60 km from there under
heavy CRP guard. Their relalives
ang! even their wives were not allow-
wl to see them. It is a very serious
matter. This is the highest national
forum and, Sir, you happen to be the
head of that forum. This is the way
democracy is raped by the ruling
parly every day. We cannot remain
silent,  We want a clear slatement,
This is a scrious allegation which has
appeared in the largest circulated
paper in the couniry in the front page.
We have to lake notice of it. Sir. if
vou du not take notice of it, I' am
sorry 1o say you are failing in vour
duty ... (interruptions)

SHRI S. M. BANERJEE (Kanpur):
The Home Mimister should make o
~lalement.

SHRI PILLO MODY (Godhra):
This sort of thing is huppening too of-
ten, with too much frequency, ang ecch
time we find that this sort of thing
is becoming just a hittle worse. When

I read th's news in the morning 1
was shocke !, The news report sayvs
thet aoversl members were literally

kodnapped and spirited away in this
fushion.  Yet, there is no denial of
the statement by the Government,
When we raise it then he will get up
and say this sort of thing never hap-
pened, -

MR. SPEAKFR: Under rule 377 he
ran only invite atlention.

SIIR]l PILOO MODY: Sir, I am in-
viting your attention to this and 1
am requesting you in turn to invite
the attention of the Minister to this

and ask him to make a brief slale-
ment,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): The Governor's
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for Purulia and Bankura Districts

Report has been laid on the Table of
the House. All the facts are there.
The Government decision and copy of
the Proclamation are there, The House
will have an onpo tunity to debate it
in full,

13.26 hrs.

RE. IRRIGATION SCHEME FOR
PURULIA AND BANKURA DIS-
TRICTS OF WEST BENGAL

SHRI PRIYA  RANJAN DAS
MUNSI (Calcutta South): Sir, in
view of the natural calamities all over
the country, the backward districls of
Purulia and Bankura in Bengal are
sutfering. especially in the malter of
irrigation. The Irrigation Minisiry and
the Central Water & Power Commis-
sion instructed tne Government of
West Bengal to prepure a scheme for
Upper Kansaathi Project. The West
Bengal Government submitted a pro-
jeet costing about Rs. 8300 lakhs to
the CWP(. Some clarifications were
asked for and they were also submit-
ted by the West Bengal Government
on 8.3.1973.

Now. in the last one ronth, the
situation in Purulia and Bankura has
become quile worse, The people have
even gheraoed the Chiel Minister., 1
want the Minister of Irrigation and
Power {o make stalement on it, The
Central Waler and Power Commis-
sion should immedialely give clear-
ance to this scheme and allocate money
for it.

SHRI B. K. DASCHOWDHURY
(Cooch Behar): This scheme should be

cleared by the Government of India
as early as possible.

MR. SPEAKER: Order, please.

We now ftake up the next item.

Shri 8. Mohan Kumaramangalam.

SHRI PRIYA RANJAN DAS
MUNSI: Sir, the hon. Minister of
Irrigation and Power is ready to ans-
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|Shri Priya Ranjan Das Munsi]
wer. We shoud know what is hap-
pening. Il is a very pertinent question.

13.25 hrs.
COAL MINES (TAKING OVER OF
MANAGEMENT) BILL

(Rujya Sabha Amendments)

THE MINISTER OF STEEL AND
MINES (SHR1I S. MOHAN KUMA-
RAMANGALAM): 1 bez to move:

“That the following amendments
made by Rajva Sabha in the Bill
to provide for the taking over, in
the publie intereslt, of the manage-
ment of ceal mines, pending na-
tionalisation of such mines, with a
view 1o ensuring rational and co-
ordinated development of coal pro-
duction and for promoting opti-
mum utilisation of the coal resources
consistent with the growing require-
ments of the country, and for mat-
ters connected therewith or inci-
dental thereto, be taken into con-
gideration.—

“Clause 7

(i) That at page 8, line |6, for
the word ‘from’ the words in
relation to' be substituted.

(ii) That at page 8, after line 19.
the following be inserled.
name.y.—

“(5) All sums deducted under
sub-section (4) shall, in
accordance with such
rules as may be made
under this Act, be credit-
ed by the Central Gov-
ernment to the relevant
fund or paid by that
Government to the per-
sons to whom {he said
sums are cdue, and on
such credit or payment,
the liability of the owner
in resp2ct of the amount
of arrears due as afore-
said shall, to the extent
of such credit or pay-
ment, stand discharged.” ™
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MR. SPEAKER: 1 think, these
amendments should be accepled with-
out any debate. No time was fixed
for it,

The question is; “That the follow-
mg  amendments made by Rajya
Sabha in the Bill to provide for the
taking over, in the public interest
of the manapement of coal mines,
pending nationa isation of such mines,
with a view lo ensuring rational and
coordinated development of coal pro-
duction and [or promoting oplimum
utilisation of the cual resources con-
sisteat with the growing requirements
of the country, and fur mallers con-
nected tncrewith or incidental there-
to, be taken into consideration:—

“Clause 7

11V That at page B. lL.ne 1, for
the word ‘from’ the words ‘in
relation 1o’ be substituted.

(1) That at page 8. after line 14,
the following be inscoted,
namely:—

‘(5) All sums deducted undc:
sub section (4) shall, in
accordance with such
ru'es as may hbe made
under this Art, be credit-
ed by the Central Gov-
ernment to the relevant
fund or paid by that
Government to the per-
sons to whom the said
sums are due, and on
such credit or payment,
the liability of the owmer
in respect of the amount
of arrears due as afore-
said shall to the extent
of such credit or pay-
ment, stand discharged'.”

The motion was adopted

MR, SPEAKER: The question is:
“Clause 7

(i) That at page 8, line 18, for the
word ‘from’' the words ‘in
rclation to* he substituted.
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(ii) That on page B8, after line 19,
the following be inserted.
namely : —

‘{5, All sums deducted under sub-
section (4) shall, in accordance with
such rules as may be made wunder
this Act, be credited by the Central
(iovernment t{o the relevant fund or
paid by that Government to the
persons 1o whom the said sums are
due, and on such credit or payvment,
the liability of the owner in respect
of the amount of arreafs due as
atorcsaid shall, to the extent of such
credit or payment, stand discharg-
ed"”

The Motion was adopted

SHRI S. MOHAN KUMARAMAN-
GALAM: I beg to move:

“That the amendments made by
Ra)ya Sabha in the Bill be agreea
to.”

™MR. SPEAKER: The guestion is:
“That the amendments made by

Rajya Sabha in the Bill be agreea

10"

The Motion was adopted

13.32 hrs.

DEMANDS* 1973-74

FOR GRANTS,

MiINISTRY OF HOME AFFAIRS

MR. SPEAKER: The House Wil
now take un Demands Nos. 46 to 37 re-
luting to the Ministry of Home Affairs,
The time fixed is 8 hours. The Mem
bers wishing to move their cut mo-
'ons may send their slips within 15
ninutes,

Demanp No. 46—Mivisthy or Home

/AFFAIRS.

MR, SPEAKER: Motion mouved:

“That a sum nol exceeding Rs.
1,44,69,000 on Revenue Account
be granled to the President 1o
complete the sum necessary lo de-
fray the charges which will come
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course of payment during the year
ending the 31st day of March, 1974,
in respect of Ministry of Home Aff-
airs".”

DEMAND NoO. 47—CABINET

MR. SPEAKER: Motion

“That a sum not exceeding Rs.
83,51)000 on Revenue Account be
granted fo the President to complete
the sum necessary to defray the
charges which will come in course
of nayment during the year ending
the 31st day of March, 1974  in
respect of ‘Cabinet’.”

Demaxn No. 48—DEPARTMENT OF FPER-
<ONNEL ~ AND ADMINISTRATIVE RE-
FORMS,

MR. SPEAKER: Motion moved:

“That a sum not exceeding [Rs.
4.14,18,000, on Revenue Account be
granted to the President tv complete
the sum necessary to defray the
rharges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Department of Personnel
and Administrative Reforms'.”

moved :

Demanp No. 49—PoLICE
SPEAKER: Motion moved:

“1hat a sum not exceeding RHs.
1,02.32,47,000 on Revenue Account
and not exceeding Rs. 2,10,42,000 on
Capita]l Account be granted to the
Presideni o complete the sum nece-
ssury to defray the charges which
will come in course of payment dut-
ing the year ending the 31st day of
March. 1974, in respect of ‘Police’.”

DrFMAND No. 50—CENSUS.

MR.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Hs.
2.89.83.000 on Revenue Account be
cranted to the President to complete
the sum necessary to defray the
charges wWhich will come in  course
of payment during the year ending
the 31st day of Mareh, 1974, in
respect of ‘Census’.”

“Moved with the recommendations of the President.
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Dynarann No. 51—OtHER ExXPENDITURE
oF THg MINISTRY OF HOME AFFAIRS

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
56,07.43,000 on Revenue Account
and not exceeding Rs 10,82,61,000
on Capital Account be granted to
the President to complete the sum
necessary to  defray the chirges
which will come in course of pa¥-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Other Expenditure of the Mini-
stry of Home Affairs'”

DEMAND No. 52—DELHIL

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
65,21,00,000 on Revenue Account
and not exceeding Rs. 28,99,91,000
on Capital Account be granted to
the President to comeplete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of Marh, 1974, in respet of
‘Delhi’.”

DEMAND NO. 53—CHANDIGARH.

*1R. SPEAKER: Motion moved:
“That a sum not exceeding Rs.

8,00.91,000 on  Revenue Account
and not exceeding Rs.  3,18,24,000
on Capital Account be granted to

the President to complete the sum
necessary to defray the charges
which will come in course of Pav-
ment during the year ending the
21st day of March, 1974, in respet
of ‘Chandigarh’.”

DEMAND NO. 54—ANDAMAN AND
NICOBAR ISLANDS.

MR. SPEAKER: Motion moved:
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Demanp No. 55—ARUNACHAL PRADESH.

MR. SPEAKER: Motion moved:

“That a sum not cxceeding Rs.
14.50,66,000 on Revenue  Account
and not exceeding Rs, 5,39,68,000 on
Capital Account be garnted to the
President to complete the s0m nece-
ssary to defray the charges which
swill come in course of payment
during the year ending the 31st
day of March, 1974, in respect of
‘Arunachal Pradesh'.”

Denianp No., 56—Dapra  anNp
HaveLL

Mt SPEAKER: Motion moved:

“That a sum not excceding Rs.
62,487,000 on Revenue Account
and not exceeding Rs. 33,87,000
on Capital Account be granted to
the President to complete the sum
necessary to defary the charges
which wiil come in course of pav-
ment during the year ending the
115t day of March, 1974, in respect
of ‘Dadra and Nagar Haveli.”

NaGar

Desmaxp No. 57—Laccapive,  Mixicov
AND AMINIDIV] ISLANDS.
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1.88.91.000 on Revenue Account
and not exceeding Rs. 38,987,000 on
Capital Account be garnted to the
President tg complete the sum nece-
ssary lo defray the charges which
will rome in course of payment dur-
ing the year ending the 31st day of
March, 1974, in respect of 'Lacca-
dive, Minicoy and Amindivi Island'.”

The Demands are before the

House.

13.29 hrs.

IMR. DEPUTY-SPEAKER in the Chair]

“That a sum not exeeding Rs. SHRI SAROJ“MUKHERJEE (Kat-
11,62,91.000 on Revenue Account Wa): Mr. Depiity-Speaker, Sir, I
and not ecxceeding Rs. 4,2032,000 ‘totally oPpose the Demands for Grants

relating to the Ministry of Home
Affairs because, according to me,; the
last year's perfofrmance was a total
tailure.

If you look at the reality, you will
see that the Ministry's report and the
detailed explanation of the grants are

on Capital Account be garnted to
the President to complete the sum
necessary o defray the charges
which will come in course of pay-
ment during the year ending the
4lst day of Marh, 1974, in respect
of ‘Andaman and Nicobar Islands’.”
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divorced from reality and it contains
varioug false statements. What a
beautiful country we Iive in. India is
a lovely 1amMd, a wonderful land, with
unlimited resources of men and mate-
riul with the past glorious traditions
and vullural  heritage. But  today
what do we find around us? What
is the state of affairs in  our
country?  You will find everywhere
black money, black-marketing, moles-
tation of women, ruination of back-
ward Clusses-poverty-stricken  people
are ruined. There are crimes, distur-
bances and viclence, In all the Sta-
tes you find brothers fighting brothers.
There is in-fighting inside the ruling
party also. Why have the anti-social
cvilements come up on the forefront.
In our ettnomic life, in our social life
and in our political life? In our eco-
nomy, anti-social elements and black-
mirrketeers are holdifig sway. In our
social iife, those who are against Wo-
men's modesty are raping and molest-
inz our daughters and siSters under
the very nose of lthe Home Ministry
in this camlal eity ol Delhi.  The
spokesmen of Government should
stoop their heads down in shame
because they cannot protect the
modesty of our womenfolk,

The ruiling party led by Shrimati
Indira Gandhi is propagaling a petu-
liur theory: our country is ‘a vast
countiry and, therefore, there will be
s0 many problems which we  have
to luee., The peculiar theory is  also
this that in any developing country.
there will be economie difticultics for
the people and all that. Even the
hourgeois theoreticians, even the capi-
tulists’ economic  theoreticians, can
never say that, when the economy 1s
develpping, people  will  be rushed
down, low ridiculous it will seem to
be if you say that a child is growing
but it must have rickets. How ridi-
culously this theory has been propa-
Buted by the ruling party! They are
no g ing deep into the problems.
If you go deep into the problems, you
will find that the main problem is
unemployment  Unemployment is the
breeding ground for the degeneration
of the sociely; unemployment is the
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breeding ground for anti-social activi-
ties, But this is not being solved.
For that, there should be simultaneous
growth of agriculture, industry, edu-
cation, health and all that. The Home
Ministry occupies a pivotal position.
If the Home Ministry functions well,
then all other limbs of the Govern-
ment ie., Planning, Education, Health,
Acgriculture, Industry, all of them can
function well, successfully, and the
country can develop its ecopomy.
Because of the failure of the Home
Ministry, there is failure everywhere;
all other departments also cannot dis-
charge their responsibilities and
dutics well. What are the root causes,
according to the ruling Party? They
are blaming the Opposition, they
are blaming the government officers
andd government  employees, and are
taking recourse to repression. Thisis
the three-fold solution they have offer-
ed! They are blaming bureaucracy.
A section may be corrupt. But then.
if you have no policy, if the Govern-
ment do not have policies to serve the
people the government officers and
emplovees cannot do anything. The
covernment's policies are against the
interests of the people. That is why
we say that you must solve the prob-

I of  unemployment. You must
give job or unemployment benefit to
every unemployed person in our

rountry, whether in rural areas or in
urban areas.

Three days ago, in Biltz Mr, K. A.
Abbas had given a sordid tale of three
working girls. They went to a factory
manager in Coimbatore, The Mana-
per =aid, ‘Come tomOrrow’, and their
‘lomorrow’  never came, The day
after, the dead bodies of those three
girls were found in a well, This is the
condition in  our country! ‘That is
why, we say that unemployment bene-
fit or work should be the first priority
of all departments—Home or Planning
or any other department., But you
say, ‘No; because of Opposition, be-
cause Of bureaucracy, because of this
and that, we are not going to do this'.
We say, no. There must. be total ban
on atlacking the people, arresting
them and lathi-charging them. Total
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[Shri Saroj Mukherjee]

han should be there. We know people
come to Government for a morsel of
food, Why do you attack the poor
people, the students and the various
sections of people. Who have some
genuine grievance? They ¢Oome to you
{for certain demonstration.  For what
purpose? They want a living wage.
They want their living conditions to
be improved, But you send your
polive against them. You send your
CRP against these poor people, You
use tear-gag against these people.
They are only demanding legitimate
things to make both ends meet. But
repression is the policy which you
follow against these people. We must
member what Shri Jyoti Bosu said
when there was UF regime, and he
was the Home Mmister in West
Bengal. He sald that the police will
not intervene In  the people’s move-
ments, He said that the police will
never attack the peouple and that thev
will only look after the crimes. cfi-
mina's and communal riots. Still now
many officers and men of government
ana Pulice respect him for this stanc.
Afterwards what happened? Only a
certain section of corrupt officers were
organised by vosted interesfs reac-
tionary and corrupt elements let loose
ki'lings and ali that in order to pull
us down and its leadership was given
from here by Indiraji. This is what
has happened. A section of bureau-
cracy and police from here conspired
to do this. Otherwise everything was
going on all right. But the Home
Minister from here planned and en-
ccuraged antisocials  to inflicted kil-
lincs  on  the people, lathi-charged
then:, I will come to this later on.

Now [ come to national integra-
tion. regional autonomy, linguistic
problems, and all these guestions, You
know the problem in Andhra. You
koow the problem in Assam, These
problems are not being solved at all.
When we read the report ahout your
department we know how complacent
your department is. You say: The
Home Ministry is keeping close touch
on  Assam events. That is nothing
new, The ertswhile Home Minister
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Shrimati Indira Gandhj a few days
ago speaking in a meeting in Patiala
said that she is tougher than her
father. but she did nol ro to Assam.
Why did they not take proper action
with regard to Assam aflairs, consi-
dering that poth the Ministry there
and the Ministry at the Centre belong
to the same party, the ruling congress?
We must remember  what Comrade
Lenin and his able disciple tHe great
Staiin said, regarding the guestion of
language, regional autonomy, back:
ward classesetc. They said: Certa™n
emotions and passions associated with
lungunge, cultural tie-up and psycho-
logical make-up of a group ol people
are so ingrained in human beings that
thousands of vears even cannot change
them They devoted so much of their
time on  national  seif-determination
and the question of languages. These
are sentitive things which should be
dealt with symapthetically, In India
we have got 277 languages, 19 of
them have got scripts. The duty of
the Home Minister is to evoive the
deveopment of all languages for
which the adivasis are crying hoarse
for the last few years. A few days
age the representatives in Lok Sabim
trom Tripura wanted a regional coun-
cil for the tribal people in Tripura.
But what is it that you are doing?
You allow these things 1o drift; you
allow these sensitive issues o grow
instead of finding immediate solutlons
for them. What is it that you have
done  for the scheduled caste and
scheduled tribe people  for  the last
seven vears? The figures are very
revealing.

In 1965, the number of stheduled
raste people who got jobs was 2,01,073.
In 1971, the figure was 2,21,248. That
means their gshare in employment is
increasing just at the rate of about
2,500 a year. And that of scheduled
tribes is only 700 per year In the whole
of India. This is according to your
own report. This shows that the back-
ward classes, the schedule castes and
scheduled tribes are not heing absorbed
In government serviceg at the rate they
should be. Wea also find that the
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number of Muslims employed is gett-
ing less and less. 3o 1s the cage with
employment of linguistic and religious
minorities, They are not given as
murh scope as expecled. This should
have been done at a quick pace, but it
hi#s not been done,

From lasl year's experience, we can
say that you have not helped these
people to develop. On the other hand,
vou have helped them  to  fight each
other. That is the reality. That s
why 1 say that the Demands should he
omposed because the Ministry have not
Aone anything: they have donc nego-
tive things.

leparding communal incidents, Gov-
ernment have shown a complacent
wttitude.  The numbers of incidents
which happened are as follows: 1970°
a211971: 321 and 1972: 240, Is this
a rmiorious picture? There were 240
rommunal incdents last year. Yet vou
suv the situation is improving. It is
-0 improving,

In her reply to the debate )ast year
the Prime Minister said that the weak-
est limbs will be strengthened and Gov
ernment were giving all scope to ther
for development. But we have seel
thut the onposite has been done. We
find  »sne group of people fighting
against another grouv. This is moing
un, In Andhra, one group of people
are fighting against another greup
Both of them hLelong o the same Con-
gress, You cannol do anything fo put
it down, We say this will not do. I
we want to preserve and strengthen
unity in diversity, these problems must
be solved very quickly.

My sugeestion is that there should
be a parliamentary commitiee consist-
inT of all partice constituted to look
inlo all these problems, whether they¥
relate to the Nepali language, to the
problem of rigional anatomy, or olher
regiunal problems or aisputes, They
should look info all these problems.
They should give their suggestions and
recommendations, these should be
Biven within one year and they should
be implemented.
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Regarding the law and order situa-
tion, Shri Pant himself admitted that
the highest incidence of crime is in
Delhi, 740 per lakh of population; next
comes Kanpur, then Bangalore and then
Caleutta.  Right under the very nose
of the authorities here, there have been
incidents of raping of women, nurses
being killed, the Miranda House inci-
uent and other things. But you are not
doing anything. But when an incident
which is one-thousandth of this tnok
place in  the Rabindra Sarovar, you
madie such a bir raw ever It trying to
Cepict as if something very serious was
2oing on and several thousandg of
brassiers.  blouses or sarees were
snatched away by anti-sociai elements—
as if these were to be kept in a K, .
Plant Museum. It was al] propogan-
da in order to bring our U.F. regime
down in West Benzal. Look at what
is happening ip Delhi. You must fecl
ashamed of these things.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS
‘SHRI K. C. PANT): You are trying
fo justify what happened there?—It
srunded like that,

SHR! SAROJ MUKHERJEE: No:
nothing happened there, See the en-
iy report on that,

SHRI JYOTIRMOY BOSU. Who will
take over Dclhi? At that {ime, you

advorated President's rule in West
Bengal?

SHRI SAROJ MUKHERJEE: Now
what! has happened in Andhra? When

‘he situation was coming back to nor-
maley, there was firing by the CRP in
Cudappah. We discusseq it vesterday.
In Kerala, there was a movement by
NGOs and teachers. But they werc

put down. Women were raped. There
was the case 0f Aminibleeding in
nospital in  Changanachery. Comrude

A. K, Gopalan has drawn attention to
these things thal were going on. FEven
an ox-MP, Shri Janardanan in Vaikom
was slapped by police officers. In West
Bengal, in broad daylight an ex-Mayor's
house was looted on 24th March. But
nothing is being done, Even some
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|Shri Saroj Mukherjee]

Congress MLAs have protested against
this. If you go through the proceedings
of the West Bengal Assembly, you will
sce that 2] Congress MLAs themselves
said ‘Do not hide these things; do not
cover up these things. These incidents
are increasing in West Bengal'. If 1
get time, 1 can give you all these
figures to show how the crimes in
West Bengal are increasing. Why are
the crirnes increasing? You should go
deep imto it because the anti-social
elements are gaining the upver hand.
The anti-social elements are being en-
couraged by the ruling class. In this
new Congress regime, the police is frée
to kill and rape, the anti-social ele-
ments are free to do anything.

I.ast yvear, Shrimati Gecta Chatterjee
came here with G.M.S. leaders and met
the Prime Minister. She was then the
Home Minister. Her husband was
killed and she was rabed by some
persons belonging to the ruling party.
({nterruptions). Indiraji told her, care-
ssing a small child of that unfortunatc
iady. “I will do something for you.”
But nothing was done.

A few months ago, a meeting was
broken where Shri Jyotirmoy Bosu and
Shri Jyoti Basu weTe to speak in
Bauripur. But nothing was done, In-
diraji gave the same reply, depending
on the police there. But they did not
take the evidence from the spot.
Shri Jyoti Basu had zot escorts, and
there were dilferent versions. How did
it happen? Iasked the congress MPs,
and they also said. ‘We condemnr: this
artion. The meeting should not have
been broken.” When I went to Kalna,
to have an interview with a person,
swhat happened? (Interruptions) An-
other MP was tereatened to be killed,
We wrote to the Prime Minister and
Indiraji replied that “we are looking
into the matter.,” For three months,

"this looking into the matter” was
going vn. This is how things arc
guing on. (Interruptions)

That is why we say violence and
disturbance are created by the ruling
elugs,  Last year Indirajj tfold us that
“violence is not our creed: it is the
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ereed of the Opposition.” (Interrup-
tions) Please listen, Mr, Minister, But

“if we commit violence somewhere, it
is only an aberration.” We say that
the people never resort to violence.
People organise and launch their move-
ment and make their demand, But
violence is imposed by the ruling class.
There is world history which explains
this. People never take recourse to
violence. You give a total ban that
people would not be attached by the
police. Then, slowly the situation will
improve and all other things will go
on successfully and smoothly.

Haryjjan's residences are being burnt.
There are s many points, and so I am
leaving some time  for the second
speaker from my party. But the last
poing which 1 want to mention is this.
It is with regard to the erosion of
democeracy and subversion  of parlia-
mentary demoeracy. What happened
in the Jast one year? 1,000 Opposition
party members sympathisers all  left
ane democratic pefsons were arrested
throughou' India. There areso many
kisans and workers who are in the
prisons as under-trials.  In the prison,
they are being murdered. In West
Beapgal recently one orisoner was killed
and [Indirajj wrote to Shri Dinen
Bhattacharyya that it is being jooked
into. There were 301 instances of lathi
charges; 91 instances of firing; 139
instances of political murders; not ordi-
aary murders but political murders. In
West Bengal, 79 political workers hiave
been  killed—left democratic  forces—
wller the 1972 elections. 1 am giving
these figures for the last one year. As
a result of your policy, the police and
the anti-social peoble are gaining the
upper hand and taking recourse to
repression against the peuple who are
moving against the Congress. You go
against the Congress, and you will be
threatened that vou will be killed and
all that,

You should improve the situation mn
Delhialso. I told Mr, K, C, Pant that
duay; your father was the Home Min-
iter; Sardar Patel was the Home Min-
ister aned then the late Lal Bahadur
Shastri was also the Home Minisler:
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during the old Congress regime, the
Opposition parties got respeet from
them.  In the prisong also they were
given special status. But now, Mr. K.
C. Pant is keeping his moustache to
hecome like his father, but you cannot
have that tradition, because the new
Congress wag born and brought up in
the credle of defeclion,—Ayarams and
Guayarams. You have to acquire that
old tradition, and you have to become
a new  man. Otherwise, you ecannot
keep democracy in this country, You
are eroding democracy. You are curb-
ing parliamentary democracy, every-
where, In Orissa and other States.

MR. DEPUTY-SPEAKER: Shn Sat
I'al Kapur.

ot g 1T (TfzarAn) - fedt
T qrEE, AR s " g%t ¥
T AT A AT FIA STA AR FET
@A g7 Aar 5 /st T
TAT AT HroqToToFT 07 F7AT-
7761 fagsr a= faar 7@ 1 w2 A%
P & faga &t amar a1 =4
et 1 wrarsr 727 21 F%ar & afsa
g frew 37 grnd g 7=% & Ao
Tromq S F07 | TAFT CATH, TTAT a7
A &3 arEf are dar 1A § g
HALT G FT AT o |IT oGt o 57T T2t 2 1
WAER F A7 gEE A, 49T F, AT
¥ waw #, gt #5f7 TEA A A
AMEZ gu dF Frawa dan o fomd =T
Tt wzfear  varér w , WE =
T AT, IE @ HE T Af6T o
TES A A amEi A waewT q@§
A 1 ag femre wear & domro
W frsr o ot wid az @ &7 0w
feare @7 wemr 2 Afpr o
AT fredard g & fao da
oM A, maw oAz oww g
TR A Ay @y @ fr g A o
TR & iRl famrey s e o7 Al
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¥ 039 o6 F19 S ¢, AT #47
UEAT ¥ - IAET WEA F1 wEd
2199 gal w7 frdmfae
HHE¥E, AT ¥ am a%
{0 FAm 9T, fRE F AW v,
Tamm Al qr g fEgz wvar
T7A & | 9T qAg W AAA FeIA
Para@T Z uF g ¥ a7 AT 2
fr agr  w3ag g1 T, T ovg & AT
ardt 2 fr 7@ weas g v Afew 9w
TEAEr ® FTAN F1 foeRary  fEe
7 # ? Tgr 97 &7 S g fE T
A FATETT FTTAAT 2 AfFA T AR
TIAT FAA 2 A fes aw #r R
IITEN I TEAT ATET |
AfFT AT TTET AT W AT FEE
2 Tamw wzET EY fReaETY WOE
FTT WAT 2, WOTEY RIS 9 §Er
2, azoEfa At fx wiyg & waver g2
A WET 2, WHN F A A%
qd wmEr #1030 o F o aw
WA A= TEA 7E fF 9T & g
41, 3 &Y @ ¥ A, gFANED F# 1
T FEAr Afe w ATHY F
qifadr #1027 Avaw FroAr aqrferr
Tz A HE T ATHN & | AT TF ATH
gaaq @t 7-TreH 71 Fa7 £ fr 3§
R agT O AFT IAAATE AT TATH
7 za% faars afew 9amd 0% av
23 2 fr 3f Fragmar @A gEQ
TR TIAE TEWTATH BT ACAAT FL |
T ATE (T AT R N %23 & fw
AT T EIAT, WgAfr2t 1 a7
Tt 717 {57 ag «t 27 & fr 3 &1
TFAT I 1 9 772 A Todte ¥ qfrm
wAfFE W7 FAGT AT T3TT FA
Ao A d ) faad o fedaraar
FAAA T H  AAAT ATEAT § IANT
g ® A TE 4r ? faaAr 4
TFIU AT & fqEy ars IAa
qrE 797 7T & F wErEE S0 W

wE?
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[T 7Y W7

freierr frr g d gz qefa ax-
aifedrs & gwaEl 1 AT AT F9
g A7 {70 AT IAR AT WY
ar WY F7F & ) A7 FH F 7Y wrar v
ug fFa  fRAT-E! FT I F7AT 02T
27 a7 wgmfw v ew How 3
o fRnsard oz 3wz o
gy 39% faars ar 2

M AR T AW IWT & Tz afF-
fegmr wifewr swd 37 Frew =1 fear
Gzr  FvAr wreAT & fwam s qwA
9T § 1§ 39 A% # w04 gz
HEATIATH &1 &5 (Ha1 I07, TH F7
oew fFar F1q, I8 ZZF7 §3 9
N FT IAAAIH F AH 97, AT
F AW T, TAF F AM 7T AT F4r
TZUF G0 FT AT, TAR IACIT AT |
AT FHI FAqq qiFf F oard F O A
AT qETF WTER IARN AT TRAL
qifeat 7@t e @7 #1 9937 i
arfer | AT 25 A F 37 AIAT
LRI CIC SR IO E L DEE
AALT  TFAT 3 AT T A TG TIHI
w7 gfezey wrdt AT R9ALA TZAT IA0AT
3T wEAT Az AT am & fE gfe
T FTATHTT FT FHATLFAF A7
qezT F1 WY FRATT F1AT [T 1 3AT
T F AT T 27 2 fF gy ogoHTe
Ao Z1aTTT AATAT A1, AT K 2=
¥ ZATT AHATH T AT ) 55 AT
60 fzzq ® a7 qiw ¥4 # ArfE
for g7 w0z, g7 fefezaz . z7gamm
g7 #Yn, g7 fosl g7 g7 7= feera 21
G AV 47 A FAATZIN TAT AT
ag e arfr ¥ g anar s
FAAT, FTTAFTTRE AATAT TZ R

1ATATE a7 & R g gy
FTBIIFT T A% 7 Ay fan qar
1w & A7 oA oA @ g,
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AT AT F7 F1 7T & {14472
qzmE 17 A4 F7 9% 3 | AW ATAA
2 frmgnd o FOA IM AT AT F
a1z 7 97 jEAE A Ffww Agard
¥ 737 ®1 AR A o 77 wrd 37 7
FTAT ABT R | AT AIHR BT IF
qTA7 FT GATAT ISAT B AT AT H3F
& f @1 soofeaqt #1359 w7 #fzn
& qryR g Az g fr & 39 30w
Furmg A e Fr { owvewa 3
a2z fem ar b gar Al Pred
fzat ATt # e v errorfeat &
AT 0 F AT WD | ZWIT q3-AT
OFAT AT T J27AF E, IIFT A
It 2 3337 ewMAAT ¥ A,
TR g T 77 FTAEA 4% fF
st &1 ag W FI3AA gL AT
¥ HGATL F UF KA H TF AT,
17 41 A1 fr zras 1 A 7, afzgren
T 93T 8 7Y7 g1 K A H gvETT
FIT HET § RIA F AT FAT &
wra freq o= 21 am | (swwe)
OIS F g 7 & 9 ¥4 FHEA A
fre w1 ZHIT T3T WERT 55 H17 60
w0 #FzA  faFAT § AfE smarft
¥ aeT 317 qg farAr ®§ 120 %o
#q1 fawdl 2 7 qm a7 AT A F47
FAl TF AT T qEfART WE 7

MR. DEPUTY SPEAKER: I am
told that each Congress Member
should he given ten minutes because
they have a long list from their party.

Wt qAAIE wqT T FW [T
#F HET &1 A/ FL Al TAET A
ZaAt sTofadi % a9, 99 g9 %
qTEfoT #Y AW T A A Fg Al
FFET FT FAIET IAF AIG AT A
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FAAT F1 AZT 7 FAT AT AT FTE
1 a1 9 IAF FHIEA IT A6 F

g gET ¥

ar & md wfw wF Far |zAr
g 5 a8 3% &, gumt w=% # T
foer g% Afe 379 Qo wraa
A% A% AN IIAT AT ARAT AT AT
fe zairddar #1 fafza zg7 & fear
W | WA FT A gIrhfzw faerg
A IR 2, A1 AIRIT ®TAT
aizAl 2, {9 w1 g9 s
argd & IAF faiz zga 7@ 2
AT A% 37 ¥ 41T w4
FA FI q®H 2 1| IAF frErd A
# A¥T 7 1 zAT fAm 7 Sz
f& ofes afgg w4twa % manfgaas
feezq & 54 faqr 13 1 |5 7o 07
A AT AT F IAE FT AZAT AT
7z 941 gAT Sifgr f& 34% T4
= feem ¥ g fo afA"s awex
#1 frm awg # wifagrs w=oar 2
afeqs ¥z ufafagwa #ar ZaAr
rfzn @Yy IFFr gz 4t 94T A
wifgn f& &= o6 AmEw w120
oo qfed® AFET A FWHT HIEEAA
gyt ¥ T faew # =03
gt ofewrs afag sfama & g=@@
® TZegE Fvq A I8@ g AT
T gW Fgd & f& wEAE A 2
A gfqaq ofeqs afes #wfamd &
naarfana § gz q93 g arfgr 5
% # 3IArAar & afd, wezr Wi
saEl & wfeq fea Azg Aaraan
B U

TH F Arg-Arq AA Al AT
UHo, AEoUFoNHo HIX ATToGIoTH
Hoam A & 97 39 #1347 2 al
3z AT wiar 2 fs azad wawr #
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ECC I (S 1O A e i A
afrafadia @ 727 ar7 A, Tfers
ﬁ!:\ﬂ'l e W% G103 5} ';ITfoﬂ:o
mqo ¥ Ay & faq #1 577 amgs
HqiT FIFAS FT OFIE T AR g
fa7 & wgar “ga g fF w9 25
q7HZ QA BTA ATYE W @Y A,
A FZIAT A B, I & fay foad
FAfFT 1 AT FAFARFHIT THO
fge, 374 7 w+w 7 AfFr, Wag
& q7azx o AT fF 33T T F4
aft Ax, Afsx ww dyez fead
F=T Afxr, 7 zfeaat & far 2,
fF =7 32T ¥ F9 ¥ FW 25
9THZ AN WEoTolHo, HTEeMHoe
THo W AEZcTomme T AT Jm@d |
34 AU FT G 94T g fe ATH
SIEAAST FAT F, FIIA F FH FI0q
F7AT F. AT WEATSAT F HF N
F7AT 2. A9 HIST # AT FAT B,
qiT ITAT FIEAFT KT HA qlod
FTAT 2 | AT TZ AT JITHAAR
qqT FEATAITET, AT FATH AT e
AT F 93 g7 A T Wiy &Y
TITT F1 AT AG FL OFRA |
TA A IE(T AT F I H AN @A
i & F 3T R OATE AT | A
T weF & nfufagmm #1 sgn

-

oS8 7M1 § AT AR |

At gagw 9@ (wwdmn):
sara fs<t #NF3 "@Em, gm fafas)
zard I F1 aga wze feaddz 2,
Atz @ & &g gArdt asafd,
At gAT AEATTE & far ag
Tgd & sarar wEfaga w@ar & @t
FE 747 T T | TH TIT FT TFAA
fgars =17 fd ga sv & war 3
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SHRI K, GOPAL (Karur): Mr.
Deputy-Speaker Sir, T rise to support
the Demands for Grants in respect of
the Ministry of Home Affairs. 1 havVe
gone through their Report very care-
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tully and I am very glad to see the
comprehensive manner in which it has
been prepared. It has got all the
details of administrative interest But
1 am disappointed—] am gorry to say
this —that it does not contain all facts
and realities. 1 say this because there
has been a mention about the language
riots in Agsam where the problem has
been petween two sections of people.

14.24 hrs.

[Surr K. N. Trwary in the Chair]

Mention has been made about stu-
dent unrest all over the country. But,
I am sorry to say, nothing has been
sard about certain happenings in the
south. It may be contended that the
law and order problem is strictly a
State problem. I agree. But what
happens when there is no security,
when the State administration does
nol provide protection to people? I
say this because, not long ago, there
was an agitation by farmers in which
more than 20,000 people were thrown
behind the bars. When I raise the
question of law and order, I do realise
that it is a State problem. But in my
Stute a reign of terror has been let
loose. . .

What is happening is with DMK
Party in power [ should say ail the
police stations in the State....

SHRI G.. VISWANATHAN (Wandi-
wash): I have a point of order.

MR. CHATRMAN. There is a point
of order.

SHRI G, VISWANATHAN: You
know very wwell that the law and order
is a State subject and unless a State
is under the President’s rule, the law
and order cannot be discussed on the
floor of the House. If he wants tO
discuss, they have got representatives
in the Madras Assembly.

**Expunged as ordered by the Chair.
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MR. CHAIRMAN: There is no point
of order. When we are actually dis-
cussing the Budget, there is no point
of order.

SHRI K. GOPAL: Through you, I
would request them to kindly listen
to me as to what is happening in the
State. Corruption has become the order
of the day. When we are trying to
nationalise many things, the only thing
that has been nationalised by mY
friends belonging to DMK Party is
corruption. The people there are feel-
ing insecure and they cannot wait for
long,

SHRI G. VISWANATHAN : This is**
If there is anything, the Central Gov-
ernment is totally corrupt. To conceal
their own corruption they blame sOome=
body else,

SHRI K. GOPAL: I demand that a
Commission of Enquiry be instituted
into the DMK Party who aTe cheating
the people. If it is not there, I amr
afraid_ there is going to be a mass up-
surge, there is guing to be a revolt.
(Interruptions).

SHRI C. T. DHANDAPANI (Dhara-
puram): He is talking about the Mini-
stry in Tamil Nadu. They are not
present in this House. If you throw
a challenge to the Members of the
DMEK. we are prepared lo accept it
Let us choose 10 members from the
Congress Party, you can choose 10
members from DMK sides let a Com-
mitiee be constituted and let it en-
quire into the allegations placed by
both sides.

MR. CHAIRMAN: When we are dis-
cussing the budget, all types of things
he has a right to speak. The DMK
Members should make a note of all
the points and when DMK Members
speak they can refute or do whatever
they can.
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[Mr Chairman}

There is one word used by Mr.
G. Viswanathan. That will not go
on record.

SHRI K. GOPAL: 1 want to make
a paint that a Commission of Enquiry
should be instituted to go into the
affairs of all the Members of the Rul-
ing Party. I am not accusing any
individual. I made a general remark
and unless a Commission of Enquiry
is instituted, the people will not feel
gecure, | am afraid there is going
to be a revolt for which the people of
Tamil Nadu will hold the Central
Government responsible. A leading
Member of the DMK Party has gone
on record saying that the District
Secretaries of the Party are just like
District Collectors.

1 am saying this to show that a
reign of terror has been let loose.
Unless someone intervenes, the people
of that part of the Indian Union will
not feel secure.

I come to black market. If a8 man
commits murder.... (Mterruptions)

MR. CHATRMAN: Do not
crdss talks, Mr. Gopal.

have

SHRI K. GOPAL: If a man commits
direct murder, he is charged with
murder., When somebody commits in-
direct murder i.e. when he indulgesin
blackmarket, when there is counter-
feiting, he kills the economy of the
country. When there is hoarding, in-
directly people are killed; when there
is adulteration, people are indirectly
killed, Unless capital punishment is
given to all those people, I do not think
we can have a clean society.

Let us come to the question of Nax-
alites. In our country, we have pro-
duced many political parties. We
have not lagged behind in this respect.
The word ‘Naxalities' has come to stay.
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A few years back a few young men
rose against certain landlords. They
were branded as Naxalites. Now the
word has come to stay. It is being
recognised as one of the forces In
India. 12,000 people are lodged jails,
out of whom 11,000 are in West Ben-
gal alone. But how are they treated
in jails? They are kept in solitary
confinement. This should not have
been done. We do not have any
category as ‘political prisoners’. But
these people should be treated with
some respect. After all, they are
voung men who want a new social
order. I hope there will not be any
quarrel in this respect. I would re-
quest that all these Naxalites should
be treated in the way they should be
treated.

Coming to the question of the
bureaucracy, it has become the
fashion of the day to blame every-
thing on the bureaucracy. I hold no
brief for the bureaucracy, We wanta
change in the set-up of the bureauc-
racy. Whether it is a capitalist coun-
try or a socialist country, for admini-
stration a bureaucracy is necessary. It
has get an important to play in that.
What I want is that the system of
training that is given to them in the
Lal Bahadur Shasiri Academy in Mus-
sorrie should be completely changed.
Now a deliberate. calculated training
is given to drive a wedge between the
politicians and the trainees. After all
the members of the bureaucracy are
our own brothers and sisters. They
have not been imported from other
countries. But unless we change the
system, we cannot bring about a
change in the thinking and attitude
of the officers who have sacrificed
even some fabulous jobs in the private
sector and come to serve Government
and the country.

There is a difference between the
IPS and IAS officers. The IPS has
undergone a lot of troubles. This
has not been recognised. I am not
against the IAS officers. But I re-
quest that the service conditions of
all these police officers should also be
improved.
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Then there is a dangerous tendency
sought to be spread by the theory of
‘sons of the soif. When General
Amin threw Asians out of his coun-
try, we were upset, rightly so. So also
when Indians are required to leave
Sri Lanka, we feel worried. But here
in our country, a dangerous theory of
“sons of the soil’ i3 growing in certain
States. This should be stopped forth-
with. T only request the Home Minis-
ter to issue the necessary directives.

Then 1 come to the condition of
Harijans in the country. Since inde-
pendence., even though we have
achieved a lot for the welfare of
Harijans, there is one point which re-
quires attention. When grants are
given to the States or when money is
spent by the Centre for housing colo-
nies for Harijans, we should see to it
that the Harijan colonies are not built
outside villages or towns. If we did
so, we would be again segregating
tham. Then again there would be
colonies of Harijans developing ex-
clusively. This should not be encour-
aged.

Before 1 conclude, a word about the
colour bar, on a note of humour. If
you see the matrimonial columns of
newspapers, you see ‘beautiful fair
complexioned girl wanted’. 1 say it
only as a matter of academic interest.
When I was discussing about colour
bar with an American, he said My
dear young man, look at the matri-
monial columns of your newspapers;
they say' beautiful, fair-complexioned
girl wanted’, ‘beautiful girl wanted’
and so on. I would only request the
Home Minister to see to it that such
advertisements do not appear af all.

SHRI K. MANOHARAN (Madras
North): Mr, Chairman, Sir, 1 have
read the report produced by the
Ministry of Home Affairs. The intro-
-duction in the report says—I quote:

“The internal security D_f the
Union, upholding and advancing the
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rule of law, assistance to States in
the maintenance of public order,
administration of Union territories
and Centre-State relations is broad-
ly the area of responsibility of the
Ministry of Home Affairs.”

The responsibilities of the Ministry
of Home Affairs have been explained
fully here.

The Home Ministry is being govern-
ed by certain fundamental rules and
supplementary rules. I want to draw
the attention of the Home Minister,
Mr. Mirdha—unfortunately, Mr. Dik-
shit is not here and Mr. K. C. Pant is
also not here, but I do not mind their
absence because Mr, Mirdha is enough
—to one thing, and I want {o know
whether he is aware of the existence
of the fundamental rules and supple-
mentary rules which have been fram-
ed in the year 1922 by the Britishers.
The moment the Britishers left, they
left all these documents to us, and
we faithfully, without any sense of
shame, followed these rules which,
according to me, are outmoded, out-
dated, outrageous atrocious.

For the benefit of the House, I
want to draw the attention of the
Minister to certain portions in the
fundamental rules to show how they
are outmoded. I quote from page 113
of the fundamental rules:

“The Government of India have
empowered the Director-General of
Posts and Telegraphs to sanction
house-rent allowances to post-mas-
ters who are not provided with free
quarters in charge of town offices in
certain special localities at rates not
exceeding those specified below. The
grant of these allowances is subject
to the condition that the official
concerned lives within a reasonable
distance of the post-office of which

he is in-charge.”

Now comes the glaring contradiction
and the outmoded thing. How this
Government has lost its imagination
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in continuing this fundamental rule
and regulation, I do not know. It
says:

“Town offices subordinate to the
Calcutta General Post Office and
Alipur and Howrah Head Office...”

The scale of payv is written. Then, it
is the Bombay General Post Office.
The third one is. for the information
of Mr. Mirdha, “Rangoon Head Office.”
This is the fundamental rule that we
are having!

I want to draw the attention of
Mr. Mirdha to another instance.
Tha: is at page 166. Here is another
contradiction, I cannot understand
how the Pakistan Government tole-
rate: or the Burmz Government tole-
rates it. Qurs is a secular State and
thiz book was printed in 1963. It says
here: ““The Bishops of Lahore, Ran-
goon, Lucknow, Nagpur borne on the
cudro of the Indian Ecclesiastical
esteblishment are nct  subject to any
rule requiring their retirement at a
particular age.. .. Is Lahore within
India or not” I think Mr. Mirdha
should shed some light on it.

Now let me come to the supplemen-
tary rules, here is a list of hill sta-
tions. (An Hon. Member: is Quetta
among them?) No, it is Baluchistan.
Let me come to the supplementary
ruies; it says here that a clergyman
appointed under the order of the Gov-
ernment to perform duties of a chapel
under regular establishment is entitl-
ed to pay of Rs. 125. And throughout
this document you will find: Governor-
General, Secretary of Stale and so
on while we are functioning under
our President. There is reference to
Asiatic and non-Asiatic domicile on
page 191. If in order to obtain anti-
rahi treatment a non-Asiatic fellow
who had been bitten by a dog had
to leave the station, certain things are
said here; if a Government servant of
non-Asiatic domicile claims to be
treated by a European officer of the
Indian Medical Service....It goes on
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like this. Are all these relevant now
or are they in consonance with the
present aspirations or requirements of
the country? If they are outmoded
and out-dated what prevented them
from withdrawing the whole thing,
lock, stock and barrel and appoint a
high power commission to frame new
rules? Because of these rules, no-
thing moves in your Ministry; in fact
in any Ministry. It is a document pro-
duced with imperialistic designs, but
simply copied by democratic social-
ism and it be speaks not well of the
Government. Something is  here
which cannot be digested by any cili-
zen in this country and I suggest that
these rules must be scrapped imme-
diately.

My friend Mr. Gopal has rightly
pointed out about the enquiry com-
mission to be set up to cnquire into
the corruption charges leve!led against
the Tamil Nadu Ministry. There s
one painful and tragic thing. When-
ever the name of the Haryana Minister
is mentioned, immediately people get
up; people in fact jump. And the
name of a voung boy who is dynamic
and energetic entered the new field
baby car. (Interruptions). Before the
durability assured, mobility promised.
I do not like to become a fool to call
the car as a tin box.

The boy enters into that venture and
his name is immediately mentioned.
The moment his name is mentioned—
the name of the Maruti Limited is
mentioned—my hon. friends over here
jump at them. So, my humble sub-
mission to the Home Minister is that
in order to save this boy—how long
is this boy expected to carry this
stigma that he is being favoured by
the Prime Minister or the Home
Ministry or the Finance Ministry, how
long can this boy carry on this lamen-
table life?

He should be given anp opportunity
to prove his mettle so that no one can
say that he is guilty of nepotism or

favouritism.
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My humble submission is this. An
Enquiry Commission must be set up
against Shri Bansi Lal to see whether
there is any prima facie case against
him or not. This must be looked into.
When I say that an Enquiry Com-
mission should be set up against Shri
Bansi Lal to find out whether there is
a prima facie case, the other problem
too arises. Who is to decide the case?
So far as I am concerned, I want to
draw the attention of this Government
to the fact that the present procedure
adopted by them is totally irrelevant
and totally unacceptable. Certain
Ministers are asked to go through the
memoranda of corruption charges;
these Ministers are expected to see
whether there is any prima facie case
at all. In order to help you, I am
telling you that there are so many
Ministries functioning in this coun-
try—Congress Ministries as well as
Opposition Ministries. In order to es-
cape the attack on the Government
that they are discriminating.

I request the Home Minister to con-
sider and ponder over this matter and
see whether he can entrust this work
to a Supreme Court judge—retired
or otherwise—so that he will be able
to find out whether there is any prima
facie case made out against them. If
he says that there is a prima facie
case, then on the basis of that an In-
quiry Commission under the Commis-
sions of Inquiry Act, 1952 can be set
up or a panel probe can be ordered
against the Ministries or Ministers
concerned. If he appreciates this
sentiment, I request the Home Minis-
ter to set up an Inquiry Commission
headed by a Judge to go through the
memoranda submitted by the ADMK
as well as the C.P.I. members against
the Tamil Nadu Government and to
find out if there is any prima facie
case made out against them. This has
to be decided on the lines suggested
by me. If there is no prima facie case
made out then you can very well
merrily drop it. I have no objection to
it. But, the doubts existing in th'e
minds of the people that the Tamil
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Nadu Government js discredited, im-
moral and corrupt—I am very sorry

to say so—must be cleared.

SHRI G. VISWANATHAN: It is
irue that there were some discredited
and immoral persons but now they
have all left us.

SHRI K. MANOHARAN: They are
taking shelter under the police and
other people. I know all this. And
my sympathy is with these people. For
vour information I can say that the
entire Ministry is hated by the people.
I can challenge them—this is a chal-
lenge—Ilet any Minister come and T
am prepared to face it. Can any
Minister face the people without the
police bandobast. without the police
bandobast I am prepared 10 go any-
where in Tamil Nadu.

SHRI G. VISWANATHAN: You are

tied to the apron strings of Shrimati
Indira Gandhi.

SHRI K. MANOHARAN: In 1971, I
know what they did with Indira Gan-
dhi Government. It must be given to
a Supreme Court Judge. Let him de-
cide whether there is a prima facie
case or not. If there is a prima facie
ecase, an inquiry commission must be
immediately appointed. Otherwise,
the people of Tamil Nadu are already
developing a sort of suspicious feeling
that the Central Government is shield-
ing the corrupt Government of Tamil
Nadu. That stigma must be removed.
1 invite some Members of Parliament
to go to Tamil Nadu and take stock
of the situation. The Chief Minister
cannot go anywhere. Everywhere he
is being greeted with black flags. That
is the position and the papers are re-
porting it very clearly.

Mr. Karunanidhi, the Chief Minister
of Tamil Nadu. has taken a positive
stand that the Central Government has
no competence to probe into the cor-
ruption charges against the Tamil
Nadu Ministry. While Mr. Mirdha.
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came to the south—I think it was at
Trivandrum, if my memory is right—
he was asked whether the Central
Government hag this competence and
bhe said, yes. Still, Mr. Karunanidhi
has taken a definite stand that the
Central Government has ng compet-
ence at all. Though 1 respect Mr.
Mirdha the feeling of the people
about him and Mr. Pant—after all
they are small fries. I want a cate-
gorical statement from Mr. Dikshit
whether the Central Government has
the competence or not. 1 hope the
entire House would agree with me that
the Central Government has got the
competence not only under the Con-
stitution but also under the Com-~
mission of Inquiry Act. The wvery
fact that there is a demand that a
Commission of Inquiry should be set
up against Mr. Bansi Lal is positive
proof that the Central Government
has the competence. Even then, 1
want a categorical statement from the
Home Minister op this point.

Finally, I want to say a word about
the crimes, loot. atrocities. molestation.
rape, prostitution and what not which
is going on merrily in the capital city
of Delhi. We read about it in the
papers and Parliament also has al-
ready discussed it many times. [Even
MPs are not spared. So many MPs
have lost their articles. My informa-
tion is—I am not casting aspersions
on, anybody—in connivance with the
police, certaln trained fellows are en-
tering into the houses while the MPs
are away and stealing thelr articles.
Several times the attention of the
Hem. Ministry has been drawp to it.
but to no avall Articles once lost
are finally lost and they do not take
any step at all. The Home Ministry
is the pivot on which the entire
administration revolves. So, you have
got the fundamental 1esponsibility of
protecting the lives of the people of
this country. The lives of students,
especially lady students, are in dan-
ger and they are not getting enough
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protection. Of course, Goveriment
spokesmeén go on repeating that all
arrangementg are being riade ang the
police stations have been given
instructions. Yet, kidnapping is going
on. So, 1 would request my friend,
Shri Mirdha, to look into the matter
and see that something is done imme-
diately. This is the capital city where
the foreign embassies are located.
What will the foreign diplomats think
of the image of the country, if things
of thig tvpe sontinue?

Lastly. for the information of my
friend, Shri Mirdha, let e quote what
Shrimati Indira Gandhi said in 1972
while speaking at the Indian Institute
of Public Administration.

She said:

“It is very easy to amend the Con-
stitution of the country but it is
very dificult to amend the funda-
mental rules of the Government.”

This is a sense of !rustration. She
must be dynamic and she must see
that these out-modeq rules are with-
drawn. New rules must be framed
governing the administration of the
country. Otherwise, nothing will
move and you cannot uchieve the so-
cialistic pattern of society or usher in
democratic socialism.

Finally, I will again repeat that if
the Home Minister does not want his
image to be tarred, then he should
immediately appoint a Commission of
Inquiry to go into the charges against
both Shri Bansi Lal and Shri Karu-
nanidhi. A judge alone con decide
whether there is a prima facie casec
and who lIg taller, whether Karunani-
dhi or Bansi Lal. T was told by some-
body the other day that 1,000 Bansi
Lal is equal to one Karunanidhi; he
has reached that height. So. 1
would request Shri Mirdha to expedite
the inquiry to remove the misunder-
standing existing in the minds of the
people. I hope he will do it.
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SHRI JYOTIRMOY BOSU (Dfa-
mond Harbour): 1 beg to move:

“That the Demand under the Head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100"

[Failure to honour the urge and
aspirations of the Nepali-speaking
population of Darjeeling District
by refusing to recognise “Nepali”
as one of the official languages of
the Indian Union (5)].

“That the Demand under the Head
‘Ministry of Home Affairs' be reduc-
ed by Rs. 100"

[ Failure to grasp the basic causes
of countrywide student and teacher
unrest and treating it as a simple
problem of luw and order (8)].
“That the Demand under the Head

‘Ministry of Home Affairs’ be reduc-
ed by Rs 100."

| Failure to take necessary steps
to solve the language problem in

Assam on the basis of accepted

scientific principles (7)].

“That the Demand under the Head
‘Cabinet’ be reduced by Rs.
25.00,000."

[Need to reduce expenditure on

(it the Council of Ministers (Rs.

15 lukhs); and (ii) the Prime Min-

ister's Secretariat (10 lakhs) (14)].

“That the Demand under the Head
‘Cabinet’ be reduced by Rs. 100"

|Refusal of the Central Govern-
ment to intervene in the affairs of
West Bengal where the ruling party,
aided by the State machinery has
let loose a reign of terror and thou-
sands of C.PI (M) workers have
been physically prevented from go-
ing back to the areas where their
residences are located (15)].
“That the Demand under the head
‘Cabinet’ be reduced by Rs. 100.”
[Vietimisation of employees
under the Cabinet Secretariat and
the Research and Analysis Wing
(RAW) under the Prime Minister's
Secretariat (16)].
“Phat the Demand under the head
‘Cabinet” be reduced by Rs. 100.”
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[The following issue, viz. Gov-
ernment’'s mounting attack on the
rights of the Members of Parlia-
ment. It is evident from the cur-
tailment of number of sittings of
the Lok Sabha and also of the Con-
sultative Committees attached to-
various Ministries (17)].

“That the Demand under the head
‘Department of Personnel and Admin-
istrative Reforms' be reduced by Ras.
100.”

[Refusal of the Government to
appoint a Commission under the
Commissions of Inquiry Act, to in-
vestigate into the charges of cor-
ruption against the Chief Minister
of Haryana, Shri Bansi Lal (18)].

“That the Demand under the head
‘Department of Personnel and Admin-
istrative Reforms’ be reduced by Rs.
100.

[Failure to expedite the C.B.I. in-
quiry into the recent rag scan-
dal (19)].

“That the Demand under the head
Department of Personnel and Admin-
istrative Reforms be reduced by Rs.
lw.h

[Need to take drastic measures
to check corruption at all levels
(20)].

“That the Demand under the head
‘Department of Personnel and Admin-
istrative Reiorms’ be reduced by Rs.
100.

[Urgent need for appointment of
a commission of inquiry with a
Judge of the Supreme Court or
High Court as theg Chairman, to
inquire into the circumstances.
under which a particular indivi-
dual, viz. Prime Minister's son was
granted Letter of Intent to set up:
a small car manufacturing plant in
the Private Sector (21)].

“That the Demand under the head
‘Department of Personnel and Admin-
istrative Reforms' be reduced by Rsa.
100.”
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[Urgent need for appointment of
a commission under the Commis-
sion of Inquiry Act. to inquire into
the affairs of Maruti and Co. Ltd,
Harvana, a small car manufacturing
firm in the Private Sector (22)].

“That the Demand under the head
‘Police’ be reduced by Rs.
34.30,21,000.”

[Undesirability of maintaining
the Centra]l Reserve Police at a
cost of Rs. 34,30.21.000, as law and
order is a State subject (26)].

That the Demand under the head
‘other Expenditure of the Ministry of
Home Affairs’ be reduced by Ra.
8,94,88,000.

[Unnecessary expenditure on In-
telligence Bureau of which no de-
tails are available in the budpget
papers and which is mainly against
the cpposition parties and  demo-
cratic movements (30)].

“That the Demand under the head
‘other Expenditure of the Winistry o!f
Home Affairs’ be reduced by Rs. 100.”

[Failure tn adopt wnositive mea-
sures to ensure security to the mi-
nority communities (31)].

“That the Demand under the head
other Expenditure of the Ministry of
Home Affairs be reduced by Rs
100."

'Failure to protect the Scheduled
Castes and Scheduled Tribeg from
oppression, repression and exploita-
tion by ves'ed interests (32)].

“That the Demand under the head
‘Cabinet’ be reduced by Rs. 100.”

[Suppression of civil liberty and
democratic rights of the toiling
masses by the ruling party led by
the Prime Minister which is head-
ing for a one party dictatorship of
sernifasgcistic nature (33)1.

“That the Demand under the head
‘Cabinel’ be reduced by Rs. 100.”
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[Use of State machinery by the
ruling party to further individual
and party interests (34)],

“That the Demand under the head
‘Cabinet’ be reduced by Rs. 100

[The following issue, viz. The
Centra] Government has launched
an all-out attack on the rights of
the Members of Parliament, which
is evident from the curtailment of
the number of sittings of the Lok
Sabha, Rajya Sabha and Consulta-
tive Committees attached to various
Ministries (35)].

“That the Demand under the head
Department of Personnel and Admin-
istrative Reforms be reduced by
Rs. 100.”

[Activities of the Directorute of

Revenue Intelligence (36)].

“That the Demand under the Head
‘Police” be reduced by Rs. 1007

[Use of CRP., BSF and C18 F.
for suppression of democratic move-
ments of the workers. peasants,
white-rollared emplovees, teachers
and students (37)].

“That the Demand under the Head
‘Police’ be reduced by Rs. 100.”

[Centre's totn) failure to arrest
the deterioration in the law and
erder situation in the ecountry, re-
flected in the alarming rise in the
incidence of erimes including mur-
ders and melestation of  women
(am].

“That the Demand under the head
‘Police’ be reduced by Rs. 100"

[Complete  break-down of law
and order in the Capital (Delhi)
and Government’s total failure to
ensure security to the women in
Delhi (39)].

“That the Demand under the head
‘Police’ be reduced hy Rs. 100.”

[Reason for increase in expendi-
‘ure on Central Police from Rs. 3
crores in 1950-51 to about Rs. 125
crores in 1973-74 when law and or-
der is a State subject (40)].
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“That the Demand under the head
‘Police’ be reduced by Rs. 100.”
|C.R.P, atrocities ip the States of
Andhrua Pradesh, Orissa, West Ben-
gal and other States (41)].

“That the Demand under the head
Other Expenditure of the Ministry
of Home Affairs be reduced by Rs.
100"

[Use of Intelligence Bureau and
other intelligence agencies of the
Centre ip a planned manner, for
shadowing the leaders and cadres of
Congress—opposed political parties
for thpping the telephones, watch-
ing the houses and intercepting the
correspondences of the leaders and
members of Congress-opposed poli-
fical parties (42)].

“Uhat the Demangd under the head
‘Catinet’ be reduced by Rs. 100.”

[Lirge number of body-guards
buing provided for the “security”
of tke Central Ministers, cos:i of
which amounts to many millions of
rupees (B13].

“That the Demand under the head
‘Cabinet’ be reduced by Rs. 100.”

{Use of the Maintenance of Inter-
nal Sccurity Act against Congress-
opposed political parties to further
the interests of the Ruling Party
(82).

SHR! SAROJ MUKHERJEE: I beg
10 move:—

“That the Demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100."

[Failure to formulate and imple-
ment policy regarding  linguistic
minorities and further the cause of
national integration (8)].

“That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100"

[Failutre to promote properly and
progressively the educational and
economic interests of Scheduled
Castes, Scheduled Tribes and Back-
ward classea (9)].

“That the Demand under the head
‘Ministry of Home Affairs' be reduced
by Rs. 100.”

CHAITRA 17, 1805 (SAKA)

Home Affairs 282
|Failure to guarantee uniform
standard for classification, treat-

ment and family allowance for the

persons detained under the Central

Act (MISA) in the jails in various

States oi India (i0)].

“That the Demund under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100."

{Abolition of the provision for
granting politica] status to the per-
sons under trial or detained under
MISA in Indiun prisons, who are
functionaries, members of the poli-
tical parties and of trade union,
Kisan Sabhas and other democratic
muss organisations (11)].

“That the Demand under the head
‘Ministry of Home Affairs' be reduc-
ed by Rs. 100."

|Failure of the Central Ministry
for Home Affairs to protect the de-
mocratic rights and civil liberties
of the people and opposition par-
ties' functionaries in West Bengal,
which are being ferociously attack-
ed by the ruling Government in
West Bengal, in spite of the fact
that these rights are guaranteed by
the Constitution of India (12)].

“That the Demand under the head
‘Cabinet’ be reduced to Re. 1."”

|Fuilure of the Cabinet to dis-
charge its task of quick co-ordina-
tion und speedy transaction of busi-
ness among various Ministries and

Departments (13)].

“That the Demand under the head
‘Department of Personnel and Ad-
ministrative Reforms’ be reduced by
Rs. 100.”

[Failure tg deal with matters re-
luting to Conditions of Service of
Central Government employees,
their grievances and staflf welfare
in genera)l (23)].

“That the Demand under the head
Department of Personnel and Admi-
nistrative Reforms be reduced by
Rs. 100.”

[Failure to investigate into spe-
cial cases (e.g. murder of Hemanta
Kumar Basu etc.) through Central
Bureau of Investigation (24)].
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[Shri Saroj Mukherjee]

‘That the Demand under the head
‘Department of Personnel and Ad-
ministrative Reforms be reduced by
Rs. 1007

| Failure to associale the opposi-
tion pepresentatives of Parliament
in matters of Administrative Re-
forms and reorientate the  entire
administrative machinery by liqui-
dating red tapism (25)] .

*That the Demand under the head
‘Police’ be reduced by Rs. 100.”

Failure of police authorilies to
maintain peace and harmony among
ditferent communities (27)1.

“That the Demand under the head
‘Polive’ e reduced Ly Rs. 100.

|Failure of the police high-ups
to prevent and check rapidly dege-
nerating inAuence spreading among
the vouth anc! =turients all over the
country (28)1.

“That the Demand under the head
‘Pouce’ Lie redured -v Rs. 100."
{Failure oi the top officials to
formulate and implement policies
to prevent crimes like murders,
theft= and rapes and to punish the
real culprits promptly in a deter-
rent manner (29) 7.

SHRI D. K. PANDA (Bhanjanagar):
I hee to move,

“That the Demand under the head
Ministry of Home Affairs be Teduced
by Rs. 100."

|Failure to prevent sale of Adi-
vasi girls by mining contractors in
Orissa (49)).

“That the Demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100."

|Failure to prevent use of police
force against the share, croppers
who are asserfing their rights
apainst eviction by landlerds (50)].
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“That the Demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100"

[Failure to release thousands of
Naxalites in various jails in the
country specially when there has
been a change ip their outlook in
conformity with the Government
outlook (51)].

“That the Demand under the head
‘Ministry of Home Affairs’ be reduced
by Rs. 100.”

[Failure to expedite the trials of
political prisoners who are under
continuous trial periods and long
confinements as under-trial priso-
ners (52)].

“That the Demand under the head
‘Ministry of Home AfYairs' be reduced

by Rs. 100"

[Failure to check corruption at
all levels in general and in contract
work under the public undertak-
ings in particular (53)].

‘That the Demand under the head
‘Cabinet’ be reduced by Rs. 100,

[Failure to bring about necessary
and swift coordination and speedy
transaction of business among vari-
vus Ministries and Departments
(54)].

“That the Demand under the head
‘Department of Personnel and Ad-

ministrative Reforms’ be reduced
by Rs. 100.”
[Immediate need to appoint a

commission under the Commissions
of Inguiry Act to investigate into
the charges of corruption against
the ex-Chief Minister Shri R. N.
Singh De¢g and other Ministers of
coalition Ministry headed by Utkal
Congress and Swatantra Party in
Orissa (53)]

“That the Demand under the head
Department of Personnel and Admi-
nistrative Reforms be reduced by
Rs, 100.”
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[Need to expedite the CBI en-
quiry against Shri Hare Xrishna
Mahatab and charges on the basis
of Sarjoo Prasad Commission (56)].
“That the Demand under the head

Departinent of Personnel and Admi-
;ir:]tg?.tivc Reforms be reduced by Rs.

|Failure to conduct CBI enquiry
into the charges of corruption on
the basis of the findings of Khanna
Commission against Shri Biju Pat-
naik, ex-Chief Minister of Orissa
(5T)1.

That the Demand under the head
Depiortiment of Personnel and Admin-
istrative Reforms be reduced by Rs.
100.

[Immediate need (o aopoint a
Commission of Enquiry on the basis
of the orders passed by the ex-
Chief Minister of Orissa. Smt. Nan-
dini Satpathy, relating to Cendu,
leaf traders for exlension of their
leaf period (58)].

‘That the Demand under the hecad
Department of Personnel and Admin-
istrative Reforms be reduced by
Rs. 100."

[Failure to appoint a Commission
under the Commissions of Inquiry
Act 1o investigate intn the charges
against Shri Biju Patnaik. ex-Chiefl
Minister of Orissa for entering into
a paddy deal with the Links Com-
pany for deliberately giving ad-
vance to the said company which
was latter on found to be nom-
existent (59).]

That the Demand under the head
Department  of Personnel and Ad-
ministrative Reforms be reduced by
Rs. 100.

[Failure to appoint a Commssion
to investigate into charges of ccr-
ruption against the ex-Chief Minis-
ter of Orissa, Shri Biju Patnaik
for having enterel into an agree-
ment with Japan for getting 96
trailer tractors on behalf of the
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Orissa State Commercial Transport
Corporation whereas the said trac-
tors are lying idle and useless
(60).]

That the Demand under the Head
Police' be reduced by Rs. 100.

[Complete breakdown of law and
order gituation in the capital and
no security particularly for women
and girls (61)].

That the Demand under the head
Police be reduced by Rs. 100.

|Need to discharge CRP Force
against suppression of democratic
movements of workers, peasants,
teachers, students and other Gov-
ernment employees for their rights

in the country (62)].

That the Demand under the head
Police be reduced by Rs. 100.

[Immediate need to withdraw the
long pending cases against innocent
landless persons who occupied Gov-
ernmeni employees for their rights
Orissa in general and in Bhanja-
nagar area in particular in view of
the Government policy on fallow
land distribution and land reforms
(63)].

That the Demand under the head
Police be reducerd by Rs. 100.

[Need to implement the recom-
mendations of the commission ap-
pointed for Police Training within
a reasonable period (64)].

That the Demand under the head
Police be reduced by Rs. 100.

[Need for a progressive change
among the top police officers in
their dealings with the weaker sec-
tions of the society (65)].

That the Demand under the head
Police be reduced by Rs. 100.

[Excessive dependence on C.R.P.
and incurring heavy amounts on
their maintaining law and order in
the States (66)].

That the Demand under the head
Police be reduced by Rs. 100.
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[Need to check the activities of
CIA and separatist forces by taking
drastic action (67)].
That the Demand under the hcad
‘Police’ be reduced by Rs. 100,

[Failure to prevent and check
crimes namely murders, rapes, mol-
estation and thefts and to punish
the real culprits in an exemplary
and deterrent manner (68)].

That the Demand under the head
Police be reduced by Rs. 100.

[Failure to formulate and imple-
ment a progressive policy to pre-
vent degenerating influence spread-
ing among the youths (69)].

[Shri D. K. Panda)

That the Demand under the head
‘Ministry of Home Affairs' be reduc-
ed by Rs. 100

[Immediate need to issue orders
for withdrawal of criminal cases
against the landless persons who
wage a struggle for occupation of
fallow land in Orissa (70)].

That the Demand under the Head
Ministry of Home Affairs be reduced
by Rs. 100.

[Need to solve the problems of
backwardness (regional backward-
ness) poverty and unemployment
which is highest in Orissa threaten-
ing the very integrity of Orissa
State (7T1)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to ensure protection to
the landless Harijans and Adivasis
in asserting their legal rights over
their lands forcibly taken away by
land lords (72)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to check law and order
situation with particular reference
to Delhi, the capital of India (73)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.
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[Need to guarantce uniform stand-
ard for classification treatment and
family allowance for the persons
detained under the Maintenance of
Internal Security Act and other
similar Acts who are in jails in
various States in general and Naxa-
lities in particular and to give them
politica] status (74)].

That the Demand under the Hcead
Ministry of Home Affairs be reduced
by Rs. 100.

[Need to promote economic and
educational facilities and employ-
ment among the Scheduled Castes,
Scheduled Tribes, Adivasis and
backward classes and among Adi-
vasi Harijans of Orissa in particu-
lar (75)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to put a check on com-
muna] riots in the country (76)].
That the Demand under the hcad

Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to take immediate and
proper steps against the hoarders
in the country (77)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs, 100.

[Need to formulate and imple-
ment a policy relating to the lin-
guistic minorities to fortify Natio-
nal Integration (78)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Refusal to interfere in the mat-
ter of repression let loose by the
C.R.P. force against the Kisans of
Basantpur depriving them of their
rights of enjoyment over the crops
which they have grown on their
lands (79)].

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to expedite the enquiry
by the Commission into the affairs
of Birla Brotherg (80)].
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SHRI C. H MOHAMFED TOYA
(Manjeri): I beg to move:

That the Demand under the head
Ministry of Home Affairs be reduced
Rs. 100.

[Failure to enquire into the back-
wardness of the muslim community
in India and to deelare them as a
backward community (128)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to include the Morlas
who took part in the Khilafat free-
dom fight in Kerala in the list of
freedom fighters for the purpose of
pension (129)].

That the Demand under the head
Ministry of Home AfTairs be reduced
by Rs, 100.

[Failure to give the status it de-
serves to Urdu in the northern
Indian States (130)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to formulate and imple-
ment policy regarding  minoritics
(131)1].

That the Demand under the head
‘Cabinet’ b¢ reduced by Rs. 100.

[Prohibitive rate charged by
Central Government for the servi-
ces by C.R.P. rendered in the State
(146)].

That the Demand under the head
Cabinet be reduced by Rs. 100.

[Failure to enquire into the ques-
tion of inadequate representation of
Muslims in State services (14T)].
SHRI DINEN BHATTACHARYYA

(Serampore): I beg to move:

That the Demand under the head
Ministry of Home AfTairs be reduced
by Rs. 100.

[Need for the protection of the
right of the Bengali speaking pco-
ple in Assam for education upto
University through the medium of
Bengali language (132)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.
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[Failure 1o puarantee the security
of life and property to the linguis-
tic minorities in different States
(133)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Need to promote cducation of
the Scheduled Castes and Schedul-
ed Tribes students by setting up
hostels and granting increased rate
in stip.ds and hoste] grants (134)].
That the Demand under the head

Ministry of Home AfTairs be reduced
by Rs. 100,

[Need for puaranting proper se-
curity for jobs to the Scheduled
Castes and Scheduled Tribes peo-
ple (135)].

SHRI C. T. DHANDAPANTI: I beg to
move:

That the Demand under the head
Ministry of Home Affairs be reduced
by Re. 109.

|Failure to write regional langu-
ages on Tamarpattra issued to free-
dom fighters (156)].

That the Demand under the head
Ministry of Home AflTairs be reduced
by Rs. 100.

[Need to implement the spirit
and letter of the assurance given
by late Prime Minister Jawaharlal
Nechru to non-Hindi speaking peo-
nle (1571].

That the Demand under the head
Mini<try of Home Affairs be reduced
by Re 100.

[Failure to issue orders to with-
draw the Circular demanding that
the Central Goverament scervants
should learn Hindi during  office
hours compelling on pain of disci-
plinary action (158)].

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to proceed further and
take suitable action against cine-
actors in Tamil Nadu, who had been
issued a directive by the Enforce-
ment Directorate under section
19(2) of the Foreign Exchange Re-
gulation Act (159)1.
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[Sha C. T. Dhandapani]

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to lift the
(160)].

emergency

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

smuggling
border

(Failure to check
across Indo-Bangladesh
(161)).

That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

[Failure to give opportunity to
non-Hindi candidates to answer in
their mother tongue (just like
Hindi) for departmental examina-
tions (162)].

That the Demand under the head
other ‘Expenditure of the ™Tinistry of
lome AfTairs’ ve reduced L+ Rs. 100,

[Failure to secure justice to Hari-
jans, Hill 1tribes and minorities
(163)].
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The improvement in the communal
situation noticed 1n 1971 continued to
be in evidence during this vear. As
against 521 communal incidents in
1970 and 320 in 1971 240 communal
incidents have taken place in the cur-
rent vear, including 12 of serious
nature,
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frste sqr %7 F AwIT 20

vegez w47 713EE &AM
¥ far afafeq & fragma 2 1 afFa
gAIrTT § 71w 72 733 %1 fA3qr 2 fy
7971 T4 AMT ®1 WMo ToTHC AT
qrieAta T AT Fim wAFIfA T
=7 ¥ g7 fvar omr 2 AfEx IAT
# w1 3 fF wrS AT TAR0 I U
gt fvar 7 A% 2 w97 TAE AW 97
I g AT AT, Te9 wigwfaa &
Gz A, I7% q0 qEAf g7 77 71
a4 2 g o1z w7 faar wmAr 2 fR
ek ccikrilcE R icdc bl it
feiem 7 Py damn g fr
qr¥17 A9 ¥ 5 G w12 9

v # AT frem ardr 2 e S AT 2
FHET RTT AT AR faw FL
oy A AT & A ZArhy FEAnh A
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A & W g ot & fagar aifge g
Wit 7t foe qrAr &

fe=aft ofam & wodfr & "eew &
4% o= W H swferna A g zda
9a fag 2 wFwews a1 o faT £,
TIAfAR qfzar & FTRL wT g Wy
frar 2, 374 zverrey o way & Afea
fe o 21 3% 7 § ow o 77 gy
w1 frast qfaq & wodr 380 w91 qer
v gfs ArgT & A 9faq warsz g,
AT WA F7X ¥ 77 IOHAFATT FT WA
97 171 7 37 8 froas 73 2 olv g9 @
AFET 273 2 freer ofaa & 1 weA
Z1 78 2 a7 G F Y 2 A7 A
w2 FRET ¥ 37 qorAT ¥ o7 A
T W 3727 21 377 famry svremy
Ziqr =rfze gt wefr ¥ far faers
o AT FAT F15 7747 F1AT AfzT AE
qUAAT F AT 97 AT ATA T LT 7
TAT ZT AWM T OATAT FT

T U= £ A5 34 50T F
TARET FTATZ |

AT mra fagreY armId (e
d mF wif 3T T A9 FIAC AZATE
Nz qATAT AN HOAL 7 AT TE 2
ATT 727 ¥ 0z 741 wgEw A
vr-uwaﬁat*:tﬁ'a'l’ SRR ER )
AN T Az wATT T Fw T WA o
ATATAT 2 1| AZ FEAT A X 1 A H
ST 724 7 wofraq vzar =Trfzy
T A7 A3 7 777 7 fAT ot 7w Al
Z g%% & A1 9ATAT Y TAWTA ¥ fAg
#9797 37 7

THE MINISTER OF PARLIAMEN-
TABRY AFFAIRS (SHRI RAGHU
RAMAIAH'- The Home Minister was
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here for some tima  The Prime Mi-
nister was also here for some time
Now they have gone out. But bLoln
the Ministers of State are here.

SHRI ATAL BIHARI VAJPAYEE:
Who is going to reply to the debate?

SHRI K. RAGHU RAMAIAH: The
Home Minister.

SHRI ATAL BIHARI VAJPAYEE:
Without hearing the debate?

SHRI K. RAGHU RAMAIAH: He
has already heard part of it and he
will natrually go throuzh the other

part.,
SHRI C. H. MOHAMED KOYA
(Manjeri): Mr. Chairman, 1 shall be

very brief and limit my observations
to the puints raised by me in my cut
maotiuns,

The Home Ministry in their 1eport
have spuken about an improvement
in the communal situation. Taey say
that the improvement in the commu-
nal situation notireq in 1971 continu-
od to be in evidence during the year.
But the fizures given show that there
is no room for complacency. 240
communal incidents have taken place
in the current vear. including 12 cf
a serious nature. That i#, there
were communal incideats  for two
days, thep there was a holiday from
it and again for two days we have
had communal riots.

In the recent communal inciderts.
specially those after the agitation in
cotnection with the Aligarh Univer-
ity Bill, the police behaved very par-
tially. There was no inquiry institu-
ted jnto the riots. Really the minori-
iy community suflered more at the
hands of the police and the CRP than
at the hands of the goondas or the
majority community. There is a
saying in Malayalam which 150 if the
fence starts eating up the crop. why
Elame cattle? If the police who
cught to be neutral and impartial.
whoe should protect the nife, honour
ang property of the minority com-
munities ehave partially, it becomes
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a pitable position. There is also no
inguiry held into this. I would like
the Home Ministry to see that alter
every communal riot, an inquiry I8
immediately instituted to go inty the
reasons for the riot; the attitude ad-
opted by the police should also be
gone into and brought out.

In Kerala, we tried a novei example.-
Where a minority community suffered
loss of a mosque, madrassa or other
religious places, it would be repaired
at the cost of the State. This has
bad a very salutary eilect on the
goondas and anti-social elements. They
knew that if they destroyed a mosque
or other religious building, it would be
repaired at the cost of the Stale. 50
they refrained from doing so.

In Nagpur, Rajasthan, a few days
ago there was a riot. This was spar-
keq off by a small incident. Two
boys belonging to two ditfferent coem-
munilies were quarrelling but it dev=

eloped into riot. There also  the
police behaved in a partial way. This
is not mentioned in the Repor:, but
this is of recent occurreace.

Then there was a communal riot

in Gonda. UP. where W2z hag com-
plaints about police atrocities and par-
tiality shown by the CRP. In Gulbar-
ga alsn there was a rint. Tl}erc
again, there was no inquiry. No tribu-
nal was set up Even after 23 years
of independence and slogans ':.!Iuout
communal harmony and socialism,
we could not prevent cnmmuna} riots
faking place every {wo davs with 2
break on the third day. This is real-
ly a very sorrowful state of affairs. I
"‘:"Pp the Home Minisfry will strength-
en their intelligence department Most
of these communal riots are not spont-
aneous, but they are brought aboul hy
~onspiracy. The intelligence depart-
ment is very weak and is not able to
nip the trouble in the bud, to bring
the offenders to hook in advance

As Shrimati Subhadra Joshi said.
the police were very active during the
Aligarh agitation. Thev were firing
on peaceful demonstrators, but in the
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case of Banarns
they were inactive.
litw?

Hindu:  Uriversity,
Why this partia-

Similarly in regard to taking action
against newspapers instigating com-
munal riots, the police have been very
active aw far as the Urdu newspapers
are con:erned, as was brought out
in the case of u cartoon against
Golwalkir. I have no grievance on
this score. Action should be taken
against t¢rring newspapers. But when
other communal newspapers of clher
side do the same thiug. tney are let
out; no fiction is taken. We have got
the case of Mother India.

There are various cther papers also
which indulge in this kind of insti-
Ration, snd they go scoi-free.

Of course, the Aligarh question has
again cone to limeiight, and the Mus-
lim community has got its grievance
against she Aligark Musl!m Univer-
sity Bill which was rushed through in
this Houise. If the Aligarh  Muslim
Universi'y Act is oot amended on
the lines of the Beg Commitiee re-
port, thg Muslim commurnity 1s surely
go2ing to protest agoinst the measure
and surely there will be agitation
There will be partiality on the part
of the police behaviour against the
minorities, and it wil] bp agairst the
assurancs given to the minorities
from tire to time.

Then, both Shrimali Subhadra
Joshi ang Shri Shanum in thecir spe-
eches po nted out the position regerd-
ing representation for the Muslim
Universily in the sertices I do not
want ty quots the figures, hecause they
will not be to the -radit of the Mir.is-
try. but there is no use of our telling
in this Jlouse arnd then the Govern-
ment giving assurances that cvery-
thing wil be looked afier. The cnlv
way to improve the situation is to
give thera reservation hy declaring the

Muslim community as a backward
community. . Of courss, wc have to
appoint a Commission as we have

done in Kerala. I Kerala, the Mus-
lims are osdequately represenied :r the
Government departmentis becausc they
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have been declared as a backward
community after the question was
gone into by a competent Commission.
As far as the representition of Mus-
lims in the servi:es {n the rest of ln-
dia is concerned, botln Ehrimatr Su-
bhadra Joshi and Shri Shumiin guoted
the figures. Their representalion  is
much worse thar that given to the
Harijans; it is only nominal. I would
like the Home Minister v aprointa
Commission to g» into this ¢i*stion
and declare themn ;5 o backwarg com-
munity and see thuat they are given
adequate representation in che rse1-
vices.

Then there is the question of ling-
uistic minarities. When wa are on the
eve of the clection, surely we spealk
so much about the sinorities and
VArious assurances are gpiven ena  we
forget it atter the votes are cunted
and a mew Ministry 1s fcrmed. Urdu
has been neglected  Urdu s In-
dian language. The birthplace of
Urdu. Urdu must be given the status
do with any other ‘,uestion There-
fore, the Government of India should
do something o provuole the ciuse of
Urdu. Urdu must be given the status
of a second language in the North
Indian States as well as in some of the
South Indian States where there is a
large chunk of linguistic minorities
which are having Urdu as their
mother-tongue. There is no arrvange-
ment for teaching Urdu to  them.
There is no minority Urdu language
school in places where there are many
Urdu-speacking people. (Interruptions
I refuse to be dictated by you. I have
a right 1o speak in my javguage [
like. Even if I do not speak Urdu,
1 have a right to plead its cause.

MR. CHAIRMAN: Pleasa sit down.
all of you. The hon. MemkbLers
should not interrupt him. He may be
knowing Urdu or he may not be know-

an

ing Urdu. He is pe2ading the cause
of Urdu. You take it like thal.
SHRI S. A. SHAMIM: Even non-

Harijans can plead the cause of Hari-
jans. So, what is wrong in this?

MR. CHAIRMAN: No cross-lalks
please.
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SHRI C. H MOHAMED KOYA:
I would like them to plead for Tamil
and other languages also. Sir, I
would like the Central Government to
take stens to see that Urdu is given
the statis of a second language in
all the States where Urdu is spoken.

One word about freedom fighters
and penrion. I was very sorry t»find
that the freedom fighters in the Mal-
abar rebellion, miscalleq Msplah  re-
bellion, ure excluded ‘rom the pur-
view of those whg are eligible for this
pension. This was part of the freedom
struggle and the official history of the
Congresy. in Kerala has stated that it
was so. The Kerala Government of
which Congress Party is a component
has declured that those who took part
in  the Malabar Rebellion were
freedom fighters and it was part of
the natitnal struggle.  Actually they
were frepe for six months ang they
fought in such a memner that the Bri-
tish thought at one stage of giving
them inlependence and writing them
ofl. There was a wagoun tragedy also
there; about a hundred people were
put in a closed wagon aud transperted
to Podanur and by the time the wagon
reached that place, many died; only
a few rmained. This rebellion is a
thrilling chapter in the history of
India. Inu the Central Assembly natio-
nalist leaders fought for the cause of
Maplahs who were sent to Andamans
and other places for life imprisonment
and for the family of those who were
summarily tried and killed on he spot.
I find that some officer in the Home
Ministry has reporteq that they are
not eligible for political pension and
I do not know why the Home Ministry
should be guided by advice from burea-

. ucrats on this matter. from people who
do not know anything ahout history-
Therefore, he should look into it perso-
nally, and see that they are also in-
cludeq for this purpose. Many of
them are still alive; they were brave
fighters for freedom and have made
sacrifices and justice should be done to
them,

4092 L.S.—12.
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SHRI TARUN GOGOI (Jorhat): For
a vast country like India full of diver-
sity, there are bound to be so many
vexed problems and the function of
the Home Ministry is not easy. The
primary function is not only the main-
tenance of law and order; with the
changing concept of statehood the Gov-
ernment has a great role fo play in
achieving socio-economic objectives.
Though India has attained Indepen-
dence 25 years back, the administra-
tive machinery which is instrumental
in bringing about socio economic
changes continues to remain in the
same old fashion. Unless the machi-
nery is drastically overhauled and it
is brought closer and nearer the peo-
ple, it will be difficult to arhieve our
objects. 'The officials consider them-
selves to be the masters of the people,
not their servants. The high officials
and administrative officers Jdo not have
sympathy to the poor and down trod-
den people. It is hecause of the
wrong recruitment policy and the en-
vironment in which they are brought
up which is divorced from the people.
In the matter of appointments, merit
should not be the spirit or considera-
tion; the outlook and attitude must
also be taken into consideration: they
must be committed to democratic so-
cialism. The members of the UPSC
should also be appointed in such a
way that they have the outlook and
attitude necessary to bring about sccio-
economis changes. Persons with bure-
aucratic mentality cannot be expected
to recruit men who will be fit in to-
day's requirements. The prcblem of

student unrest and violence in the
university campuses s causing great
anxlety.

To a great extent, the present sys-
tem of education is also responsible;
the system of education has not been
changed with the changing time. It
has not had any relationship or nexus
with the realities of life, Our systemr
of education does not enable us to
meet the challenges of the times. Ins-
tead of making us to face the chal-
lenges to the present day problems, it
makes us more and more difficult to
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face. So long as the present system
of education continues divorced from
the reality of the life with the problem
of unemployment etc.. the futlure for
the studenis will be bleak and stu-
dents unrest and violence are bound
to be there. There is also a duty c-st
on all the political parties 1o see that
they do not use the students as their
pawns in achieving their narrow poli-
tical objectives,

As regards North-Eastern region,
the whole of Assam has been reorga-
nised and different Councils have
been set up known as North-Eastern
Council with a view to accelersting
the balanced development of thesc

areas. This area is quite ddifTerent
from the other areas. Assom i@ a
small area. We are having a iarge
number of States. Even this
small State has been split into
three and two Union territories  also

and the whole arza consists now of
Assam, Meghalaya, Nagaland, Mizo
Ram, Manipur, Tripura and Arunachel
Pradesh. These arcas were neglee:ed
during the British times and as a res-
ult of that. they were lagging far be-
hind. Even after independence, these
have not received as much attention
as they should have. As a result of
that dlso, the whole of the area has
been lagging far behind.

The State of Assam has got links
with a!l the other States. In a state
like Assam, you will find a lot of na-
tural and mineral resources available,
Still it is in a backward state. It has
not been able to occupy a prominent
place in the industrial map of India.
Even to-day there is no broadguage
railway line upto Gauhati. It has
been the demand of the people of this
area that there should be a broad-
gauge railway line at least upto Tin-
sukia. But, that was extended only
upto Bongai Gaon. I do not under-
stand why it has been left half-dene.
Because of conversion from meter fo

broadgauge it takes more time and
adds additional cost. There is pilfer-
age and that of conversion point. We

have to pay a higher price for all the
articles. As a result of this, the people
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in these areas have to undergo a iot
of suffering ang hardship.

Regarding employment of local peo-
ple, it has all along been the policy
of the Central Government—it his
also been reiteraled so many times in
Parliament a: well by the Home Min-
ister and even by the Prime Minister—
thai in the matter of employment,
local people should get their due
share. In actual practice, what do ‘wve
find? You will find that there avce
more and more violations of this dir-
ective. In a State like Assam, ynu
wil] find that all the Central Govern-
ment undertakings—public sector un-
dertakings—the locul people have not
got their due share in  the mauatter
of empiovment.  As a result of this
there 1s dissati=[etion  smowng the
locul people. I nhope the hon. Home
Minister will Jook mto the matter and
will see that the directive is strictly
complied with.

Recently, Assam witpessed an
precedented agitation over the meditm

umn-

of instruction i1 the Umiversities.  As
a result of this. there was o distur-
bance and there was loss of life ond

property  as  well Evervone con-
demned the violence whether it be in
Bengal, Bihar or Assam or in any port
of the country. It is heartening’ to
note thal due tn stringent  measurves
taken by Government and due (o lhe
cooperation of the people there us well
as the cooperation received lrom the
Centra) Government, the situation has
heen brought under control and nor-
malcy has been restored. And confi-
dense among the people—minority
communily especially-—has been res-
tored and the students who had left
their institutions have started coming
hack. Out of about eight hundred, six
hundred have gone back, only 200 or
so are staying in Caleutta. You will
be glad to know that to-day Shri D.
K. Borooah and Shri Purkayastha, the
Supply Minister of Assam Government
have left for Caleutta to persuade
them to come back to Assam. Mr.
Purkayastha himself has expressed
great satisfaction about the measures
taken by the Government of Assam.
The three ministers of West Bengal
who visited Assam have also express-
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ed their satisfaction about the mea-
sures taken by the Government of
Agsam. It is also the sincere desire
of the people of Ascam 1o live in
peace and amity. which is need of the
hour, so that there may be balanced
development of the whole area.

There was a time when the border
prohlem bstween Assam and Nagaland
was about to be turned into an armed
conflict, but luckily due to the coopera-
tion hetween the two Chief Ministers
they have come to an understanding
I hope with the cooperation of both
the Governments as well as the Cen-
tral Government. this problem will be
solved very soon.

The increasing activities of the Naza
and Mizo rebels are threatening  the
security of the eastern region. I re-
quert the minister to be vigilent about
their activities.

With  these
Demands.

words, 1 =upport the

ot dvewz ey (WF0)  mamfA
T, §{ A7 BATAT A1 AAT A A
T & fav a7 2 fre 372 9dET
71, faoe e 32 fAT o o o aw
T T AT SEAEAT ¥ 95 AN AT
T WA MEA F AT A TBI TR |
w7 Fo FY Ty e 5 S T
w7 oraeqr A1 fraft & ow o gw s+t
FTA AT G 4T T oAzA 7 faawr 2
AR 9 fa0T A4 F1 wava A6 2
FifF 727 § &0 = famr 97 @7
Tai g1 g1 2 5 ww faorree f=ar |
A WL STF#4T F1 F1 2 2 |
wTa famt Zw oA i aed #, F1E A A
TUTY TET T EIT A E—F A L
ga AT &, wi A wEAT TEAT 7,
w4l wifeat grt & &1 o faw 2@
|RT T AL ATAT Z ) TH TEIC AT
AT HIA TATL G0 & Toam=] =T
¥ ¥ mweeT § o fEaa & ST
g | T #eT F WY 7™ qT FTHr 990
2% ¢ | 3w Tt & Avtas 6w afas
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FTOTE | 29 51T & et gy
2, azi F1 A 7w faveAd § ) Faw
Tzl &Y T, FHT T A AT wy
fatioarg Zrft & 1 @zt o @mit iy awr
THGZ FAT 2 | @R AR 7 TET qrey
ATare ¥ 481 97 urd £ | @3 A1 gy
TEHIHE g | afew & gwwar
g FAH T FTO0 AT 0T ATET F1 AT 2
az 7z 2 ¥ 7zt a2 ot qfew & 2 F i
&1 2 | 321 %1 gfa #7 arere wravawar
F1 TEA 0 FTE TG T 1 AT G owrA
g ¥ 9 S T § ag
fg7 wrzsEe A mreEwiT g
ATZTR %1 I3MT 4, AT TRNTHEA
foa 9@ @t =y Wifafadt #1 gz
TG | 79 TH W Tg AT AA G FA
2 A9 ¥ § FNHAT § FA A AT nw
ATET FT ATeAR F1 F &0 T AT
AF amaE

¥z A% 9 AW 8, 27 AW A
¥ arz @ 99 771 =1 Zr 2 gfa
T A AR § 97 IEE & garas
FHR AR T TRATE Fo AT H
Teg g arar 7 | zafay & a7 wer i &
g FEwT fE a3 T O faan amm
2 At fr=r 7t gfaw 1 0% Az
G AT H F1% ft FAC FTTT A
afz Zare 2o &1 TSI § 9 g
grr 2 a1 e feariamsfar o9
HIL 2 T TTAT & | FATAT PR AT X
7 fawa #1 w7 FT § |

% A9 ATq K g WAr St 47
wr aEx fefgazs #r o fzamn
SMEATE | 1960 | ZATL A §7gaY Uo7
% g% ars? fefegaes &1 qatea gan
qr | gaTt fgmmaw w3or H &y amx
fefgmm a7 a—frdlR oiv "™
wfifa | THY FFC F o fyo F it AT



319 D. G. Min. of

[ ez Fag]
ariz fefgwmm @ T—awh, gu%
w1 o fehome | o fefeww w5
AT T FTC0 a8 97 F a7t ¥ T+
! W1 7w w1 faww s aw o
# FAEaT § ©TH FTE ARAAT AEHIT
wifeett) e stmamiraa e
3w 32w & yifea 7€ 2 1 afwes wrw Ay
UF € qwer o 7 e ¥ R &
I IE B EAR EE  fw
fefigee wefafrevr 2ma 3t @t w3
% gErgToeasy @@ AEAT  fE oo
frmtr fmm 3 famraa w3w &1 77 o7+
UF AZAIA Y | W FEHET OF Hq FAar
T T & | 39 0F qgHe ¥ =
fafamr 7 fedtamr a7 =917 6 77 ar
drwk & 1 2T 97 T2H UF gL FH
FATAT 97 T TC WIH A7 GTEomondo
wifrd §—arT ga fedraaer sfed
o7 oF fedt Ffava 1T 6 IR
&1 @ T § g0 aEwd F BT w1
ware g1 7 & 1 adr feafr gat ardz
fefesm &t 2 | W& 3% Tt &
qar=r ¥, g 7 A=t # qvy ¥ fao
T FT &, GAX ATET F ST w0v B
IAE! N A AAT 1 T A=W F
ag ¥9 frar mar & afew s aw
vefafrefea d=d &1 77 & w0
FETT TH a1 #1 § fF 9 B mm
fear a1+ & & w5 9 @ WX T
qTHIT &7 eqTw wreiea fear 2, &
w7 wggw #39 € 5 adwa gt T
3, T ofw@da g aifge afew 7
wex 2 fr gw w2 i 1 T
fafrfer T @ a2
o7 w7 ¥ez7 @ wré ofradT &
ga 9fads &< &6 § 1

# welt At & TCEATR HAT ATEAT
§ f5 o3 a% w7 q7@r & A7
fady o 3 A Ta g, W faww
s faan &, €@ ara v agt & A o
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a7 § A arer agigedn
uwﬁﬂwmﬂﬂzzwﬁw
T T w1 A A AR
grft 78 & 1 fFA 9T &/ 9, fear
TEHIRT WX 92ard 1@ AH—3q
T & T 9 AT @ a & afew
I FAAT 97 W qTAT ¥ | gafew &
T 5 g a9 07 o § AR
arix fefgwy ¥ vefafaeifza 4=7 w1
FIAT F e F faamre %0

TamfT wgrzg, 7 g ° AT &
I WIAVH FT AHT RS FWT W
ot 59 7§ W T ATE & Wrqer
T qAT AT AYFT (7AT | qW € AT
* f& wr o qreA ®OOF AW § Ay
a7 grAvE, St fr oA w1 AT 2,
AFINT WA 2, JfF ar wmEr
FY 74T 2 IO 7 H g £ ¥ )
F Fgr Sz g oAt & faar
Faz g ¥ fau it s aa @
Foaet i srror ¥ fam | s wfaamr
& @ 97 A1 9g g 43 gAT 41, Ak
HIATH FT FEATT ST qAr 947 AfwT aw
FVEA &1 LG AT G T\ qy
IH T 42 A9 g g 41 1 3T wray
w1 WY I F qEEA £, JAT F qOEC
&Y oo & Jmer | fEw owre IEE
e A AT e ?
st afz #% sEvw & wfa # ey
fFresTAmE s aI A ATE ¥
arfer azie 78 FC AR & | & Aoy
STHAT F7AT ST § AT g s
T @ & F oA o v F TR
M #T AIHE FIT IHHT AT A
sy, gy e frar amaem | & sro
TR wOaT § B o wreq s oA
ag zurt faar oy Wi 3% fAg /@
I FA | {AEA FL ATE 2 A@H
& s & At w1 fY dfeq fem
E gk co
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) St qge To WAM : 7T FH Bl
grar § 7 (=mAAE) T AN ATOA
jansﬁ“r AT AT AT ar ! (|-

. »

1t is not a national song. Nehru had
rejected it. Gandhiji had rejected it.

MR. CHAIRMAN: Mr. Shamim, you
cannot disturb the House like this.
The hon, Member is making a point.
He says that it should be made a na-
tional song. Well, he has a right to

make it. You cannot interfere like
this.

" PROF. MADHU DANDAVATE
(Rajapur): If you permit a second's

intervention, I would like to quote
from the proceedings of the Constitu-
ent Assembly, so that further trouble
will not be there. I would not like to
raise any controversy. Sir, in the
Constituent Assembly, at the fag end
of the Constituent Assembly, Pandit
Jawaharlal Nehru got up. He said. 1
am quoting his words from the record.
He said:

“It would have been better if a
formal resolution regarding National
Anthem were adopted. However, ir
has been decided that I should make
a statement on behalf of the Cons-
tituent Assembly and that would be
adopted.”

‘Then, it is recorded therein, that then
he said:

“Jana Gana Mana will be the
National Anthem. However, with
the slogan of Vande Mataram, many
freedom: fighters have gone to gal-
lows, and therefore, Vande Mataram
will have the same status as the
National Anthem.”

After that, the President of the Cons-
tituent Assembly gave the slogan
Vande Mataram angd all got up and
‘sang Vande Mataram,

MR. CHAIRMAN: You have made
it clear.

CHAITRA 7, 1895 (SAKA)
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St A fag: qrerez, § arem
Fgaa St & wrard § 5 os|E 8
Ty &1 gfez #7170 TR waeT &
IgAT @ fF AT AwAw |/Fr g SEer
st fATeR 2 399 €T 3 Fr FEn
g, SUH awg AIGWH &1 W1 WIHA w
arffs o SEE FumifAg FL SEAI
o g% fagr o @ |

Ty #gEg, gATL W & H_T
oY St gfree el g, g samar
o, wa 5 wW &1 & "wwar g 5
foaet <t gfaw 300w € 97 79 A
=T T T AT (AT AT AHAT & | T
F1E g BT 2, W far & faedt
F T@ 7 woAr fadwar 1 WA F
F1gar g fF St gt AT § 98 T
frir 2 f5 ot gfam 20w &
afa Fa Fq@rAfa g 73 fowmr
¥ TET FT 9 Z | A TEA qAMA
F w1 41, I9F 18w gfaa I0-
=& ¥ ®7 ¥ ATHY AT | AT qaT
gan {5 war #1 wgweg # faem s
a1 4g7 § faemar 9@, av wEw w@r
S\ ARr #Y Sar ¥ ag dFer fFar
2 fFag o @A At € At
# wwerar g 7 ag @Y &awr g T §
fF T A e AT 1 W IEH,
TRl T@AT & a1 Sadl gaw & ol
afre 20edw F a0+ § TE w@r o1
aar £ sy do & Ay ¥ froig
FTAT G | IEHT A FT @A T,
Iy femmw, wgR, fago & o
qX =g AT gt fear § 0 @ §F 03
garEeT ¥ Fgieq s fF S gfaaa
Hedw £ T g ¥ wEaI 1Y,
T TP F A4 H @ qiK 9% AT
FFey & % 394 3| AL H F Afa
g1 ag FF AT AT U T FT FSA
T 9 £ 7
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[ droaz faz )

O W UF AT Fg FT WA
WY FHTE #7491 g W) 4% g8 fF
2 Frafera w1 w2A frar 2, ag ox
®1 AHAA § AG FT AHATAT F1 GAATA
¥ a9 wzz foat, oY 39 AR &
fasm & W wez fassr | gwfag a0
gurd ¥ 5 wamgrw w4 aw
u% Ard qrr FrIfam @A famm
fewr= 2w, Wit wvéhn, TWm
w1z gframor e 11 =\ a7 Zm
f& = wsEr #1 1 gwag &, 3w
AW W AR a0 § &Il 9
w3z fgait | @ A deed wrIfere
F AT T UIY T F Al F AT 4,
TAATAF 74T 1 1 79 & | 9T 0&r
Fr3fae I AT =7 TATE & OFAT
I AT AR 7 39 722 faEr

o ¥ UF 9 g1 F7A41 2 fF oo
AT W H &L QT G F g
FIAMGT R A AATTAG
S gEEa 9 & wTar & w9z
TG &1 T4 FCAT AT °F | I&A
ZATE T FT OHAT &1 GFFT TZA1 2 A
faazarews wfeadi &1 Steres foar
21 W1 m gz wwwd 4 fF owor §
WTHTT 97 oAl #1 QANeT & &
arz wree=t & g qis &1 v FEv
gt T ¥ 37 v v Arfaa g ¥
oA wIfeT TN &7 F9g 4, Wi9w
fawmamdr #1 FF WY g MR 9
el F qEEA € W g W@
W7 T a=d B & 57 @ g 6 oW
FET & AW WA TG AOAA §, WAL
IAT YEIW & AT 9gTET A0 § A WA
T WA § &1 #16 T £ ara TE
2 A X g @ owgw AgaT §
f@ ™o Emt W F R duew
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Medical Cullege, Faridabad (Disc.)
Ay feife dar @ 7f § oix
1 faumard =z g1 wf 2 gEwr gx
FAT T3 AT o7 qF TAE! g7 Ag)
FIT TT AT LA AT AX [T AT X
FT HOT FATY ATHA WA AT

T W= F A9 § # gl gemar
;g

17.08 hrs.

DISCUSSION ON  STATEMEN'T
MADE BY MINISTER OF HEALTH
AND FAMILY PLANNING REGARD-

ING GURU GOBIND SINGH MEDI-
CAL COLLEGE, FARIDABAD

MR. CHAIRMAN: We now take up
Discussion under Rule 193 on the
statement made by the Minister of
Health and Family Planning in  the
House on the 22nd March, 1973 regard-
ing Guru Gobind Singh Medical
College, Faridabad.

I heave got the list of 3 number of
speakers here. The time allotted i
limited. 1 would request the hon
Members to be as brief as possibie.

Dr. Laxminarayan Pandeya.

Tro AEHAITAN qiEd: (HIEIT) -
Aamafa A1, 22 W, &1 AT F@TEA
wdl wgRy 1T faur war awqsT famr-
fagi @ afes o dar #3 aren
A 39% agd A9 AWy 7 ™ faem
F1 9% a¥F=x arn faz gur fomw
gra 3w at fr e amed
sdt ot wré oEr af|r gan e
ITHT swwTHT wirer SE g1 g
afea wdt ot 7 A gt A few
ag ITT foed dweeg 7 o W
weafas fmomget afam gor 1 faws
TEAT § A= WO FT q%a fagr @
foa® a1t & 77a2 @7 39 A 39
fafram 2w =217 aER, I9F I
mEHNfagas fawiT fear s oAl
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oqTIT 4T 4b 1 qFEA 22 w19, 1 A7
agveq faar ¥ oY 39% 937 A IFA
faroi e w41, A7 Afas, F am
F1 gA0Ar fxa0 ¥ 396 7% & mrawr
et fearar angar

“if a trust can be registered or
constituted and if charitable ond
publie-spirited gentlemen interested
in the education of students in Pun-
jab and Haryana and, perhaps, also
in Delhi combine together, then
sufficient initial funds can be raisad
....and then perhaps some way can
be fuund.”

7z I 0F IO FT AHa W
FIF W1 AT FT FIT 397 qEA A
it IH a & 757 fzar f5 % oeaw
§® wuft g€ Z A7 wF T Hogw
fait 7 fedt fr g a7 ag 7 ovdd ) Ffew
375 faom gar 7t 79737 § Az fram
# aftfma 31 mm

FIATCT F AT 7 20 75747 #,
19 fameas 1, 7 i FIAYT 22 A
w1 WA ZAT AT 7 991 g§ 57 fafw
WA I §IHIT I IH ATA F 1AL
X XY o7 72Y A1 2, gafy wvEw
T & wea FeeErar 2, fawase
giarom e Iewardr a4t 2, 391(F
oY 7 fare Tpve F ¥ ®HT T FAT-
9T &% an § osARrsRrafr) 39
sramaEr ¥ dan gwzs fean | ArEEd
@ faezam gar gl agag U A
WORTT Y ST § gar | WAL
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Medical College, Faridabad (Dise.)
AW & @z g A ogEr FO
wr7en fvgr, a7 Wt amew da1 7@,
44 =A@ wTAT TEIst fEar ) wwr
IFT FAF AT arfer 72 ¥
AZ I TFHLT , IAFT ITATT B\ GO
i, fr7ar 2 ar afY, g7 A7 A
FAGr A AfET 1 AwaIgT: AT
1 KASET 7@{r arfgo | g@ wET
F LA F I F 7T H ghegmom
qALFT A TH WA FTT, AT w9
TefoT gam. a7t Iz ardrw ary A
=ifgfr 41, zifgzw sfafadas v
=rra D arfE 3z faagt g3 s
qig T6 | FATHT FAHT T faar—
fa7i & qa & qryar gz 51 fs areaT
F®aa w1 iRfrITT fRyT, o
F1 a7 Y I, 1fAafad & dfe-
farrs 7, wfesy w¥faa sw
QI FOO I TITIZFT wigay gor g
gfearar #1753z m@ddz ¥ 1™ oA
#ow 9F frard, 34 %1 & 37 w00
ARG | TZFENE

“Similarly, necessary approval of
the Medical Counci. of India will
have to be obtained by the Medical

College as required under the rules

of the Medical Council of India. It

is requested that Government may
be kept informed about the steps

taken for the establishment of the
Medical College.™

T F A AT FTAIZAT 97 L0

Gfgaraarg 19727 9g TAAFTE

“The College authorities will have
to take up the matter regarding affi-
liation only after the college has
been established according to the
requirements of the university.”
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[®10 FEFAATIAN qreEd]
gfrafady % §3 fraamwdzn &
wawdt & ¥fFq 377 g0 Fx F o
¥ Zfoaom mAA 9z w1 WA fEa
Tqr A IFA wAT ¥ A0 AWA0AF
397 faar feeg w3 F3adz Yoz 21
f& ®137 f1 F707 F T9m7 FlhaAz
JoamAr WET @, T wnta A A
T | wrofe g g7 F1 wE fF wv w1,
q7-t7g¥ §, IH ¥ 0K 77 §IH ALY #
017 AT A1 ZHT ATAF 2 A7 TATA ALY
%1 o frafy ¥ 77 9332 wAA
I BT g EAT w3 A 3

T& JTh =37 ®4T a7 1 Far
fx ffarmy FrF T AT T IATACT
w1 afzwd FHAA F 3T B OATEE
WteREA AdT A0 [EdrZ, I A 1T
FTC K AIN FIT TIAHZR T AT
fop 21 afzrazam Z9% @@
gFE F qrgw 27 £ A1 941 wizq
T @A qoga fe gfraom ardaz ¥
st oardr w1 oardr gfaard frasaa ®
are | LA wrA R D, griewz
¥ w7 ITFY ¥ F7A wr ghran,
41, dferew iz #1 ghaad A,
ITF A9 I ¥ far, w, s W
aréy, wrvrs gfrary for ax & fam

I, W A7Z 7 (Ari4di w 9T Hq
Y FTHRIT ATFETT AT 7 IAT TR
fag 10z zfrmmr a7 W IAA
mF ot 2 fra ¥ a7 gm wmA 20 oA
M IFKIT I FIEATE F1 06T 74T |

ECABGE - o eA S o

Medical College, Faridabad (Disc.)

argeg %, fga @Mt § §mv
faar za® «7 ¥ AR S
AT TAAAZ A AT A7, AfTA TW
4 ¥z frm fx afy sawr greg aemY
Tz & & A1 ag frAr § ofwer gf &
=1 f7 g gAY A w1, ur A
qZ TAT AFT 2T F1 T | A& ARG
HYo @Yo WL o T 2744791 {2t | AT AW
fexr=zr 4, fag Amr 7 famfaar w1
yemar aw aifrz tag g7 afra am

Frv, TIA afgs argT w FTAA
™1 27 fxx A a frafan

F1 201 F 37T 1% AT T3 FT7A1 A7
JET 20 AT AT AT TR 44 A
wrar 51 far 73 A1 ferwr fm 30
77T A% J91 ArAvAL EF A 55 Ay
AT ZFA N FETAAL AT AW FRIA
zezrz ¥ 317 % famm o 3AF AT
e frzmr o= 77 Rz A ¥ 0w
7% faafagt #1 5z Fom, A vy
27 AT A1 2 T 1T I A
1 7 frm, zadt Tvw A7 frm
fF zar7 9/ a7 w37 34 §, Afan
Z9 0T T 7 72 A X7 A7 | vIA
% 5 ZA17 779 21624 TRIATEAT AT &,
Azai g, wirer gfanr A g T3
qE177 A 22 AT1A #7191 aFrsy faam
72 AN ADTEFTE 1 FZ ¥RA 2
- My :incere advice o my young
friends. who may have undertaken
a hunghber strike. would be to work
hard ard take their chances for ad-
mission to thece colleges in  the
forthcoming session.”

famm4T =7 amm g efraraa E | 0E
af £ 7oAt mEfga 7€ o o F7gy
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r
? % #W =TT AT A9 & FAv A w6,
afrag 7% | §2a7 77 o mrfaos 43

o g ) afz w6 ag A FEAT
Y AT aar FEET A 19 e, 197241
T AFAe fam, IAT OEA 13 AGEAT
7 At e fonr 36 www o Aw
¥qrT FT AT FIAT AT A= 147 | 92 7oA
afaer & arv ® wArIr 9wt Ave A
T | AEA AT AZ AA TE TFT AT
T 7 fhzR 93 TEAR $ A
zframm waH Az ¥ oamg A2 T AET
zivarm mEEaz w7 q9E TEWhE §
19 32737 J141, 371 A3fE T arta 33
7 YT TV AW a8 £797 95 A
af 7= na aafa w1 mfea
T fehr-zv g, =8 wifaw & antzv &
FATAT P, W AT § 0% = w7 Ar
gar Z7% faar 711 AT FEAT 9,
fir CReT T T T8 AM 47, 37 I51C
7 mriAvgaa AT 9w g, e ag
ga fawaar wvaq 740 a1 qfrwm @z
zar (x5 A1 A 219z T2 A0ET TAR
ZA7T TE ATAT AZT 72 77570 (7079
# ART gn 1 & 750 3 fF 07 Az
TATH % $17 47 70w a1 foaw faarw
fowaa &1, S T wriy A
sq &1 fifr g qez orfag 2 A S87
a7 T frar 2

q 441 721277 7 faaza wrA A
¢ AR & sra Cifsas soaraq zT g )
AN T A EW T X AT AT
, faa 7 faan
qUHEA WIHG | WL 7 ordl ar gaAr

Aa-fEeed fgamal 2

Health & Family Planning re. G. G. Singh
Medical College, Faridabad (Disc.)

# 1 fom AT & wrad Ay 2 3AR @
TIZT R
oy 70
¥ A

o7 v # fwas Avad 60
THEz ® Ara § 2, 7o safe
509 60 AT H AT H F
a1z 7 w3 794 F 99 & faay wdeed
At EarfT 50 Rz 413 F wred ¥
TNFIFART S0TAz A7 E | A
A T Tz # 39 ) 92 fasa
79 2 A 3w qifer 37 # aemar
ferifa gt awfr 2 fraw g fs
ITF AT A AT AT BT AT AT w1
ATT 7I-=37Ti w7 T 2 | AfFT &7 977
AT AT e 9z w2 A fE A ¥
a7 faardt oavg # 2.2 fam 772 7 9
ZIT. A7 0097 7 39 F 5107 $1 70340
AgT ¢ AZ 3 AT T IO AT WA
7 747 faardi grg §
17.17 hrs.
[SHRI K. N. TEWARY in the chair]
FuAr A5 A fAgaA F T 9gm
g7 Fara @ F wagAEEwE )
T3 qAM TrezA 717 miagen aqfans
TNATHAATGZTE | IEIT AT (AT
fx afz 7 Tz fer gu woes frgawe
FL AT 77 T AT Ag AU ATE |
FIATETA THATT AFA § WA FTH
™ FifAw A1 3T ALEH WA gEA
21 o wifra ¥ fan oegr vy ot
g frrar eI AT 97 aw afw 7
fad 73 AF AZ TIOAT I gIT A
TAAT AT ITT FF A giAary
T, AT TXT 6 AATAN AT AT 0
I T S04 Z7AMT 444 A 58
A4 TIA T 74T 2, qetaT ifa-
f7fz 7 7&3r 2 | #=9r ATz1fa%9 A-
fasrzwd@ra | A7 39 1 A A
T[WHEFAE | WH AT 7fz T0F TS
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[¥10 magTTTIAW qiva)

FTER I7 A SA AjfAw A1 (37T TfA-
afwdt g ot ofEf=ina faw w51 2
Ao arEfrrm 37 RO AT AT
"fEr faar s ¥ 95T (57 70 F1E
T AF N & TWEH AL Z | AR
#TE w1e1r (s /41 A iz 32
TFAT fAaTAT =TT AT A A &0 A
15 71eAy faT w7 2190 9T 0
fomas adrqes frz v 7 278
Wt faa @1 SFsi 2 wAdra =0T
wirzm 3. 33 ¥1 97 9% arfa=x f4z 6w
B3T3 48 W TAAF G Al
gfarm ¥ w= 75 A7 ¥ A w

FIRZILZT TF AT AT T £ A0
f #7 #7171 94029 g9 F A= 2
o 927 A 1 A, Az s g
TRA RIS 752 T AT E AT T4 762
T OIS 97T T R AAMT WOAF 07
21 B TAT @erfaqimraTRArL ) War
WETT A 22 WIT T AT AU AT EIA
% frar 37 ¥ %y ar ¢

“There is no mouve to transport
them to Patna.”

W17 T7E WIAT AZT G AAT AEA |
“There is no such move at all”’

BT WY FA4T LT F 570 437 2 AVFT
AT 2wy AT i aveofa
FTAT AT 5

9T 0T Hi 4 ATEZ AT FAT AT

I mayv say just now that a move is
afoot to solve this problem within «
week. So | would request hon. Mem-

bers to wait till then when I woull
be in a position to say something.

MARCH 28, 1973
Health & Family Planning re. G. G, Singh
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Medicul Cullege, Faridabad (Dise.)
HINT 07 4Als 41 2AY f441 41 f51
famim o7 gz 97 7 faw | Afeq @9 Har
T 7 frafasr w1 afrer aem
wITiTRa ¥V 24 21 7 g7 eIy
TTES ZTE | ITA AT ETAA |AUT 2)
TS ST ATa7 IAF1 7472 1 1415 |
THH ATTAT AZA TG 2 |7 HIT5E
RN
T GfzFT w134 1 AT™L 7
A1 q AT fapEr oF 2 o9EF 99 s
q7 2T T ¥
The Mimister nas subseguently stut-
ed that Haryvana Govt, were not o
party 1o the plan to start a colege:

That i: ot corrrer 25 has baen men-
tione:: 1n para 6.

71 341 giga #3fzez fFar 1)

FITR =202 79 F 917 § 3317 a1
& frar 2 seAI AT O TA | %A L
fr waw gafan a2 fnaow faa)
T qTAAT F1 ZIT T AT AZT 910
HTETT ¥ O AZA ST | A
QIAFT ¥ 7ATHIT AT FIT 674 219 57
AT FIAT AL TR AW IARI AL B
T FzT e
“The scheduled programme of our
Planning Commlssinn in the field of
medical education in the public sec-
tor is lagging far behind of the
daily increasing needs of our rapid-
ly expanding population. It is not
possible to mest this challenging
situaticn unless some patriotic ana
special orgamisations take the initia-
tive to bridge this gap.”

F %23 ¥ T 71ofva =41 & faawe
REATEY @t 1§57 AT Al &
fa=T% arq £ Frdardy T FTEE
IR AT vy 5 ogvere wAng &
FTEL §G 721 57 AwAr & 7w fan 2w
FTA AZA ¥ Afgx ¥ qmmw 7 fe
Frerrfaat % afaea ¥ a1q 32 favare
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F0g,39%1 SRA AHIFRHT aATfI
g IO AT HI g FFA Y 38 35
Tl Feaaa g, faafagiFr afqeq #4-
FILAT AAT G 2 | AT Faq 8 (5 A
gued fA®a T E, g9 agd saran
waeq fwar afea gw o &40
gu) & w#wmar g fv afe =
TEAT gIAT AT AT K TEw
ar fawre gwa 2 1 foaaar gan 942
forar ar & =9 4% #1 fewra A AT
A0 H1T AT FOUET § Ia% 2% faar
AMT | T3 H IAF (@ATE FTAATET AT
arfay | st a% wd FEATE T
721 #1 &, faelt anfaa 1 i frgane
721 farar 1 FATt A ET A am @
& far AT ATH § IEIA 4.4 ATE TIAT FSIA
ga At & fra, afea ga@ arasz 6
OTT F15 FTAATET A5l FL @ g | IALT
faarfaat #1 Fg1 oar g fF gu I
For Woreer FOHT | FEE # A
# ag o f =t g &, avar-asigd 2
a1 gIHTC &9 qF7 FA 11 7 faas
FTATTEr #01 AGY FLAT g 7 AR
F9e1 ¢ fF 9g Fdardy
KIHTT FT TAFT Z 3241 AT(RT |

o7 Az 237 ¥ gAY g AfFT g 1A
TATT WA 15 § AT ATEATE AT
tgr FaE fag &1 gz ggFw Fd
T W@ g 1wt T faenfaat &1
araey § A fadl a1d | 721 93T T1f3
Fam  zaqr g a@Aar =gy F g 6
fix saw fax oo, fRT =T§ wewArT
% faet FEvFa FTAA ATIATT F ASFT
Fraw & at fFl S ASwa F1a s & fAe
AN F1E EF At 9sarg | Agl w1 AF
gus I 33w fRA0 | qU FEd 2
fis Fgi dizw fafadz § @ areg 53w
faarar qeag Ag7 | QAT T § TEY
FAT F1 S d@ ¥ Fam F fag
FIFIT ®) (AATHF F3H IS[AT =AM,
gF arc | @ar gGiFAr & FT AW

Medical College, Faridabad (Disc.)
7 AET A afz a2 A g
AV =7(FTAT 6 THET TATE TG AT H75
g s #T faarfaat 1 I qdam
UF TFITH Y @I 2, AT A7 wigeqy
AGFICHT &1 TGre, IOA1 gara
T 3 HTGT FAT T91 HIT qFTeq
faaifadt & gaag sraq &1 36 FAH
aHg AE0 g AT K oF &Y
fadaa Fwat argar g fr @i wier &
gax fag arg ga fawre

SHRI JYOTIRMOY BOSU
mond Harbour):
mincing words.
must find some way out immediately
to solve this problem and help these
unfortunate young students, Other-
wise you have no right to sit in the
Treasury benches and in this House.

(Dia-~
I do not belieyve 11

You do not find employment for those

who are in need of it. This is a field
where there is vast scope and yet you
have not done what is required. Here
is a very useful article written by one
of the leading papers. It says:
“While students clamour for seats
in medical colleges and the majority
of the population in the country
goes without doctors, there are over
half a dozen medical/teaching shops'
which charge a capitation fee rang-
ing from Rs. 5,000 to Rs. 13,000..
here of course, it is Rs. 20,000—

“from each student in return for

unsatisfactory facilities for impart-

ing so-called medical education”,
This Government has always a pre-
text. It does not realise, it does not
confess, that at the root of student
unrest is this state of affairs; it is the
outcome of these things.

There is an acute shortage of doc-
tors. The Health Survey and Planning
Committee recommended certain no-

rms etc. and recommended a ratio of

doctors to the population of 1 to 3,500.
The requirement of doctors as at—1970
was 170870 where as the expected
availability was 1,37,930 a shortfall of
about 43,000. The ratio of doctors to

population is 1 to 4,300, a shortfall of

doctors to the extent of 32940.

Mr. Khadilkar, you.
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[Shri Jyotirmoy Bosu]

In the rural areas, which you and
1 represent, on the basis of a study
conducted. by the Institute of Applied
Manpower Research, it has been esti-
mated that the doctor-population ra-
tio at present works out to 1 to 11,000
approx. against the recommended
figure of 1 to 3,500. Statistics regard-
ing the number of villages where
doctors are not availab.e as on 30-6-72
show that there were 200 blocks out
of 5223 blocks in the country where
primary health centres had not yet
been established and 140 primary
health centres out of a total of 5,192
primary health centres were without
doctors.

This is the situation in the country.
The hon. Minister, Shri Khadilkar,
spoke on the 7th March, 1973 and 20th
March, 1973. On the Tth March he
said:

] may say just now that a move
ig afoot to solve this problem within
a week. So I would request hon.
members to wait till then. Then 1
would be in a position to say some-
thing”".

Shri Khadilkar may draw some
comfort, if he likes from his state-
ments. On 20th March he said, as
befits a Minister:

“There is no move fo transport
them to Patna. There is no such
move at all”.

Then he said on 23nd March, 1973:

“There are medical colleges in
the country where admissions are
made through competitive examina-
tions on an all-India basis, My
sincere advice...."”

ind so on, Dr. L. N. Pandey has
'poken about it. This has come from
1 Minister—I do not know if he has
my sense of responsibility. With due
-egard to Shri Khadilkar's backeround
ind age, 1 am constrained to say that
t was most unbecoming of him to say
hings like this.

Medical College, Faridabad (Disc.)

Then he said:

“The Chief Minister of Haryana
has recently communicated to me
the result of Lhe enquiries institut-
ed by his Government...... =

Then he refers to the money having
been colleged by the management of
the college at their branch in Delhi
and the suciety itself being registered
at Patna and all that. But what about
Shri Bansi La.’s message of goodwill?
1 have get a copy of the prespectus
they have published where he suys:

1 send my good wishes on the

occasion of”.. ..

a very genuine man, a very honest
man—do not question it....
“the inauguration of the Guru

Govind Singh Medical College and

hospital at Patna”.
This 1s the same organisation, one at
Faridabad, the other at Patna, Now
he suddenly absolves himself of all
responsibility and tries to some rsault
very comfortably, putting the students
in great danger.

Again Shri Khadilkar says:

“I would like to assure the House
that no effort will be spared to deal
effectively under the law with the
persons or organication responsible
for creating this unfortunate situa-
tion. To ensure that in future stu-
dents are not duped in a similar
manner, the Government of India
has taken up with the State Govern-
ments the question of banning ad-
missions on the basis of capitation
fees and the opening of sub-standard
medical colleges through suitable
legislation on an all-India basis.”

I would ask Shri Khadilkar to kind-
ly cover this point in his reply: what
is to happen to these unfortunate boys
who have already been duped, black-
mailed and squeezed?

The Minister for Health, Shri D. P.
Chattopadhyaya, said that Government
was considering the proposal for tak-
ing over the colleges by the State or
the Central Government or providing
financial support to the colleges when
the collection of capitation fees was



373 Discussion on CHAITRA 7, 1885 (SAKA) Statement by Minister of 374
Health & Family Planning re. G. G. Singh

stopped. I want to ask: how far have
you been able to proceed in the mat-
ter? Two members asked whether
the Minister would constitute a par-
liamentary committee 1o go 1to the
affairs of the Patalipura Medical Col-
lege—another feather on your cap—
where ‘the stinking scandal of the
working of private medical colleges'
was cxposed,

MR. CHAIRMAN: There is not
much time.

SHRI JYOTIRMOY BOSU: A party
of 22 Members got 22 minutes, I re-
present a party of 25 and therefore
you can give me at least 24 minutes.
I will take another five to seven min-
utes o1t most. So far as the char-
ging of capitation fee In the private
colleges 1s concerned, the policy of
the Government of India is to dis-
approve—this is the reply......

MR. CHAIRMAN: You are reading
it.

SHRI JYOTIRMQY BOSU: Unless
you hammer it, vou cannot make them
realise.  The reply stated that the
Government of India has suzgested
the taking over of such medical col-
lepes—-Mr. Khadilkar, this is your
reply to an Unstarred Question No.
3917 dated 11-12-1972—and thev have
said that so far as the charging
of capitation fees by private medical
collepes is concerned. the policy of
the Government of India is to dis-
approve of this practice and to dis-
courage the setting up of such medi-
cal colleges under private initiative.
The Government of India had. sug-
gested the taking over of such medi-
cal colleges by the concerned State
Governments after examining the
economies of the issue as medical
education is in the State sector. I
would like to know what progress
you have made with regard to this
college at Faridabad., the college at
Patna—the Pataliputra Medical Col-
lege—and the one called Sampurn-
anand Medical College in Banaras.

Mr. Khadilkar's announcement in
the Lok Sabha on the move to enact
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legislation to ban substandard medi-
cal colleges is a reiteration of the
Centre's earlier stand on the issue.
The Central Health Council recom-
mended stch a sizp at s Bhuvan.s-
war meetine » month ago. This is
dated Tth March, 1973. I would like
to know from Mr. Khadilkar what
steps he has taken regarding this.

The parents of the students are
very much concerned about it, and
they have formed a commitltee and
they have made some very reason-
able requests. Mr. Khadilkar, I am
sure, has a copy of this. I would like
him to tell us what he proposes to
do with regard to this six-point de-
mand which they have placed before
the hon. Government—I do not say
hon. Government, but the hon. Min-
ister, and would i..e to know what
his reaction is and what he is going
to do with that.

There are 170 students who have o
be salvaged from the Faridabad ins-
titution, and their future has been
ruined. They have been made to pay
Rs. 20,000 per head which total up to
Rs. 44 lukhs. This is not the first
time. They have another branch at
Patna; there is also a bungling which
is going on. The Patna college had
taken Rs. 15,000 for admission in the
1st MBBS. In this college there are
students with marks ranging from 58
to G1 per event in their qualifving exa-
minations. You will be surprised to
know that these students have been
for the last 18 months in the Ist
MBBS of the Patna college but it has
not so far been affiliated as it does not
fulfil the conditions of the Indian
Medical Council for the teaching
staff.

The students have become frustrat-
ed as their 18 months’ studies are
wasted. To cool them down, the
management had transferred frem
Patna—the State you represent here—
50 Pre-medical students to Fardibad,

. and still there are 200 students in the

1st MBBS of the Patna college who
are rotting,
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There is another thing. This is an-
other monumental Congress bungl-
ing. I am sorry to say this, because
this is nothing but a fraud. In the
Pataliputra college, they have col-
lected Rs. 60 lakhs. The question is
this. In the Faridahad college, you
have the Chicl Wiup of the Punjab
Vidhan Parishad, Mr, Atwal, as a
member of the poverning body. 1
want to read out from the prospectus
where, 1 am sorry to say. there is
such a complimentary greeting from
our hon. Speaker. It says:

“I avail mysclf of this opportu-
nity to extend to vou my heartiest
congratu'ations on this occasion and
I assure you alil co-operation if ever
needed.”

Now, may [ request our hon. Speaker
to co-operale with us in salvaging
these young boys whose future has
been ruined by these wunscrupulous
fe'lows sitting in Patna....

SHR!I PILOO MODY (Godhra):

..@nd in the Treasury Benches.

SHRI JYOTIRMOY BOSU:....and
in the Treasury Benches. Now. there
Was a proposition for a trust,

I want to know why in the trust
meeting, which was presided over by
Giari Zial Singh, the Haryana Chief
Minister's name is not to be seen. It
is situated in Harvana. Haryana Gov-
ernment had given them permission
to conduc: the postmortem or the
dissection work. Therefore the Har-
vana Government cannot get away
by saving that they had no knowledge
of this institution. The trust was
constituted at the request or advice of
Mr. U. S. Dikshit, the Union Home
Minister and the trust meeting was
held. ... (Interruptions). I have got
a written report here, and the trust
consgisted of people belonging to one
party only. In Punjab and Haryana
it is the Congress Governments that
are ruling and in the Centre a’so, it is
the Congress which is ruling. So there
is one party ruling in all places. What
is preventing them from coming to
an understanding and saving the
future of the boys, who have been
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duped, black mailed, squeezed and
cheated by a bunch of people under
the patronage of people belonging to
the ruling party....(Interruptions)

I want to end by repeating what T
said at the beginning: Mr. Khadiikar,
we will not let you sit in this House
unless you salvage these unfortunate
170 boys from these miserable condi-
tions which have taken place due to
vour negligence and duc to dishonest
a‘titude which your party took....
(Interruptions)

SHRI VIKRAM MAHAJAN (Kan-
gra): The affairs of the Guru Govind
Singh Medical College, have become
a great scandal and the name of a
great Guru has been misused by a
few unscrupulous people. The time
has come when the Ministry of Health
should take a policy decision regard-
ing the medical colleges in future and
also this medical college, which s
now under dizcussion. Approximately
200 students have been duped and
they have becn made to part with
about Rs. 20,000 each. Such a huge
amount has been iaken from €ach
student yet, the hon. Minister has
come out with the statements in the
House, saying at this juncture he
cannot do anything. With the utmost
respect, I must say that it is a very
sad statement and 1 hope the hon.
Minister will think over it again and
give a more satisfactory reply, so
that the carrier of these students is
not ruined.

In their agitations, they have takern
a very peaceful stancce and they have
not taken to violence.

They have given out a stalement
that the Central Government does not
open medical colleges and that it does
not run medical colleges on its own.
They say that it is a State subject.
I may be wrong, but my impression
is that there are a few medical col-
leges run by the Central Government
also and some of them are in Delhi.
There is some misunderstanding in
what the hon. Minister has eaid.
Therefore, I hope that some sort of a
trust is created, supported by the Cen-
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tral Government, which will enable
this medical college to come into
existence. As submitted by some
hon. Members, there is a letter
which the parents of these students
have written to the hon. Minister.
They have =aid that they are willing
to form a trust. In fact, they have
formed a trust. They want, some
form of help from the Ministry. What
they wani is very reasonzble What
they say is that the money which has
been coilected by the trustees of the
Guru Gobind Singh Medical College,
can be taken away from them and
handed over to the parents of the
students, so tlial they can with this
nucleus money and  coniributions
from other sources including some
help from the Central Government,
form a trust and run the medical
college.  These are their demands:-—

1. Arrangements of taking over
the colleced fundsassets by
the promoters and passing on
the same to them.

. Financial assistance by the
Central  Governmeni Punjab
and Haryana Governments.

Approval recognition by the
Harvana Government to re-
start the college at the cxist-
ing premises for the time
being.

[

w

da

. Hospital facilities by the Har-
yvana Government at Farbida-
bad.

. Land allotment by the Haryana
Government for the construc-
tion of the college at or near
Faridabad,

@

6. Arrangement of affiiliation of
the college with the Punjab
University.

The demands that have been made
have been submitted to the hon.
Minister and they are very reason-
able ones. I wish the Minister makes
a bold statement in the House accept-
ing their demands and thereby help-
ing them in the formation of the
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trust so that lives of these students
and their careers are not ruined.

Sir, we do not want what we call
alibis or excuses. The time has come
when some sort of positive action is
called for. Our Prime Minister has
always stood for the students, for the
youth and for the weaker sections of
the society. I hope that the hon,
Minister does not sabotage the pro-
gramme which has been enunciated
by our great Prime Minister. There-
fore, 1 request him to support the
formation of the trust which the mar-
«nts of these students have said that
they would form. They would not only
support it but they would also give
financia] assistance. And this is my
major request to the hon. Minister.

Lastly there is shortage of doeciurs
as also shortage of medical facility.
The time has alsn come to slart new
colleges and for the support of the
trust which is being formed by the
students. I am repeating the same
and I hope you will support the
*rus! which has been formed by par-
onis or which they are going to Tarm
so that the cureer of these students
is not ruined.

MR, CHAIRMAN: Shri Chandrap-
pan.

PROF. MADHU DANDAVATE
‘Rajapur): Sir, let me be allowed to
speak.

MR. CHAIRMAN: 1f the hon. Mem-
ber yields I have no objection.

SHRI C. K. CHANDRAPPAN (Tel-
licherry): I have no objection.

MR. CHAIRMAN: All right
Madhu Dandavate.

PROF. MADHU DANDAVATE: At
the ou'set, Mr. Chairman, I would
like to remind the House that this
issue is not merely the issue of the
Opposition and the Treasury Benches
but also the issue of the members be-
longing to different parties.

Prof.

Sir, I handed over some memoran-
dum to the hon. Health Minister some-
time back. Normally I would not
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have insisted but I want 3 certain
suggestion to be thrown before him.
If the hon. Health Minister has no
objection, I wish to draw his atten-
tion to the fact that I have nanded
over to him some time back a meno-
randum signed by more than 70 M.Ps.
beionging to ull the parties—ruling
party as well as the oppositivy, pany
I would very much like that this
debate should not be taken as a
debate between the treasury benches
and the opposition parties. We mnust
try to arrive at a consensus 3o that
all those students could be persuuded
to go back to their studies.

Sir. I have a persona! siake o oot
I have been a teacher all ong far
the last 25 years or sn. T. hi: roe.
titution, there are penris wha
have come from my university,
Therefor:. T say that I kuve som= puei-
sunal siake in this particular problem.

I would like to point out to the hon
Mizister that this -hould not be treut-
ed as a debate between the treasury
benches and the opposition. On this
score certain efforts were made to fine
out a solution. The former Health
Minister has alreadv said in one of
his statements that he had no abjec-
tion to use his good offices both in the
official capacity as well as informally
to discuss the problem with the Chief
Minister of Haryana as also the Chiet
Minister of Punjab and also to meet
the number of social and other ins-
titutions in trying to find ou* whether
some charitable trust could be set up.
I dn not allege that those efforts were
not made. Efforts were in progress.
In order to work out the possibility of
setting up a trust. a meeting was con-
vened by the Chief Minister of Punjah
on 18th January 1973, which was at-
tended by the Shiromani Gurdwara
Prabhandak Committee, Guru Gobind
Singh,

Foundation, Guru Nanak Founda-
tion, Chief Khalsa Devan, Delhi Gurd-
wara Board, Central Sikh Board, Sikh
Educational Society, Vice-Chancellor,
Guru Nanak University, Amritsar,
Principal, Amritsar Medical College
and Giap Singh, one ot the promoters
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of the college. But unfortunately at
that meeting, the main agenda was
completely side-tracked and a new
proposal came up to find out whether
we can link this with the problem of
assimilating the students in Patna
So, the Trust could not be formed.

I know there are certain difficulties,
but the parents of the students have
taken a most constructive action,
When their wards are involved, they
cannot indulge in political haranging.
They have formed themselves into an
association and contacted a number of
friends who are prepared to coffer
donations. They have given certain
concrete  suggestions, which T shall
rond out:

“1., Arrancements of taking over
the collecteg funds, assets by
the Pro- oters and passing on
the same to us.

7 Financial assistance by the
Central, Punjab and Haryana

Governments,
3. Approval'recognition by the
Harvana Government tn re-

start the college at the cxist-
ing premises for the time be-
ing.

(4) Hospital facilities by the Har-
vana Government at Farida-
bad.

(5) Land allotment by the Har-
yana Government for the
construction of the college at
or near Faridabad,

(6) Arrangement of affiliation of
the college with the Punjab
University.”

Very often we talk about take-
over of various concerns and activi-
ties by Government. But when such
action is needed most urgently, we
are not prepared to pay any atten-
tion. Very often the Prime Minister
intervenes in a number of problems.
I am told even in this problem, she
is willing to do so. This is my infor-
mation from reliable sources. But
I do not know why she is still wait-
ing. The former Health Minister was
given a chance. The present Health
Minister was given a chance, The
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Punjab Chief Minister tried his best
to sce that a Trust is formed, but for
certain reasons the agenda was side-
tracked. The Speaker of Lok Sabha
also has said that if some sort of
charitable trust is sct up and if his
services will be useful, he will make
his services available. H~ has even
said that he is prepared to be the
Chairman of the Trust My submis-
sion is with the pgood offices of the
Prime Minister. the Speaker and
with the cooperation of the parents’
body and the students' body, the Patna
solution should be set aside and some
effort should be made to see that the
students are rehabilitated in the same
Faridabad College.

SHRI K. LAKKAPPA /Tumkur):
Mr. Chairman, my hon. friend, Pro-
fessor Dandavate, has made the posi-
tion verv clear. This should not be
tak-n as a matter of prestige because
the opposition is attacking the ruling
party. No question of prestige is in-
volved here, What is of paramount
importance is the future of the stu-
dents of this medical college, found-
rd in the mname of Guru Gobind
Singh. The managrment of this col-
lege have misused the name of Guru
(Gobind Singh and perpetrated a fraud
on the student community, This
medical college had students not only
from various parts of India but also
from other countries like Malaysia
and Singapore. These students and
their parents have spent Rs. 25,000
to 35000 with high hopes and the
ambition of their becoming good doc-
tors. Now they find to their dismay
that they have heen cheated to the
tun~ of Rs. 40 lakhs and the students
are, so to say in the streets.

I want to know why the Govern-
ment of Harvana and the Govern-
ment of India did not take any actlon
when this matter was brought to
thelr notice. It is a mater of regret
that in spite of the agitation by the
students in the most peaceful and de-
mocratic way and in spite of the pub-
lic sympathvy for their cause, no
nction has been taken by the govern-
ment so far. Here is a case where

042 L.5—13

Medical College, Faridabad (Disc.)

the students never played into the
hands of the politicians. Though the
hon. Minister made a promise that
their problems would be looked into
and something would be done, he has
not done anything.

The students and their parents
have made one suggestion to solve
this problem. That suggestion is that
a trust should be created to run this
college and it should be given atll-
liation and recognition. Why should
the government not agree to this
suggestion?

The Minister in his statement the
other day mentioned that the marks
obtained by the students who gained
admission to this medical college are
much lower than those obtained by
students in other medical colleges. I
am told that studrnts have been
admitted to this college strictly 1n
conformity with the rules and
regulations.

Instcad of wasting any further time
or resourccs, the Haryana Govern-
ment should take over this college
and the Central Government should
assist them financially for this take
over. Since most of the private me-
dical colleges are running at a loss
and perpetrating fraud on their stu-
dents. all the medical colleges should
be taken over by the government. I
hope the hon. Minister will find and
announce a solution for this problem.

17.58 hrs.
[MR. SPEAKER in the Chair)

SHRI PILOO MODY (Godhra):
Mr. Speaker, sir, T think this matter
hag dragged along long enough. It
has been going on for months and
months, and I cannot understand the
capacily of a country to just allow
things to drift in this fashion. When
will somebody with some foresight
and vision step in to steam this rot?
For months we have had this situa-
tion and there seemsg tp be, after hav-
ing exhausted all avenues, only one
solution and that one solution, accord-
ing to equity, according to justice so
tawt nobody is hurt and nobody is fav-
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oured, is to allow the boys and their
parents to run the institution on their
own. There is no other solution to
this problem. I do not wunderstand
what the Minister, week after week,
is doing. 1 do not know what the
hell nho is deoing to arrive at a solu-
tion that will hand-over the institu-
tion to the parents and the students
themselves,

It huas been suggested that at the
head of the cooperative society or the
institution, there is to be some pro-
min nt  man. [ believe, Sir, vou
vourself, that is, the Speaker of the
Lok Sabha has taken a great interest
in this maiter. 1 think, it would b-
very befitting if the Speaker himsell
was to lend his name to this institu-
tion so that it gets a c-rtain sobriety,
<o that public funds that mav be en-
trusted to it, at some future date, are
safezuarded. 1 cannot  understand.
therefrre, what is it that hnlds back
the Minister in making an announce-
ment along the lin~s that the Gov-
ernment has accented the society as
has been formed by the students.
Let them go through the articles of a
association and decide.

We just now had an offer from
Prof. Madhu Dandavat: I will
add my own offer to that along the
lines of Prof. Madhu Dandavate,
You, Sir, vourself have also offered
to heln this institution by  lending
vour nam®. [ do not understand
with all this assurance, what is hold-
ing up the Minister from allowing
this sort of sociciy to be formed and
helping the students to get back the
assets which the previous manage-
ment may have acquir-d or may have
squandered. The only thing that the
Government has to do after having
accepted the principle is to sen that all
moneys that have hitherto been col-
lected are extractd or taken from
those who have run the institution in
the past and handed over to the new
snciety and to make good, if neces-
sary, as & very special case, any
amount that may have been squan-
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dered, that is to say, to take posses
sion of the assets such as they are
hand them over to the new society
and solve this problem once and {fo
all.

Does Mr. Khadilkar really think
that if he gives us no reply today, he
will not be called upon to give the
reply next week or the week after
that” It must come to an end. You
cannot allow it go on and on. 1
understand he was not well for a few
davs. We can give him a few days
grace. Let us arrive at some con-
clusion. How long can vyou expect
‘he students to  be on the streets
ltke that®

SHRI C K. CHANDRAPPAN
(Tellicherry):  Mr. Speaker, Sir, at
the wverv outset, I must make one
thing very clear that what is happen-
ing in the Faridabad Medical Col-
lege 1= not an solated phenomenon.
It 15 the result of largce-scale com-
mereialisation which being permitted
in the ficld of education, particularly,
in th - ficld of technical education, be-
cause the private management who
are amassing money at the cost of
parents and students have found that
it is more profitable to run a medical
college or an engincering college. As
a result of that, there is the mush-
room  growth of medical colleges
utilising the name of great people,
utilising the name of people in
authority.

18 hrs.

When the Minister and the Govern-
ment says that these students have
net obtained sufficient marks, let them
go and try their luck, I would like
to ask one question. Was the Min-
ister sleeping, or were the Govern-
ment sleeping, at the time when this
Trust cam~ for sanction? This Trust
which was formed in the name of
Guru Govind Singh Vidva Sevek
Socicty had applied for permission
to run this racket of Medical College,
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and Government had gracefully given

permission. It was known to the Go-
vernment that Rs. 10,000 would be
laken &~ donation and another

Rs. 10,000 would be taken as tuition
fees. After that, the stud:nts were
thrown in the streets. Many months
have passed. We had th- pleasure
of discussing this matter in  this
House three months ago.  This is not
a matter to be discussed just acade-
mically: there arc human elements
involved n it.  If the Minister or
anvbody has the willingness to go
to the Boat Club, he will see the stu-
dents who have b en  undertaking
fasts for several weeks. They are
raizing a  life-and-decath  strugglc.
and vou have no symoathy! You only
sayv that you are all for it. Bul the
question ic not whether vou have hp
svmpathy to make. Th~ question is
whether vou are eoming out with &
nasitive suggestion that will help the
students out of it. For that, there is
a snggestion made. It is very inter-
esting. Tt is quite good that our
hon.  Sneaker is showing  intorest
because vour good self, Mr. Speaker,
has been dragged inlo this contro-

versy. [t is in the very nature of
capil 1lists like Mr Piloo Mody that
they sell everything for making
profi.  (Interruption) It is in the
very character of capitalists. Mr.

Speazor. vour name has been misused
in this. ...
MR. SPEAKER:
Do not worry.
ShRI C. K. CHANDRAPPAN: 1

It is not misused

think. it s misused. 1f you say
otherwise, then I do not have any
nhjection.

The students find thrmselves in the
streels, and those who have taken
money and have commitled a fraud
on the people and the Government
are going away scot-frce! Therc is
an inquiry going on. I do not know
how long this inquiry will take. Can
Government not take some measure
by which these people can be
strai thtaway booked? Can they not
take some measure by which the
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property of this fraud Trust can be
expropriated or confiscated? Then
you lend your support to the pro-
posed Trust  which will have the
bl ssimgs of the Speaker and other
people. ...

MR. SPEAKER: Leave me out of
the picture.

SHRI C. K. CHANDRAPPAN: 1
will be very happy if the hon. Minis-
tor comes out. at the end of this dis-
cussion, with a positive proposal to
immediately implement and save the
situation. I am not interested in
h-aring another suggestion which
will take another three months 1o
implement and after that, another
discussion in this House. Let this b2
the last discussion, Let your solution
be the final solution in the matter.
If you want to put an end to this
rackel, th'n giving permission to
private  Medical College should be
stopped forthwith.

sy gaarR w97 (qfaEr) - gonr
qirET .39 qfzwa £@5 ¥ oA §
FAT TZA TTZ AATH BT AT T &7
| SAAMAFIHT RS g7 A8
1918 & 9% fafare a7 fazr & %
fafqes & qrarr A= €1 | T AT AT
agdamda izt GfFE r T
F1 79 &7 Do 7y g2 iy a4 fin
25 A1 570 F IHETF7F I w7 782
AT AT IZTZAATT AT IAF T
il rwr dafeT wwad? Ao ST
nzar @ mw I =T AT A gy
wrary st fag g1 wradm Foar
A7 WA STAT wAfEg 20, ArAdm
FifgT FraT 1 TAF A AT AT

sy wfw q@w (2hrdr freadr) o
SOT 7. | 7% AT T F 50 F0T LT
TH 1T AEAE IR o A AT 16
maré
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qeqef WRIEA © JL ATH ZEA A
Eifod
=t aAqIE FIAT 14 AT TIAT

QAT ATHTAEN & GTH 927 AT R | AT
ATE A0 AT E AT AT FIT4T T
& 10 @rg war fAardial & ura aver
g | T& 28 T VYA WA HF ALN
fadar ag gz werary 78 Freawar
& TR AZ 3T T WAL 730 T T
@& gt & 7% fafresT &0 war-
qEaT T &1 |

S AT ST AT ITET FAC
{7 927 arer, WL AW fag, Aranan §
G0 7Y 2T W gF IT FTETARI Z00T
® AT F WeIT T FAHRT | T9T 72 TaT
397, AFIGTATIIAL F T TAr137 Ava0
A30 &1 TIfAT Tareer w7 AT TAT FE
e # (5ay fgearar i< Kifa-
A &1 o 1 #A I fa T aramar oA
fATFIT3TIF MFIITE 37 F1 83
Fi+ 79 7g 747 fAHIA | W7 Far fawaw
& a2 HTL THA U=0 ASS UEHT T,
AU A 34q At <, WHE 9
qidYy St dr W difaa @ gE, g
I9 2% § 0% HIGHT U ar 48 I
FHAITE B FTROT AT Afeqw  F1aw
A AT W Fmfgi &1 war 2
sirgmm zafao & 44T "AgrEE T A
argar g, fF wiw w9d a3 mfwss &1
XA H2 | 9919 /i fage F Arw
fafred da & omw gfamm o7 S
(ATET | TqH HATAT AT FI1§ A1
7E &

SHRI VASANT SATHE (Akola): I
was hoping after the last discussion
when the hon. Minister had to come
with a very disappointing reply
which, I am sure, he himself . must

have been disappointed after the as-
surance he had given that a solution

1973 by Minister of Health & Family 388

Planning re. G. G. Singh Medical
College Faridabad (Disc.)

is afoot to solve the problem. He
said: ‘Just give me one week so that
I may come with that solution next
week,” Therefore, he must have been
hoping that some solution was likely
to be found and I am sure, he inust
have been highly disappointed to
come on the 22nd to make a statement
which to say the least, was a slap in
the face of these young men.

Let me at the outset clear some of
the confusions which, it seems, some
of your officers or informants have
created in you and througn you even
in the public and the confusion is
this. You had said that the parents of
these boys had bought their places.
There was a hint in the Rajya Sabha
that there is black money and, there-
fore, people can give capitation fee.
meaning thereby that probably these
children are the children of black-
marketeers or very rich men or sons
of seths. But do you know that a
majority of them, practically all of
them, are sons of middle-class and
ordinary people.

SHRI K. P. UNNIKRISHNAN
(Badagara): They have sold properiy
and come here.

SHRI VASANT SATHE: Majority of
them are sons of doctors who are look-
ing to their sons to take over tneir
business.

SHRI PILOO MODY: Let not the
sing of the fathers be visited on the
sons; otherwise, what will happen to
your children?

SHRI VASANT SATHE: Your
children will be safe, Mr. Piloo Mody.
You need not worry.

May I state there for your infcrma-
tion. one girl, Paramjit Cheema is
a daughter of a Jawan in the  Air
Force. Another one, Pratiba Raina,
is a daughter of a teacher. The third
one is Manjeet Singh Gulani, son of
a teacher and the fourth one is Mohan
Lal Garg, son of a police constable,
Are these people blackmarketeers?
What sort of sympathy are we going
to have for our voung men in this
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country if we are going to get awayv
with this sort of feeling? Therefore,
Sir, let us disabuse our minds once fo1
all. These are not the sons of free
brukers and looters. You cannot say
thut they are useless fellows, trying
to get into the medical colleges. I may
ntorm you that most of these boys [ul-
1] the minimumn requirement of the

medical ecouncil, that is 45 per cent
marks, They have got more than
that. Out of 170 those who got bei-

ween 45 to 50 are only 23. There are
16 first-classes, 34 higher second classes
and 97 second classes. Are these re-
jects? Can you say of them that they
are good-for-nuthing fellows? Do you
mean to say that second-class boys
must not have any chance to get into
the medical colleges? Sir, it is an
accident in this country that because
we have only a few medical colleges
there is this stiff competition and oniy
tnuse getting 60 er 70 per cent get ad-
miced. It is all the more reason why
we should nol deny medical education
Lo these boys.

What is immediately required 15
this. You should confirm vour deter-
mination to act. What was the pro-
rmuse given by your predecessor? e
sard: If a trust is formed we will be
giving all our help and I will use my
good offices. We know the strength ot
these words  when Dikshitji  says
‘good offices’. Why should you, as his
successor be scared. All that was
negded was, a trust ought to be form:-
ed. The Punjab Chief Minister tried.
He unfortunately fell in a trap. He
called a meeting of people for which
this very gentleman Gyan Singh was
callel; he practically conducted that
meetling. And, he tried to sidetrack
the whole issue and take it to Patna.
What has Patna got (o do with  this.
Sir? This is a very simple issue.
This is matter relating to Faridabad
Medical College, a simple issue and
you should concentrate on that. His
point was this: If Patna College is
allov ed to be started by Bihar Gov-
ernmr:nt then I will take all these
boys away there. That is, from frying

Medical College, Faridabad (Dise.)

pun to the fire. That was the trap.
You were likely to fall a prey to that
but you fortunately corrected your
self py saying. they would not Dbe
tuken there. You declared it in the
Rajya Sabha.

You wanted a Sociely undar the
Societies Act. The parents have form.
ed a Society. The parents by them-
selves cannot run it, they cannot raise
the money, Therefore, leaders of the
community from Punjab,—respected
leaders like Dr. Jogindar Singh, our
respected Speaker, Shri Sat  Pal
Kapoorji and others—who are quite
willing to associate themselves. So,
take their help. What is there to
stop yvou from doing that? Money will
b no problem provided you agree {o
do this. Society ought to be formed
by those who arc at siake. They
have formed a societyv. All that vou
are required to do is, get  back the
money which is their own money.

U am surprised at what the Minister
sard dast time. Sir, this is my last
print. He said: What can I do? This
1s an inter-State matter. We are
handing it over to the CBl. Where
does the CBI come into the picture
a' all in this? Gyan Singa in that
booklet has accepted that he has
taken money and all that you have to
do is, wvou should utilise your jn-
fluence. Do you mean to say that you
are so much helpless in the matter
that vou could not arrest these per-
sons even after police complaint has
been made? You should say: Give
the money or otherwise I will put you
in jail. Do vyou mean to say that
you are so helpless to do that”

I am reminded of a story of Maha-
bharatha. Lord Krishna had told
Arjuna after removing  the chakra
from the Sun. Here is the Sun, that
is the accepted fact, proved fact, that
he has their money ang here is the
Jayadrath. that is the fellow Gian
Singh Purewal; Arjun, shoot with the
arrow. But Arjun says: ‘Wait, Sir, 1
will put it before the CBI: I will have
the CBI inquiry first’. 1f Arjun had
sald that. the whole Mahabharata
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would have been reversed and Kaura-
vas would have won. So oh, Aijun of
today please for Gods sake, do notl
throw away your gandiv and do mot
plead helpless 1ess and do not give this
unsolicited advice. ...

MR. SPEAKER: Arjun is very much
hesjtating to fight.

SHRI ATAL BIHARI VAJPAYEE:
He cannot tight without Krishna,

SHRI VASANT sATHE: This advice
is most uncharitab.e. to tell the boys:
go and toy your luck in other medical
colleges in the country. Do not do il.

Lastly, I would say this, These sons
of Punjab, if they coul:l tight on the
front and save this land, you kiow
what they are made of. Up till now,
these boys—| know them personally- -
have been agitating for the last eignl
months most peacefully and in a dis-
ciplined manner. Do not provo<e the
vouth of the country. This is wvery
wrong. When we meel them., we Sa)
we will ind a colution. Let us rnot
bhetray them because tien that pro-
vokes the vouth to violence., which s
a very undesirable thing.

I would tell the Minsler: do nol
begin with a failure. [ do nol want
him in this Ministry to begin wilh a
failure. This ig a very ticklish child
that he has. Therefore. 1 hope he will
come forward with a real solution. We
have given him suggestions. We have
given a proposal. Here is the socicly.
Join it. Help it. G2t the money
back. Calch hold of that man by the
eo’lar and zet the money back. Then
let these great men join that. As Sat-
pal has said, there will be no problein
of monev. Do not give a *no’. That
is all T want to say.

MR. SPEAKER: Dr. Austin wants to
speak. The hour of interruption is al-
ready reached. What I propose is that
we continue this discussion on another
day. Meanwhile, the Minister will
have some time to come prepared in
virw of the views expressed.

SIIRI PILOO MODY: We will give
rim =ome time to prepare. But next
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ume, if he i1 not prepared, we are
gomng to persecute him.

MR. SPEAKER: Persecute or prose-
cute!’

SiIRl PILOO MODY: I will perse-
cute him and you can prosecute him.

DR. HENRY AUSTIN (Ernakulam):
It has been a distressing experience for
those of us w'o had been seeing about
176G stude~1s of the Faridahad Medical
College drawn from different regions
of the c.untry with a few from over-
seas also facing so much of anxiely,
uncertainty and mental and physical
straunn in the past many davs or
many months. For us MPs and others
who. conscience is roused on this
i*sue. the only question we would
asa ol Government an¢ other MPs anrd
all the:» who are interested is; on
whicn «ide of the bhafricade are we.
when on the one side some people pre-
tending to be great philanthropists
or educationists but who ullimately
have unfolded th>meselves—I do not
wia 'l t¢ use o harsh word, 1 wish to
I milii—as persons who do not keep
their promise? T might have used the
word 'crooks or people who have prov.
et that they are unfit to como o the
public life with such motives, Prob-
ab v. the Government encouraged
lhese n-ivate medical colleges, perhaps
thinking that the commercial or in-
dustrial surplus capital could be con-
verted into a philanthropical and
charitable capital. So, this kind of
medical colleges was encouraged. But
later nn. from one end of the country
to the other, about 127 students are
already suffering. and it has proved
that even the great sanctum sanctorum
of educational and cu'tural centres is
being prostituted or desecrated by
money-hungry and power-hungry peo-
ple.

In this case in Faridabad, the
tragedv is this. From the very start
of this projeet. it looks or it seems
it .has proved the ulterior motive that
motivated these people. For instance.
they first wanted to start this college
at Kamal, and in splte of ths Harvana
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a1d at the same ftime alow these

Government's refusal to change 1.1°
veaue, they unilateraliy changed 1ine
location and they started it at Farida-
bad. Then again, for no reason, they
tool the iwin endeavour and made an-
other eflort of ther cwn at Patna.
There also, it has become a miserable
failure. If you go fhrouch the pros-
pectus—for want of time 1 am not
going into the documents which I have
before me—of this college. which they
have put out, yvou wil find that they
have been trying to capitalise or mis-
use tme name of a holy person, the 10th
Guru, who is highly revered all over
the country. They have been bringing
in the Planning Commission saying
that the Planning Commission hag not
succzeded in filling the gap by bring-
ing in more colleges. Then they are
raising the problem of youth and all
kinds of efforts have been made to
project ahe image that they are out
to “elp a charitable or philanthropic
cause. But it has been nroved other-
wise. From my State, a number of
them have come from my constituency.
I have talked to them and I have found
how distressing their fee’ing is, and
how uncertain they are. Some people
have come from overseas, from Malay-
sia; they came to me and said that
they do not want to go back to their
country if their medical college is
rehabilitated. I was frightened. It is
seldom that T am frightened. But these
men and women do not want to go
back; thev will end themselves here.
Such is the strain under which they
are made to suffer, and are subjected
to.

Se many facts have been given and
I do not want to prolonz my speech.
Everyone who sees the magnitude of
this problem and the seriousnesg of
this problem is much concerned about
it. I am sorrv to =ay that the hon.
Minister whom I respect very much.
has not been able to give at least a
ray of hope to these 170 men who
have been looking to him for some
kind of encouragement. and it is not
nina that we allow these duners to go
round as thoush nothing has happened

young men to die in the Boat Club
lawns on Rafi Marg. Although there
is an =ngjuiry. I think that it is not
rizhl that since these people have not
been able to run the college according
to their programmes and prospectus
it sould be presumed that they have
defalcated or they have run away
from their responsibility or they have
misappropriated, if I may say so.
The:efore, such legal and technical
considerations should not stand in the
way of the Government in meeting
out justice. I for one am not at all
in favour of this capitation fe2 even
in the nrivate colleges,

In this case, because the Govern-
ment have followed the policy of en-
couraging private colleges, some people
have come and prospectuses have been
issued saying that the State Govern-
ments are there, and so these young
men have come. Therefore, they
should not be penalised because it is
the responsibility of the Government
having pushed a policy. When these
people have come forward in pursuit
of higher learning to serve the country.
it is our resovonsibility to see that
they do not suffer, and it is not justi-
fiable to take out a leaf from a book
of law or procedure and say it cannot
be done. We see parents and others
have come forward and | am sure
there are enough charitably-disposed
or vhilanthronic people who are con-
cerned about the vouth of the country.
to come forward.

I am sure the Government have
equal responsibility to rise up to the
occasion and meet this cha’lenge and
see that thosz who have duped these
young men from difierent countries
are put to jail, and start a medical
college which will be the result of a
trust that should come forward with
massive Government support.

MR. SPEAKER: There is quite a
long list of M2mbers who still want
to participate. What I propose is, we
postpone this discussion. The Thon.
Minister has already known your
views, I am ftold, indirectly. he stil!
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wants some time. I shal
again at another time. 1 do not pro-
pose to fix a target date. T shall give
him some time; in the meanwhile in
some shape these things may mate-
rialise. You want to hear his reply
now?

PROF. MADHU DANDAVATE: Even
without a reply if he starts the col-
lege, we are happy.

MR. SPEAKER: | am watching his
tace: there i= no smile, Therefore 1

afjourn it to another day
:Imrrfummm) No time like one week
please do not ask the time. Mayvbe

fix it up

MGIPND—=lL— 30y 2L5
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earlier also. I do not fix any day. He
may consider to deal with it with a
little more care, with more caution
also, New light has been tHrown on
it by Members.

SHRI PILOO MODY: Let the Minis-
ter understand he is being charged to
findd a solution.

MR SPEAKER: He has, of course, [
personally know it.

18.27 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday
March 29, 1973/Chaitra 8, 1895 (Saka).



